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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
:by the Committee do present on their behalf this FUty-aeventh 
Report on ~ over Voted Grants and Charged Appropriations 
disclosed in the Appropriation Accounts (Civil), (Defence Services), 
.(posts and Telegraphs) and (Railways) for the year 19M-85 . and 
on the action taken by Government on the recommendations of the 
Public Accounts Committee contained in their 17th Report (8th 
Lot Sabha) on Excesses over Voted Grants and Charged Appro-
priations for the year 1963-84. 

2. The Appropriation Accounts (posts and Telegraphs) QJefence 
Services) and (Civil) for the year 1984-85 were raid on the 'Iable 
-of the House on 7 May, 1986. The Appropriation Accounts (Rail-
ways) for the year 1984-85 were laid on the Table of the House on 
8 May, 1986. . 

3. During the year 1984-85 excess expenditure aggregating 
_Rs. 64.87 crores occurred under 9 Voted Grants/Charged Appro-
priations. The Ministry of Defence recorded the maximum excess 
expenditure (Bs. 22.43 crores) followed by the Posts and Tele-
graphs (Rs. 20.23 crores). It has been noticed that there was a 
progressive decline in the excess expenditure from the year 1961-82 
onwards. During the last five years excess expenditure (Rs. 462.69 
crores) was at its peak in -1981-82 and it was reduced to Rs. 64.87 
-ttores during 1984-85. 

4. Grant No. 16-Assets-Acquisition, Construction and Replace-
. ment, has been formed by amalgamating tour Qifterent ~  

dealing with Railway's expenditure on capital as well as expendi-
ture from Railway Funds. While approving amalgamation of these. 
grants, the Estimates Committee in their 18th Report (7th Lok 
Sabha) had stipulated that re-appropriation be!ween various sub-
heads of this Grant No. 16 would not be penr.is!dme. During the 
course of examination of the excess expenditure incurred by the 
,Department of Railways during 1984-85 under Grant No. 13, the 
COmmittee noticed that the Department of Railways had re-
appropriated savings under 'Capital' to 'Depreciation Reserve Fund' 
;and 'Development Fund' under Railway Funds under Qrant No. 18. 

( v) 



(vi) 

The Committee have taken a serious view of ~ irregular roe-
approprilltion made by the Department of Railways. 

5. The Committee examined the excesses in the light of the-
Explanatory Notes (Appendices I to VllI) furnished by the-
MinistrieslDepartments concerned at their sitting held oil 29 August,. 
1986. The Minutes of the sitting form Part n of the Report. 

6. The Committee's 17th Report (Sth Lok Sabha) on Excesses 
over Voted Grants and Chatged Appropriations' for the year ~ 

was presented to the House on 10 December, 1985. The action 
taken notes furnished by Government in pursuance of the recom· 
mendations contained in this Report were also considered by the 
Committee at the aforesaid sitting and have been discussed in 
Chapter m of the Report. 

7. FC'4" facility of reference, the conclusions andlor recommen-
dations of the Committee have been printed in thick type in the 
body of the Report. For the sake of convenience, the conclusions 
andlor recommendations have also been ;re-produced in a consoli-
dated fl'J11Il in Appendix X to the Report. 

S. The Committee would like to place on record their apprecia-
ticm of the assistance rendered to them in this regard by the ofBce 
of the Comptroller and Auditor General of India. 

NI1W Dam; 

4 8epurn.bero, 1986 

13 Bhcldf'4, 1908 (8ake1) 

E. AYYAPU ~ 

Chainnan, 

Public Accounts  Committee. 



REPORT 

PAllT I 

CII.APTEK I 

GENERAL OBSERVATIONS 

This Report of the Committee deals with Excesses over Voted 
Grants and Charged Appropriations disclosed in the Appropriation 
Accounts (Civil), (Defence Services), (Posts and Telegraphs) and 
(Railways) for the year 1984-85. The Report also deals with the 
action taken by Government pursuant to the Committee's recom-
mendations contained in their 17th Report (8th Lok Sabha) on 
Excesses over Voted Grants and Charged Appropriations disclosed 
in the Appropriation Accounts (Civil) , (Defence Services), (posts 
and Telegraphs) and (Railways) for the year 1983-84. 

1.2 The Appropriation Accounts (Civil), (Defence Services) and 
(posts and Telegraphs) for the year 1984-85 were laid on the Table 
of the House on 7 May, 1986. The Appropriation Accounts (Rail-
ways) for the year 1984-85 were laid on the Table of the House 
on 8 May, 1986. 

1.3 In the succeeding paragraphs of this Report, the Committee 
have examined the excess expenditure disclosed in the relevant 
Appropriation Accounts in the light of explanations furnished by 
the Ministries andlor Departments c:oneemed. The ExplanatoTy 
notes furnished by the Ministries concerned in this regard are re-
produced in Appendices I to vm of this Report. . 



CHAPTER U 

~ GRANTSICHARGED APPROPRIATIONS 

2.1 During the year ended 31 March, 1985, the excess expenditure 
occurred under the following voted grants I charged appropriations: 

Qyj 

~ S'JI'VK»s 

Posts &: 
TeJap-apbs 

Na. and oSlIn of ,rant! 
Appropriation 

39 - CuI'MDC)', coinaao and 
Mint 

57 - CbaDdiprb 

59 - Dadra and Napr HawIi 

94 - Atomic Boeqy ~ 
I>=wlOpm:lDt and lDdustrial 
frojoctl 

20- D:f;IlC: S,rviclJ-Navy 

u-I>el'cnce S:niccs 
hnsions 

l7 - Clpital OJ!hy onJP.lStS 
.00 TeJearapbs 

13 - ~  FJ 1i, P,:uion, 
and otmt-Retirem=nt 
Bmdits 

~  ': 

MinistrYl 
~  

Finance 

Hom, Main 

Do., 

IW:esI 
.Bxp=nditure 
(R.s. ill laths) 

341'61 

1110'14 

40,78-

Atomic Boers1 1·69 

I S94' 22 -_ ... -
~  221S'3S" 

Do. 27·S4 

-----
2242'92 
-----

C).D"llllicltions 2022·81 

-----
2022·81 

Railways 627·34 

6487'29 
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U It wil1 be seeD from the above statement that in 5 uut of' .. 
cases of excesses over Voted Grants and/or Charged Appropriations, 

the excess expenditure was over a crore of rupees. In the case of' 
Grant No; 17---Capital outlay on Posts and Telegraphs operated by 
the Ministry of Communications, the excess was as high. as Bs. 20.23 
crores. Out of 5 grants operated by the Ministry of Defence, the 
excess expenditure was incurred. in 2 grants aggregating Bs. 22.43 
crores. In. the case of civil accounts, Grant No. 57-Chandigarh 
operated by the Ministry of Home Affairs recorded an excess of 
Rs. 12.10 crores followed by Grant No. 39-Currency, Coinage and 
Mint (Bs. 3.42 crores), Grant No. 59-Dadra and Nagar HaveIi 
(Bs. 0.41 crore) and Grant No. 94-Atomic Energy Research, Deve-
lopment and Industrial Projects (Rs. 0.02 crore). As regards the 
excess expenditure incurred. by the Department of Railways, Grant 
No. 13-Provident Fund, Pension and Other Retirement Benefits 

recorded an :excess of Bs. 6.27 crores. 

The above statement also shows that the eXl>lanatoTY notes in. 
respect of all cases except one relating to the Department ot l\a\l-
ways, were received within the prescribed time limit i.e. by 31 May. 
1986. 'nle explanatory note in respect of the excess expenditure 
incurred by the Department of Railways under grant No. 13-Provi-
dent Fund, Pension and Other Retirement Benefits, was received on 
25th July, 1988. ' 

2.4 The foUowing table indicates the aggregate excess expendi-
ture under various grants and Charged Appropriations (Civil), 
(Defence Services), (Posts and Telegraphs) and (Railways) during 
the past five years: 

Year 

... ... -
No. of 
Voted 
Grants 

~ 

16 

II 

12 

7 

No. of 
<lIuwDd 
APIJI'OPrIation 

I 

4 

l 

o 

2 

Total Excess 

'Z7 

20 

D 

12 

9 

E1Ipenditure 
(Rs. in c:rores) 

359'16 

C'69 .. " 
IIS·Q 

,,·n 
2.5 DurIDg the )'ear' under nvIew viz., 19M-85, exees expenditure-

llQreratlng Ita. 84.8'1 crores bad 0CC!U1Ted under 9 Voted Grants! 
Charged Appropriations.. Defence Services took the lead over all 
Qtber tlepartmenta in IDcurriDg excess expenditure which was of the-
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order of Rs. 22.43 cro.res. The other sectors viz., Posts and Tele-
graphs, Civil and Railways registered excess expenditure to the tune 
of Rs. 20.23 crores, Rs. 15.94 crores and Rs. 6,27 crores, respectively. 

2.6 The Committee are glad to observe that during the last 5 
~  ie., 1980-81 to 1984-85, there was noticeable decline in the 
aggregate amount of excess ~ as well as in the number 
of Grants/Charged Appropriations that recorded excess expenditure 
during the year 1984-85. The excess expenditure of Rs. 462.69crores 
was at its peak during 1981-82 and it was ~ to Rs. 64.87 crores 
during 1984-85. The number of grants which registered excess ex-
penditure during the years 1980-81, 1981-82, 1982-83 and 1983-84 were 
27,20,21 and 12 respectively, while the number of grants which re-
gistered excess expenditure during 1984-85 were 9. It would seem 
tbat tlJe MinistriesjDepartments of Government of India have began 
to realise that excess expenditure is tantamount to unauthorised ex-
penditure and lack of financial discipline. The Committee hope that 
the Ministries would further tighten their financial control and see 
that' the dedlning tftDc1 is sutained. The CommIttee of coarse 
-would like to see excess expenditure being eliminated altogether. 

t.7 According to the time schedule, the Explanatory Notes on 
Excesses over Voted Grants and Charged Appropriations are requir-

ed to be furnished to the Committee by 31 May or immediately aft« 
the presentation of the Appropriation Accounts whichever is later. 
tt is observed that while the Explanatory Notes relating to 8 Grants 
and Appropriations operated by the v.arious Ministries/Departments 
of Government of India (other than the Department of Railways) 
were r.eceived within the prescribed period, the Explanatory Note 
Telating to one Grant administered by the Department of Railways 
'Was received as late as 25 .July, 1986. The Appropriation Accounts 
(RaUways) 19M-SS were certified. on 29 April, 1986 and laid on the 
'Table of the House on 8 May, 1986. As such the Railways had sum-
cient time to submit the Explanatory Note on the excess ~ 

Incurred by them during the year within the.. ~  tim,. ..limi· ; 
The Committee had only last year to comment upon the det;;ed 
mtbmission of Explanatory Notes by the Ministry of Railways. The 
Committee take a serious view of lapse of tbls nature continuing year 
after year aDd desire that the Department of Railways should fix 
TeBpOnsibility for such laxity and ensure timely submission in future 
of the Explanatory Notes to the Committee. The COmmittee need 
not ~  out that delayed submission of these Notes by even one 
"Ministry results in delay in the finalisatlon of the Report by the 
'Committee CJD exeess expenditure. . 
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2.8. The Appropriation Accounts for 1984-85 disclosed savings in. 
the voted portion (both Revenue and Capital Sections) 'Of the grants. 
as follows: 

TOlal gra"lt Total savings 

(in Rupees) 

Civil 288,49,97,S8,OOO 22,38,24,65,898-

J)efeaat • 76,01,89,77,000 l,79,o3,78,63S· 

Posts a: ~  .. rr,7S,07,76,ex» 1 ,31 ,91,84,42T 

RailwaY'S • 92,65.52.92.(y.Y.) ~  

484,92,48,03,000 28.34,01,9S,632 

The Public Accounts Committee had also noticed large scale sav-
ings during the years 1982-83 and 1983-84. While commenting on 
the savings during the said years, the Committee had desired the 
Government to analyse the reasons for the recurriilg phenomenon 
of savings and take remedial measures to ensure that budget esti-
mates are framed more precisely vide Para 2.8 of 17th Report (8th 
Lok Sabha). 

2.9. The Committee find that as against the aggregate amount of 
YOted provision of Rs. 48492.48 crores there was savings of Rs. 2834.0% 
C2'OI'es during the year 1984-85. While the appropriation 8i:Counts 
(Civil) for 1984-85 reported savings of Rs. 2Z38.%5 crores, the appro-

~ accounts (Railways) (Defence Services) and (Posts & 
"relepapbs) reported savings of Rs. 284.81 crores, Us. 179.04 crores 
and as.· 131.9% crores respectively. These savings could have been· 
utilised for other important and needy areas of tile economy if the-
estimates had been made realistically. The Committee haa also-
1l6ticed. large scale savings during the years 1ge83 and 1983-84 and 
-d desired the Government to analyse the reasons for the recurring 
Phenomenon of savings and take remedial measures to ensure that 
budget estimates were framed more' precisely. The Committee ant 
BtiI1 to see improvement in the position. 'l'bey, therefore, reiterate-
their earlier recommendation contained in Para 2.8 of the 17th 
8eport (8th Lok Sahha) and would like to be apprised of the measures: 
Proposm to be taken In the matter. 
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APPROPRIATION AOCOUNTS (pIll') 

1'" 
Minimy of ~ 

2.10 Grant No. l'1-Capital Outlay on Posts and Telegnpba 
Capital Section (Voted) 

criaiDal Glut 8216,31,30.000 

~  Grant 49,00,00,000 

Total SaoctiODOd Gnat 875,31,30,000 

.AaIuaI Bxpeadihlte 89S.54,10,919 

a.- ».22,10,919 

2.11 In an explanatory note, the Ministry Of CommunicatiOlUl 
.have stated: 

"The Grant provides for meeting the expenditure on Capial 
Outlay on P&T Department covering expenditure on (1) 
Construction of Post Office buildings, administrative offices 
and sta1f quarters, (ii) Telegraphs & Telephone systeD:a8, 
(iii) long distance switching systems (iv) long distance 
. transmiasion system including remote area telecommunica-
tion services through satellite and (v) support systems of 
telecommunication factories, stores organisation, telecom-
munication research and development, training centres and 
p&r Civil Wing. 

The above mentioned excess is the net result of excessee' 
savings under the various heeds as indicated below:-

k-l Admiaistratne 0IIIaIa 

A-'l. 'PoIul Nest WorK. 

A -1 8td Quanen 

A -4 TrainiDl 

A -S Mel:baniaation and Modernisation 

~ 

0·29 

3'67 

.'17 

-
1· '14 

0·61 

-



1 2 3 

._-
A--6 LM.S. V_ • 0·. 

, 

P: 

B-1 'J'eIearaph SYItCIDI ~ 

B-2 Local TdDpbooc ~ 18.18 • ~  

.B-3 1.-. OW .... S i t ....... 27'· .. ;ri. 

.-4 .. $ bios.,... ~ "/" 

• -5 AIicm.uy SJIUIDI . i.5' • 
B -, 0tmIr Lml .t Buildi., ),71 

B-7 a.en.I . 11 • '74i 

---
TocaJ . 99.08 78'" 

The excess under Local Telephones SysUmII __ maiDly dDe 
to additional expenditure in meeting escalation charges 
for equipment supplied by I.Tl./H.CL. increased labour 
charges and rapid progress in construction of bniJdinas. . 

Additional expenditure also had to be incurred UDder staft 
Quarters for payment of advances for purchase of ready-
made buildings from State Housing Boards in some cases 
and due tu accelerated progress of construction in other 
cases. Larger procurement of stores and less issues than 
anticipated by the stores organisation accounts for excess 
under B-7. This was partly off set by savings under Long 
Distance SwitchiIfg Systems, Transmission System and 
Ancillary System, due to non receipt Of imported equip-
ment reducing thereby the net excess UDder all the Capital 
Heads, taken together, to Rs. 20.23 erores. 

5. In the clrcumstaDces explaineci above, the net excess of 
RI. 20,22,80,919 may kindly be recommended for regularisa-
tion by Parliament under Article 115(1) (b) of the CODSti-
tutlon of Inelia. 

c. Thi8 hall been vetted by Audit vide t.fJeir U.O. Note No, 
RR In/llCb)400I8U6I86 dated 14+1986." 

2.12 The OwrmdUee Dote that cIariIIg tile yeIII7 1-..., the 
Ministry of ~ IOIIl'ht ad WItS pvea a 81IpIIleJaentu7 
crant of Be. 49 crores. It nevertheless iDeurred exeess expeaditure 
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., the anler of 8& ZO.23 crons under Graat No. 17--CapitaJ outlay 

.. Posts and Telegraphs. The excess UJIeIlditure coutitutes 4l.zt. 

... eeat of the svppIerMntary grant. In to c:omaection, it is to be· 
IIOtetI that the Pass excess expeDditure d1ll'iDc the ,.... was of the 
___ eI. ..... 88 creres aDd it was Itee .... Of the saviDp of Sa. 78. ... 
aw. mader IIOIDe heads of aeco1IDt that the Bet ucess expeaditure 
aIDe to as. ZI.Z3 crons. It is,thus oJmaa. that the eatimatea of ~ 
MlniRr) of Cem"",","tioaw were formulated.... 1IIaIM.1eticaJ1T.· 
'!lie Cemmittee, theRefore, desire that the MbaiIItr)-esem-poMter. 
an ID this npnI. 

APPROPRIATION ACCOUNTS (CIVIL) 
(1984-85) 

MiniatT!I of Home A,.. 

2.13 Grant No. 59-Dadra &: Nagar Haveli 

QriaiDaI Graul • 

Supp)cmcntary 0raDt • 

Total sanc:tioacd srmt -

. Actual expcaditUR 

Ezgess 

5,76,37,«» 

44,99,«» 

6.21 ,36,000 

6,62,14,334 

40,78,334 

2.14 In an explanatory note, the Ministry of Home Mairs have' 
stated: 

"The original provision of Rs. 5,76,3'1,000 under Revenue Sec-
tion (Voted) of grant No. 59-Dadra & Nagar Haveli was 
augmented by obtaining a supplementary 'grant of 
Rs. 44,99,000 in March 1985. The actual expenditure was 
reported to be Rs. 6,62,14,334 against the total sanctioned 
provision Of Rs. 6,21,36,000 leaving an uncovered excess of 
B.s. 40,78,334 which needs to be regularised. 

The overall excess of Rs. 40,78,334 was the net result of excess 
and savings under the various heads in the Revenue ~
tion of the grant and occurred mainly under the foIlowmg. 

bead far the reasons given there under: 

Maior Head '2S9'-Public Works DepartmeBt 

A. 13(1)-Direction &: Administration. 

A. 13(6)-Suspense (Rs. 37,45,399) 
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'nte Dadra '" Nagar Haveli Administration have reported that 
due to the faulty booking of expenditure in the suspense 
account by their Public Works Department, the excess ex-
penditure was not correctly reflected in the Appropriation 
Accounts. According to the procedure adopted, the Public 
Works Department, on receipt of materials, debited the 
presumptive value of the material to the Purchase Account 
and subsequently, on receipt of debit note from the Ac-
countant General, the Department debited the value of the 
material to the stock account without giving a minus debit 
to the Purchase Account. This resulted in an inftated 
amount of expenditure being included in the suspense As:-
count The P.W.D. department has since been instructed 
by Dadra & Nagar Ravell Administration to follow the 
correct procedure as laid down under the Accounts Code 
for maintenance of Suspense Account for the Public Works 
Department. This procedure has now been followed for 
the year 1985-86. This will avoid excess over the expmdi-
ture in future. The actual excess of expenditure was only 
Rs. 6.46 lakhs and this excess had resulted on account of 
pending debits received from the Accountant General, 
Gujarat pertaining to the years 1983-M, and 1984-85 for the 
purchases made by the Public Works Department. 

In the circumstances explained above, the excess mentioned 
above may kindly be recommended for regularisation by 
Parliament under Article 115(1)(b) of the Constitution. 

The note has been 1lPt been finally vetted by the Audit." 

z.u The Committee note that dlDina' IIM-8S excess elqIIM.tIitant 
oJ .. 40.78 lakhs was incurred OVer the sanctioned grant of Ra. 121 
I.-. UDder Revenue Section (Voted) of Grant No. 5I-Dadra IUld 
N.wu-Haveli. This happened despite the fad that a supplemeetarT 
_t 01 Rs. oM •• 1akhs was obtained by the Ministry lIDder the Grant 
-1Iarch, 1185. fte excess expenditure COIdtit1ltes 18.64 per ceIlt eI. 
tile supplementary grant. According to the explanatory Dote far.. 
aillaed by the Ministry of Home Affairs the exeess expenditure of 
... 1.46 Iakhs got inflated to Bs. 49.78 Iakhs due to faalty operatioa 
01 8upense Accounts by the PuWic Works Department of tJae Dadra 
... Nagar aaveli Administration. ThJs is ohviously a ease of eare-
~ and the Committee would Jike reepoasiWllty to be Bxe4,_" 

8JiIIIropriate diacipliaary adiOll taken. 
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DepaTtfr1,\mt of Atomic Energy 

2.16. Grant No. 94-Atomic Energy Research, Development and 
Industrial Projects. 

Retocoue Section (CIarged) 

0ri&iDal appropriation 

supplcmc:ntary appropriation 

Pinal appropriation 

Actual expenditure 

&cless expenditure 

----_._. ----_ .. --.------------

1.68.612 

1.68.612 

;1.1'1. In a note, the Department. of Atomic Energy explained the 
excess expenditure as follows: 

"In Bhabha Atomic Research Centre, Trombay and in Nuclear 
Fuel Complex, Hyderabad (the two Units of this depart-
ment) paYments of Rs. 1,62,236 and Rs. 6,376 were made in 
April 1984 and December 1984 respectively to satisfy the 
court decrees for payment of arrears of pay and allowaoces 
of two employees of this Department who were reinstated 
in service on the basis of court verdict. This expenditure 
was initially misclassified in the accounts as 'voted'. This 
misclassification came to notice late in March 1985. By 
that time the last date fixed for presenting the Supple-
mentary Demand was over. In view of the provision of 
Article 112(3(f) of the Constitution and the clarificatiGn 
issued by the Government of India, Ministry of Finanee, 
Department of Economic Affairs O.M. No. F. 1(8)-B(AQI 
82 dated the 26th May, 1982, this misclassification could aPt 
be allowed to stand in the accounts uncorrected. This .-
classification was, therefore, rectified in March (SupPle-
mentary) 1985 Accounts, by transferring the amount tMID 
'voted to charged' Section. 

~  instructions have been issued to all the Units to 
avoid such misclassification in future .... 

In view O'f the circumstances explained above, the eXCe!III --
penditure of Rs. 1,68,612 may kindly be ~ til" 
regularisation by Parliament under Article 115(1) of tie 
Constitution. 

'Ibis has been vetted by Audit." 
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2.18. The Committee note that the excess expenditure of Bs. LI' 
lakhs recorded under the Charged Section· (Revenue) of Grant No. M-
Atomic Energy Research, Development and Industrial Projects, as 
disclosed in the Appropriation Accounts (Civil) for the year 1984-85, 
was the result of payments made in April/December 19M to two 
employees of the Department in satisfaction of court decrees. Though 
there was no provision for the Charged portion of tbe Grant, the 
Department should have obtained Supplementary grant to meet the 
expenditure. According to the provisions of Article U%(3)(f) of the 
Coustitution, the expenditure inC1UTed h7 the Department of Atomic 
Energy for satisfying the Court decree for payment of arrears of pay 
and Allowances of its two employees who were reinstated in service 
OD the basis of Court verdict, should have been classified under the 
Charged portion initially instead of erroneous booking under VaOecI 
Sec=tion. The Committee expect the Department of Atomic Energy 
to be more vigilant in this regard in future. The M"mistry should 
issue necessary guidelines to avoid such rec1IITence in future. 

APPROPRIATION ACCOUNTS (DEFENCE) 
1984-85 

Ministry of Defence 

2.19 Grant No. 20-Defence Services-Navy 

Revenue Sect ion 01 otOO) 

Original Grant 

Supplcmetary Grant 

Total sanctioned Grant 

Actual Expenditure . 

Excess Expenditure . 

Rupees 

503,68,90,000 

Nil 

503,68,90,000 

520,84,28,252 

17,15,38,152 

-------------------------------------------
.2.20 In the explanatory note, the Ministry of Defence have stated: 

"Against the Original Grant of Rs. 503,68,90,000 an expenditure 
of Rs. 520,84,28,252 has been incurred resulting in net excess 
of Rs. 17,15,38,252. Whereas the actual excess would have 
been Rs. 22,15,38,252 but for the fact that an on account 
payment of Rs. 5 crores made to MIs Mazagon Dock Ltd. 
for the refit and modernisation ofa certain ship actually to 
be compiled to Grant No. 20 Malor Head 270-Defence 
Services Navy Minor Head 7 Sub-head B ~  and 
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Refits", was inadvertantly compiled to Grant No. 23-
Capital Outlay Defence Services-Major Head 469 Sub-
Major Hf'ari B Navy Minor Head 3-purchase of Navar 
Fleet and Vessels. Since the erroneous booking came to 
notice after the accounts for the year were closed read-
justment could not be carried out. The proforma correc-
tion to Capital outlay balances is being initiated 
separately. 

The excess of Rs. 17,15,38,252 was mainly occurred under the 
following sub-heads: 

(a) A-I Pay and Allowances uf Navy (Rs. 3.72 crores) 
The original provision under this head was Rs. 66.72 crores 
which was enhanced to Rs. 69.30 crores by re-appropriating 
Rs. 2.58 crores in March, 1985. The actual expenditure, 
however, amounted to Rs. '73.02 crores leading to an excess 
of Rs. 3.72 crores. The increased expenditure occurred 
mainly due to increased outflow on account of grant of 
Additional Dearness Allowances, Interim Relief, Bonus over 
and above what was provided in March 1985. The late 
adjustment of local allowances such as Ration Allowance, 
Children Diucation Allowance etc. was another factOr that 
lead to the excess expenditure. 

(b) A-3.-Pay and Allowances of CivWans-Nnvy (Rs. ~ 

craTes) 

The excess was mainly due to grant of Additional Dearnes9 
Allowance, Interim Relief and Bonus. 

(c) A.5-St<wes (Rs. 17.07 CTpres) 

The excess was mainly attributable to (i) more materialisation 
of Naval Stores and devaluation of rupees as against Pound 
Sterling (ti) major payments being made for certain air-
craft and devaluation of rupees (iii) Oil and Fuel due to 
more movement of ships on non-planned exercises and, 
(iv) Customs Duty due to enhanced procurement of 
Supplies from abroad. . 

(d) A.S-Works (Rs. 1.58 crores) 
-

The excess of Rs. 1.58 crores was mainly under (i) Maintenance 
of Buildings and Communication due to rise in maintenance 
cost (il) Departmental charges on Works Services render-
ed by Military Engineering Services due to booking of 
expenditure at the end of the year. 



The above excesses were partly oftBet by savings under other 
~  leaving net excess of Rs. 17,15,38,252. 

'-The relevant recommendation of High level Official Com-
mittee set up under the chai,rmanShip of the Controller 
~  of Accounts to review the financial systems in the 
three departments viz. Defence, Railways and Posts and 
Telegraphs has been circulated. to all concerned for strict 
compliance in regard to framing the Defence Budget esti-
mates on realistic basis depending on the requirement and 
to exercise a dose and constant watch over the trend of 
expenditure with reference to the sanctioned grants. The 
progress of Defence expenditure is analysed periodically 
and instructions are issued to Service HQRs etc. to contain 
the expenditure within the allocated budget. ApaTt from 
the above, a number of measures have also been taken to 
identify and arrest the trend of belated bookings. 

'In regard to remedial corrective action to avoid recurrence of 
erroneous bookings strict instructions have been issued to 

.t all concerned to be more careful in preparing Punching 
Medium and to ensure the classification is done strictly 
with reference to the letter of sanction. Instructions have 
also been issued that in cases where the amounts are more 
than Rs. 1 lakh the Accounts Officer will endorse a certi-
ficate to the effect that the code heads operated are correct 
with reference to the sanctions. 

5. In view of the circumstances explained above the excess of 
·Rs. 17,15,38,252 may kindly be recommended for regula-
risation by Parliament under Article 115(1) (b) of the Con-
stitution. 

6. DA (AF&N) has seen." 

2.21 During the year 1984-85, the Ministry of Defence incurred 
'8D excess expenditure of Rs. 22.15 crore5 (inclusive of Rs. 5 crores 
]lertaining to this grant wroll&ly debited to Grant No. 23--Capital 
''Outlay on Defence Services) over the sanctioned amount of Rs. 503.69 
Cl'Ores under Voted portion of Grant No. 2O-De£ence Services-Navy. 
The excess expenditure under this Grant occurred mainly under the 
sub-head 'A.5-Stores (Rs. 17.07 c:rores). The ~ find that 
-this suit-head has been the majOr contributor to the excess expendi-
-ture in 1983-84 also. The excess expenditure under the grant waS 
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Bs. 15.87 Creres during that year and the sub-head stores was res-
pousible for contributing excess to the tune of Rs. 1%.71 crores. 

... shows that the Ministry of Defence have not been able to 

anticipate, assess and plan properly the proVision for the purchase of 

stores and raising debits relating thereto. The Committee are of the 

view that unless some concrete steps are taken to ensure realistic 

~  of the exteat Of stores likely to materialise, the position 

is not going to improve.fte Committee would like to be apprised 

of the concrete steps taken by the Ministry of Defence in this direc-

tiOB within next six menths. 

APPROPRIATION ACCOUNTS (RAILWAYS) 
(1984-35) 

2.22 During 1984-85, the actual expenditure under the Grants 

administered by the Ministry of Railways (Rallway Board) exceeded 

the sanctioned allocation in one grant (voted) as disclosed in the 

Appropriation Accounts (Railways). The excess expenditure during 

the year 1984-85 was Rs. 6.27 crores under Grant No. 13. 

2..23 In tne explanatory note furnished to the Committee, the 

Ministry of Railways have explained the reasons for excess expendi-

ture as under: 

"During the year 1984-85, there was an overall saving of 

Rs. 298.52 crores over the final grants and Appropriation 

resulting from an aggregate savings of Rs. 304.79 crores 

under 151 Grants (No.1, 2, 3, 4, 5, 6, 7, 8, 9, 10, 11, 12, 14, 

15 and 16) and 12 Appropriations (No.3, 4, 5, 6,  7, 8, 9, 

10, 11,  12, 13 and 16) and excess of Rs. 6.27 ~  under 

Grant No. 13 [Reference para 6.4 of the Report of Comp-

troller and Auditor General Of India for the ~  1984-85 

Union Governmenti (Railways), Para 25-Excess over VOted 

GrantS-:Para 26--Saving under voted grants, Para 27-

saving under charged Appropriations of the Appropriation-

. Accounts of ~ in India for the year 19840-85-Part 1-
Review]. 
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TJae excess under grant )lo. 13 is explained as under: 

Grant No. 13-Provident Fund, Pension and other Retimunt En-.efits 

....... lIWlt.ry pant 

2,33,6l,2I,ooo 

lS,30,S7,OOD 

2,68,92,85,000 

2,75,20,11,758 

6.27.33,751 

NIL 

A grant of Rs. 233.62 crores was obtained at the Budget 
Estimate stage. A supplementary Grant of Rs. 39.31 crores 
was obtained in March, 1985 on account of more payment 
of supperannuation and Retiring Pension, Commuted 
pension. Family Pension, Death-cum-Retirement Gratuity 
and also taking into account the post-budgetary increase 
on account of Additional instalments of Dearness .AUow-
ance to Pensioners during the course of the year. 

The excess occurred mainly under the ~  superannuation 
and Retiring Pension (Rs. 10.23 crores), Commuted Pen-
sion (Rs. 0.87 crore); off set by saVing under Death-cum-
Retirement Gratuity (Rs. 2.42 crores), Gratuities and 
special contribution to Provident Fund (Rs. 1.41 crores) , 
contribution to Provident Fund (Rs. 0.44 crore), Family 
PensiQn (Rs. 0.43 crore) and under other heads .(Rs. 0.13 
crore). 

The highest excess oceurred under superannuation and Relit'-
ing-Pension. on Northern Railway (Its. 5.13 crores) and 
followed by NOI!th'Eattem Railway: (lb. 3.52,. crores) and 
Central Railway (Bs. 3.26 crores). 

The excess. ~  ~  by ,Ji'arliament is 
Rs. 6,27,33,'758 (2.33%) i.e. the same as disclosed in the 
Appropriation Accounts. 
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In the circumstances explained above, the exeess of 
Rs. 6,27,33,758 under Grant No. 13 may IdncBy be recom-
mended for regu1arisation by Parliament under Arti.c1e 
115(i) (b) of the Constitution of India. 

n may be submitted that every care is taken (a) to assess the 
expenditure under various Grants/Appropriation as pre-
cisely as possible and (b) to obtain supplementary allot-
ments where necessary so that excesses are avoided to 1I1e 
maximum extent possible. 

This has been seen by Audit who have· observed as under: 

"The memorandum deals with only the excess under Graat 
No. 13 brought out in Para 6.4 of the Report of C&::AG 
for the year 1984-85. No mention has been made of tile 
;reappropriation of savings under Capital to meet Ute 

excess expenditure under DRF for which specific vote 
of Parliament was not taken as envisaged in the recGm-
mendations of the Estimates Committee (1981-&) CDIl-
tained in their 18th Report· (Seventh Lok Sabha). In 
this connection sub-para 9(b) of Para 6.2 of the Report 
of the Comptroller and Auditor General of India-Ullion 
Government (Railways) 1984-85 may be ;referred to. 

As there was no specific Vote of Parliament, the modified 
reqUirement remained a demand not granted by Patiia-
ment and as such the reappropriation of funds between 
Capital and DRF under Grant No. 16 having d.i1ferent 
sources of financing would ;require regularisation by 
Parliament. Therefore, the above aspect may also kindly 
be brought out suitably in the proposed draft memo-
randum for the consideration of the Public Accounts 
Committee. " 

The view point of the Department of Railways, is that the 
matmer in which the funds under Grant No. 16 were being 
utilised du;ring the course of the year was specifically 
brought out in the Supplementary Demands for Granti at 
page 22. and, ~  there was perhaps no further need 
of regularisation from the Parliament and submission of a 
Memoral\dum to the Public Accounts Committee. 

However, since the Audit have Dot fully agreed with the com· 

ments of the .l>epartment of Railways, the matter is, being 
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submitted before the Public Accounts Committee with a 
request that the Committee may kindly approve of the 
procedure followed in so far as the year 1984-85 is COD-

cerned. 

Further, in compliance with the point taken by the Audit, the 
Department of Railways agree that, in future, after ex-
plaining the saving or excess under Capital and Railway 
Funds, it will be speclftea1ly mentioned in the Supplemen-
tary Demands book, SUbmitted to the Parliament for 
approval, that it was . belng proposed to re-appropriate 
funds from capital to Railway. Funds or viCe-verS4 (as the 
case may be) which may also be approved by the Parlia-
ment. 

P.A.C. may kindly approve the above proposal." 

2.24 The Department of Railways have vide their a.M. dated 8 
August, 1986, added the following audit observations alongwith 
their own remarks thereto: 

"It has been stated by the Railway Board in their U.O.I. 
No. ~  dated 5-6-1986 that Department of 
Railways did fully comply with the requirement of 
placing before Parliament the Supplementary Demand 
No. 16 incorporating the latest requIrement' of. Funds 
under 'other expenditure-Capital' and 'Railway Funds' 
and that considering the constitutional requirement that 
has rightly been followed by the Department of Rail-
ways there was no irregular re-appropriation under De-
mand No. 16 within the segments under 'other expen-
diture'. 

2. The fact is that there was saving under 'Capital' which was 
appropriated to meet the excess expenditure under 'De-
preciation Reserve Fund'. The sources of financing of 
these segments of Demand/Grant No. 16 are different. 
The task Force (1973) appointed by the Railways for 
restructuring the demands for Grants recommended that 
there should be no power of re-appropriation with the 
Railways under Demand No. 16 between 'Capital', 'Rail-
way Funds' and 'Revenue'. The erstwhile Ministry of 
Railways had approached the' ~~ ~ ~ \o! 

approval of the proposal for restructuring of demands 
for grants with a positive statement that the proposal 



"will not envisage any dilution in the extent of control at 
present being exercised by Parliament, (c.f. Para 22) Of 
Eighteenth Report of Estimates Committee ~  

(Seventh Lok Sabha). 

3. The Estimates Committee (1981-32) observed in para 25 of 
its above mentioned Report that it would not like the 
Parliamentary Control to be diluted and if the grant ef 
powers of re-appropriation under unified Demand No. 16 
were agreed to, it would dilute Parliamentary Control. 

4. "While the Department of Railways, as stated. above, men-

tioned the latest requirements of funds under different 

segments of unified Grant No. 16 on page 21 of the Supple-

mentary Demand for Grants-March 1985 the fact that a 

sum of Rs. 21.33 crares saved under Capital would be re-

appropriated to meet excess expenditure under DRFand 

DF and this required the ~ of Lok Sabha was not 

mentioned on page 20 where the supplementary demands 

requiring vote of Parliament were indicated. Had this 

fact been mentioned at the appropriate place. the Lok 

Sabha would have been taken note c1 the requirements 

while giving their assent to the supplementary demands 

as envisaged in Arts.1l3 (2) of the Constitution of India 

and a bill to provide for extra funds under DRF intro-

duced for the approval of Lok Sabha. This . was llecessary 

in view of restrictions imposed by the Estimates Com-

mittee (1981-82) on the powers of erstwhile Ministry of 

• Railways for re-appropriation under different segments 

of unified Grant No. 16. This not having been done, tlie 

re-appropriation of. fuRds between Capifa1 and DRF re-

mained to be speei.fically approved by the' I.()1(: Sabha." 

"DuriD.g 1984-85,·altJaou.p' 1her.e bas been no overall exceSS in 

t1le·DemandNo. 16, :there has been ahexcess of Rs. 1'.32 

~ ClIOIes Ul'l\IerDRF and' Rs. 2.01 crores under DF by a 
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CDn'eSpOnding saving under Capital as will be seen from 
the under noted figures:-

------

CateaorY Source Bud&ct Modified Variation Modified 14tcst Variation 
Grant RqUire-oCexpen- of Fin- Gnmt Grant 
1984-85 ~ ancing 1984-85 1984-85 ment 

1984-85 

.other 
Btpendi-

28076645 27863390 -213255 tare 

Total 

Cap. V. 28068645 28076645 +80,00 

Ch. 12850 12850 IJ850 14830 +19,10 

DRF V. 8728602 8728702 + 1,00 8728702 8921877 + 19317S 

Ch. 2000 2000 2000 100 -19,00 

DF V. 399900 399900 J99900 419980 + 2OIJ8O. 

Ch. 100 100 100 20 80 

ACSPF 
V. 251953 2529S3 +10,00 2S2953 2529S3 

Ch. 

Revenue 
V. 1499SO 149950 149950 1499SO 

OLWR 
Ch. 50 SO SO In +7l 

V. 375990SO 376081 SO +91,00 37608150 376081SO .. 
Ch. I SOOO lSOOO 15000 15073 +73 

Although there has been no overall excess under Grant No. 16 
under the Voted portion of the expenditure under the-
category of "other Expenditure" it was specifically 
brought out in the Supplementary Demand at page 22 of 
the Book of Supplementary Demands for Grants-I9M-85 
that there has been increase under DRF andDF 'by 
corresponding saving under Capital. Audit, while vet-
ting the Appropriation AOcouDts, raised a point that as 
there are no powerswtth the Department of Railways 
to re-appropriate the funds' from Oapital to other Rail-
ways' funds, the constitutionairequirement of getting 
the excess under'DRF and DF 'YOtIed 'by'the Parliament 
has not been met, with: 'The Aadit. hMre suggested . that 
this excess URder :DRFtDF ~  aCOft'esponddng :aamg 
under capital should c:again ,be-brought .to the mttce .. or-
the Public Accounts Committee for obtaining their 
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recommendation for the purpose 
excess under DRFIDF (although 
excess under Grant No. 16). 

of regularisation of 
there is no overall 

The view point of the Department of Railways is that the 
manner in which the 'funds under Grant No. 16 were 
being utilised during the course of the year was specifi-
cally brought out in the Supplementary Demands for 
Grants at page 22 and, therefore, there was perhaps no 
further need of regularisation from the Parliament and 
submission of :1 Memorandum to the Public Accounts 
Committee . 

• However, since the Audit have not agreed with the comments 
of the Department of Railways, the matter is being sub-
mitted before the Public Accounts Committee with a 
request that the Committee may kindly approve of the 
procedure followed in so far as the year 1984-85 is 
concerned. 

Further, in compliance with the point taken by the Audit, 
the Department of Railways agree that, in future, after 
explaining the saving or excess under Capital and Rail-
way Funds, it will be specifically mentIoned in the 
Supplementary Demands book, submitted to the Parlia-
ment for approval, that it was being proposed to re-
appropriate funds from Capital to RaUway Funds or vice-
Ve7"sa (as the case may be) which may also be approved 
by the Parliament. 

P.A.C. may kindly approve of the above proposal." 

2.25 Grant No. 16-Assets-Acquisition, Construction and Re-
placement, covers the entire plan requirements met out of three 
soUrces viz. (i) Capital provided by General Revenues for acquisi-
tion of assets on additional account, (ii) Railway Funds viz. 
Depreciation Reserve Fund (for replacement), Development Fund 
(for unremunerative operation improvement and labour welfare 

works) Accident, compensation, safety and passenger amenities 
funds (for safety works) and (iii) Open line Works Revemie from 
Railway Revenue. While the Open Line Works comes under the 
classification bead 'Revenue', the Capital and Railway Fund are 

clubbed under 'Other Expenditure', No re-appropriation of funds is 
permiSSible between Capital, Railway Fund and Revenue. 
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2.26 The Estimates Committee (7th Lok Sabha) in paras 22, U 
to 26 of the 18th Report had made the following observationslrecom-
mendations: 

"22. Prior to Budget for 1979-80, exfsting Works Demand 
No. 16 of Railway Budget consisted of four (old) demands 
Nos. 13, 14, 15 and 22. The Task Force (l9'73jappointed 
by the Railways recommended restructuring of Demands 
for Grants for Railways and as part of the scheme, they 
recommended that there should be no power of re-
appropriation with the Railways under Demand No. 16 
between Capital, Railway Funds and Revenue. This 
restriction on power Of re-appropriation was recommended 
by the Task Force to meet a possible objection that 
unification of the four old Demands into one new Demand 
(No. 16) would enhance the existing powers of re-
appropriation of funds in respect of works expenditure. 
The Ministry of Railways accepted the Task Force's 
recommendations including the restriction on power ot 
re-appropriation under Demand No. 16 and approached the 
Estimates Committee for approval of the DfOoosal W 
restrUcturing of Demands for Grants with a positIve 
statement that the proposal "will not envisage any dilution 
in the extent of control at present being exercised by Parlia-
ment ... " The Railways gave an assurance that under the 
restructured Demand No. 16, no re-appropriation of funds 
will be made between Capital, Railway Funds and Revenue 
though re-appropriation will be permissible between various 
sub-heads of the Demand so long as this does not cut across 
the source of financing. 

~  The Ministry of Railways have now approached the Estimates 
Committee with a request that in view of certain difficul-
ties the restrictions on thei,r ~  of re-appropriation 
under Demand No. 16 may be removed. The main difficulty 
pointed out by the Railways is that they have to approach 
. Parliament for a Supplementary Grant under one of the 
classification heads of Demand No. 16 even when there are 
equivalent surrenders under another source of finance 
within the Grant ... 

25. The Committee would not like the Parliamentary control 
over Govemment finances to be diluted, and admittedly. 

the grant Of powers of re.appropriation under the unit\ed 
Dt-mand No. 16, if agreed to would dilute Parliamentary 
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control. The difficulties stated to be experienced by the 
Ministry of Railways on account of la,ck of powers of re-
appropriation can be resolved by recourse to Supplementary 
Demands which, according to the Ministry of Fiilance, 
should ordinarily ~  no difficulty if the Parliament is in 
Session; on the occasion when the Parliament is not in 
Session and the need fOr the funds is urgent, the advance 
from the Contingency Fund of India can ~  available by 
valid re-appropriation. 

26. After considering all these aspects, the Committee have come 
to the conclusion that, as at present, there is no justification 
to remove restrictions on. the Ministry of Railways' powers 
of re-appropriation under Demand No. 16 which were intro-
duced at· the recommendation of the Task Force (1973) for 
valid reasons. 

2.27 In March 1985, at the final grant stage, anticipating increase 
in expenditure under Depreciation Reserve Fund (Rs. 19.32 crores) 
and Development Fund (Rs. 2.m crores) and saving under Capital 
(Rs. 21.33 crores), the Ministry Of Railways reappropriated the said 
saving under Capital to Depreciation Reserve Fund and Development 
Fund under Railway Funds after presenting a modified grant as pe:-
latest requirement in a supplementary grant presented to Parliament. 

2.28 According to sub-para (9) (b) of Para 6.2 of the Report of the 
C&AG of. India for the year 1984-85, Union Gove.rnment (Railways) 
no specific vote of Parliament was taken for providing additional 
funds under Depreciation Reserve Fund and Development Fund. The 
Audit para makes a mention of the reply given to the audit observa-
tion as under: 

"The Railway Board stated (March 1986) that the reappropria-
tion carried out under various segments of 'other expendi-
ture' within the total grant available being in the nature 
of adjustments only could not be construed to be an irre-
gular ;reappropriation as it was placed before Parliament 
along with the Supplementary Demands for Grants for 
1984-85." 

2.29 Grant No. 16-Assets-Acquisition, Construction and Be-
.,laeement is an amalgam of four grants which were in operation 
prior to 1979-86. The ~  was made on the recomme'nda-
tion of a Task Force appointp.d in 1973 by the earstwhile Ministry 
.. , Railways. While J'erommencJing unifteation of four old grants, 



25 

tile Task Jo'orce, keeping in dew the diftdrent sourees of _nee of 
tbe ~  of the unified grant, placed restrictions on the 
.. wen of the Ministry in regard to reappropriation of funds hom 0_' Segment to another segment of the grant ie. Capital, Bailwa) 
Va.ds and Be,-eDues. I'iudiDg jt diJlicult to accept the recommenda-
~  of the Task Force, the :il,linistry of Bailways approached the 
Estimates Committee tor removal of restrictions imposed by the 
T8sk Foree. The Estimates Committee, after considering all the 
Mpeds of the matter, came to tbe conclusion that there was no justi-
ftration for removing the I'cRb-ictions imposed by the Task Force on 
1J.e powers of the Ministry under Demand No. 16 [vide Para %6 of 
18th Report (7th Lok Sabha) of Estimates Committee]. That Com-
n-ittee halt also ohsenerl in Para 25 of their 18th Report (7th Lok 
SaWta) that in case the power of reappropriation was granted 

uatler unified grant No. 16, it would mean dilution of Parliamentary 
c •• trol over Government finances. 

2.30. Despite the restrictions imposed bv the ~  Commit-
tee, the Department of Railways resorted to reappropriation of 
~  under Capital (Rs. 21.33 crores) to Depreciation Reserve Fund 
(Its. 19.32 crores) and Development Fund (Rs. 2.01 crores) under 
Bailway Funds during 1984-85. This is most objectionable. The De· 
partment of Railways has no authority to reappropriate funds from 
ODe segment to another segment of the Grant even at supplementary 
Grants stage. The plea taken by the Department of Railways that 
the reappropriation under various segments of the Grant was in the 
nature of adjustment only, is not at all tenable, in view of the fact 
1hat unlike other Grants, this Grant No. 16 consists of three water-
tight compartments. namely, Capital, Railway Funds and Revenue . 
.. ongst which no adjustment or reappropriation is permissible. The 

adion of the Department of Railways has the effect of cutting across 

tJ.e sources of finance. It is regrettable that the Department of Rail-

ways have transgressed the area about which a specific prohibition 

hila 'heen laid down. The proper course with the Railways was to 

seek specific vote of Parliament for providing additional funds under 

1lIe' Depreciation Reserve Fund and the Development Fund and t • 

....... uce an Appropriation Bill to provide for extra funds to cover 

tit. excess expenditure under the specific head under Grant No. 16. 

I. Use of any doubt, the Department of Railways could have appro-

aclaed the F4timates Committee for guidance in the matter. Unfor-

taaately, that Department bas ignored the norms prescri'bed DJ ine 

-..u.ates Committee and has not fonowed the proper course. 
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2.31. While th. Committee recommend regularisation of the ir-
regular re-appropriation made under Grant No. 16, they would ex,eet 
~  Departmeat of Rallways to respect and act on the recommen"-
tiODS of the Parliamentary Committee in this regard in future. 

2.3Z. Subject to the observations contained in the preceding pua-
g.raphs of the Report, the Committee recommend that the expea.-
t1ll'e referred to in paragraph 2.1 of this Report be regu1arised i. tt.e 
maDDer prescribed in article l1S(I)(b) of the Conatitution of I.die. 
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REVIEW OF ACTION TAKEN BY'· GOVERNMENT ON THE 
RECOMMENDATIONS OF THE PUBLIC ACCOUNTS COMMITI'D 
CONTAINED IN THEIR SEVENTEENTH REPORT (8TH LOK 
SABRA) ON EXCESSES OVER VOTED GRANTS AND CHARGED 
APPROPRIATIONS FOR THE YEAR 1983-84. 

Seventeenth Report (8th Lok Sabha) of the Public ~ 

'Committee (1985-86) on Excesses over Voted Grants and Charged 
Appropriations for the year 1983-84 was presented to Lok Sabha 011 
10 December, 1985. The Report contains 14 recommendations/obser-
vations. Of these, one recommendation (Sl. No. 13) pertains to more 
than one Ministry. Action Taken Notes on all recommendations 
except those at 81. Nos. 4 and 12 have been received and are repro-
duced at Appendix IX. The recommendations have been categorised 
.as follows: 

(i) Recommendations or observations that have been accepted 
by Govemment: 

81. Nos. 1, 2, 3, 1, 8, 9, 10, 11, ~ and ~ 

(ii) Recommendations or observations which the Committee do 
not desire to pursue in view of the replies received from 
Government: 

81. Nos. 5 and 6 

(iii) Recommendations Or observations replies to which have 
not been accepted by the Committee and which require 
reiteration: 

Nil 

(iv) Recommendations or observations in respect of which 
Government have furnished interim replies/no replies: 

SI. Nos. 4 and 12 

. 3.2 The Committee hope tbat replies iD reprd to the reeonunenda-
tlOQ, tu whiC'h no replies L",·c beell famished, will be famished to 
them after pttillg the' same "dted by Audit. 

27 
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3.3 In terms of the time schedule prescribed by the Public Accounts. 
Committee in their ~  Report (Fourth Lok Sabha) action. taken. 
DOtes on recommendations contained in their 17th Report (8th Lok 
Sabha) were required to be furnished by Government by 9th June .. 
1986. An analysis of the receipt of action taken notes from the 
Ministries, however, discloses the following position: 

No. of notes received by lbe due date 

No. of notes recciYCd after the due dal.! 

8 

S 

No. of notes r«lCiYCd by the eJltcnJ':J ti-n.: (i.e. up,,, 31-7-86) 

3.4. The Committee recret to find that out of 17 action taken notes. 
required to be furnished by the Ministries/Departments of Govern· 
IIleDt of India on the recommendations contained in their 17th Report 
(8th Lok Sabha), only 8 action taken notes were furnished within. 
the prescribed period of , months from the date of presentation of 
the Report to the House. Two action taken notes were furnished 
after the expiry of the prescribed period and one action taken note 
was furnished within the extended period. The Committee bave 
from time to time, stressed the need for timely submission of the 
action taken notes. The Ministries/Departments of Government of 
India are still to show tbe necessary improvement in this regard. 
The Committee once again urge upon the Ministries and Departments 
of Government of India to adhere strictly to the prescribed time-
limit in future. 

NEW DKLHI; 
29 August, 1986 

7 Bhadra, 1908 (Saka) 

E. AYYAPU REDDY. 
Chairman,.. 

Public Accounts Committee 



PART II 

Minutes of the Si!ting of the Public Accounts Committee beld on 
29 August. 1986 



KINUTES OF THE 15TH SITTING OF THE PUBLIC ACCOUNTS 
COMMITl'EE HELD ON 29 AUGUST, 1986 

The Public Accounts Committee sat from 1500 hours to lMO hoUrw 
OD 29th August, 1988 in Committee Room 'B' '" Parliament Hou8e 
Annexe, New Delhi. The following were prcweat: 

Shri E. Ayyapu Bed.dy 

v .... 

2. Shri Amal Datta 

3. Shrimati Prabhawati Gupta 

... Sbrt G. S. MJahra 

5. Shri Rameshwar Neek:hra 

6. Shri Rajmangal Pande 

7. Shri H. M. Patel 

8. Sbrimatl Jayauti PatDaik 

9. Shri Simon Tigga 

10. Shri Girdhari La! Vyas 

11. Shri Bhuvnesh Chaturvedi 

12. Shri Ghulam Rasool Kar 

13. Shri A K. ADtony 

14. Sbri Nirma1 Chatterjee 
15. Shri Virandra Verma 

1. Sbrt T. II. Oeorge-Addl Deputy Comptrtile:r IIDd Auator 
General of India ~  

2. Shri P. C. Asthana-Addl. Deputy Comptroller and AuditQr 
General of India (Railways) 

3. Sbrt II. ~ of ~ (Defence ServfceI) 
4. Shrt A. 1t. JaiD-Dtreetor of Audit, CeDtraJ Beveaue-l 
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5. Sbri Baldev Rai-Di.rector of Audit, Receipt Audit-! 

6. Shri C. V. Srinivasan-Director of Audit (Air Force and 
Navy) 

7. 8hri K. Thyagrajan-Director of Audit (P&:T) 
8. Shri Gopal 8ingh-Joint Director (p&:T) 
9. Shri N. R. Rayalu-Joint Director (Reports-Central) 

10. Shri P. N. Misra-Joint Director (Railways) 
11. Shri N. L Chopra-Joint Director (Defence Services) 
12. 8hri. P. K. Jena-Joint Director (Air Force and Navy) 
13. Shri K. Krishnan-Joint Director of Receipt Audit-I 

8.cRETARIAT 

Shri K. H. Chbaya-Chief FifUmCial Committee oflicer 

2,* * * * * 

3. The Committee then took up consideration of the following draft 
Reports:-

(1) * * • • • 
(ii) Excess over Voted Grants and Charged appropriations 

(1984-85) and action taken by Government on the recom-
mendations of the Committee contained in their 17th Re-
port (8th Lok Sabha). 

4. The Committee adopted these reports subject to certain modifi-
cations as shown in the Annexure n. 

5. The Committee authorised the Chairman to incorporate in the 
reports certain other minor mod.iftcations/amendments arising out of 
factual verification of the same by Audit. The Committee also autho-
rised the Chairman to present these reports in the House. 

The Committee then adjourned 
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ANNEXURE II 

.II.odidications/amendmentl made by the Public Accounts Committee 
in the Report on EX'CeB8es over Voted Grants and Charged 
Appropriation, (1984-85) and action taken on 17th Report 

(Eighth Lok Sabha) 

Para 

1 6-9 

I 17 

• 

Modifications, Amcndmcots 

For "Tbc exccsl expenditure iDI:urM ......... . 
Ita. 64.87 crores'. 

~  7be exccal expeDditwe of Rs. 462.69 
CIOleI was at itl peak durina 1981-82 and It was 
rocIuced to b. 64.87 crores durins 1984-85'. 

FOI "bad occasions only the last )'Car' 

Sti/Jall",. "had only last year' . 

AM .... p",..-apIts D/ter Para 1.1 ID foUows: 

2.8 'The Appropriation Accounts for 1984-85 disclosed savings in 
the voted portion (both Revenue and Capital Seetions) of the grant. 
.as follows: 

Totalll'8l1l Total saviop 
flD Ilupces) 

0viI 288,49,97,58,000 22,38,24,65,898 

Dofcace 76,01,89,77,000 1,",03,78,635 

Posts .. TeIeIraPbI '1:7,75,07,76,000 1,31,91,84,427 

&ail..,. . 92,65,52.92,000 2,84,81,S6,672 

484,92,48,03,000 28.34,01,9$,632 

---------
The Public Accounts Committee had also noticed large scale 

aavings during the years 1982-83 and 1983-84. While commenting on 
the savings during the said years, the Committee had desired the 
Government to analyse the reasons for the recurring phenomenon of 
-savings and take remedial measures to e!lSure that budget estimates 
are framed more precisely vide Para 2.8 of 17th Report (8th Lok 
Sabha). 

2.9 The Committee find that as against the aggregate amount of 
voted provision of Rs. 48492.48 crorE'S there was savings of Rs. 2834.0l 
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crores during the year 1984-85. While the appropriation accounts. 
(Civil) for 1984-85 reported. savings of Ra. 2238.25 crores, the appro-
priation accounts (Railways). (Defence Services), and (Posta and 
Telegraphs) reported savings of Rs. 284.81 crores, Rs. 179.04 crores 
and Rs. 131.92 crores respectively. These savings could have been 
utilised for other important and needy areas of the economy if th& 
estimates had been made realistically. The Committee had also 
noticed large scale savings during the years 1982-83 and 1983-84 and 
had desired the Government to analyse the reasons for the recurring 
phenomenon of savings and take remedial measures to ensure that 
budget estimates were framed mOTe precisely. The Committee are 
still to see improvement in the position. They, therefore, reiterat& 
their earlier recommendation contained in Para 2.8 of the 17th Report 
(8th Lok Sabha) and would like to be apprised of the measures pr0-
posed to be taken in the matter.' 

9-31 2.8 to 2.30 ~ the exIstina para Nos. 2·8 to 2.30 III ~  In 
2.U, 2.12, 2.13, 2.14, 2·15, 2.16. 2.17, ~  
2.19, 2.10, 2.21, 2-2a. 2·2], 2.24. 2·25, 3.26, 
2.27,  2·28, 2·29,  2.30,  2.31, and 2.32. 

19 2·21 9-16 For tIw uldIw Ibta. 
(RdmmbeaecO 

SIII#tItate "ClrDI'SI expeqdit lJ'e in 1983-84 alsO. The 
.,... expenditure UDder tho paul .... RI. 15.87 
CI'OftII duriaa that )'CIIU' &ad tho sub-laeI4 stoleS 
was resr::i'ble for c:olltributiDi elrDDII 
tuno ol . 12.71 crorcs: 

to. 

29 2.29 
(Roaiilbr;ae4> 

19 DeIeu "ol dID matter' 

31 2.30 ~  Far "unf'ortuDatoIy ...... proper c:ouno.' 
(Ropmi(J 1lIed) 

~  'UDfortllDlltely, that Department has 
ipaored tho norms ~ by the Estimates 
ODmmitlClO BDd bas not ~ the proper 
couno.' 

31 2.31 8-9 For 'direct tho Ilepartmlat ...... in future.' 
~ 

S#IbIdIIN "expect the Departmeat ol IlailwaJl ~ 
respect &ad 8Cl OIl the 1'OI»!'"' .... tionI 0( the Par-
lialDClOtaly Commiueo in this reprd in futuIo.· 

-. 
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APPENDICES-I to vm 
(Vide paraeraph 1.3 of the Report) 

Explanatory Notes received from various MinistriesIDepartments 
..on the excea over Voted Grants and Charged Appropriations dill-
.closed in the Appropriation Accounts for the year 1984-85. 



APPENDIX I 

MINISTRY OF COMMUNICATIONS 

'nle final accounts for the year 1984-85 revealed an excess or 
Rs. 20,22,80,919 over Voted Grant No. 17 Capital Outlay on Posts and 
Telegraphs as detailed below:-

0riBinal 0raDt . 

SuppCmanaary Grant. 

Total Sanctioraocl Oraot 

Actual &peadibn . 

Exc:Icu . • 

826.31,30,000 

49,00,00,000 

87S,31,]O,000 

89S,S4. 10,919 

20,22,80,919 

2. The Grant provides for meeting the expenditure on Capital 
OuUay on P&T Department covering expenditure on (i) Construction 
of Post Oftice buildings, administrative offices and staff quarters, (ii) 
Telegraphs & Telephone system, (iii) long distance switching systems, 
(Iv) long distance transmission systems including remote area tele-
communication services through satellite, and (v) . support systems 
of telecommunication factories, stores, organisation, telecommuni-
cation research and development, training centres and PitT Civil 
Wing. 

3. T4e above mentioned excess is the net result of excessesl 
Bavings under the various beads as indicated below:-

A·I AdminIstrative Oftices. 
A·2 Postal Net wort. 
"',3 StatrQuarten. . 

-------- .. -
39 

--------- --
0'19 

1'24 



--_.-----------
A -4 TrailJina. • 

A-S Mecbanisationand ~  

A-6 R.M.S. Vans. . 

B-1 Telepapb Systems. 

B-2 Local TeIcpbooc Systems. -

B-3 Long Distance Switchina Syste-,. 

B-4 Transmission Systems. 

B-S AnciDary Systems. 

B-6 Other Land &. Buildings. 

B-7 General. • 

Total : 

40 

_ ...... -.... --
The cr.)l'es ofllupea 
----"----._.-
~ Savinll 

0-17 

O-fl 

0'58 

"0-,..,. 
n'48 

24-79 

15-OS 

]'71 

11°76 

-----~~ ---
99'OS 78'85 

•. The excess under Local Telephone Systems was mainly due to 
additional expenditure in meeting escalation charges for equipment 
supplied by I.T.I./H.C.L., increased labour charges and rapid pro-
gress in construction of buildings. 

Additional expenditure also bad to be incurred under Staff 
Quarters tor payment of advances for purchase of readymade build-
ings from State HOUSing Boards in some cases and due to accelerated 
progress of construction in other cases. Larger procurement of stores 
and less than anticipated issues by the stores organisation accounts 
for excess under B-7. This was partly off set by savings under Long 
Distance Switching Systems, Transmission Systems and Ancillary 
Systems, due to non receipt of imported equipment reducing thereby 
the net excess under all the Capital Heads, taken together, to 
Rs. 20.23 crores. ! 

5. In the circumstances explained above, the net excess or 
lls. 20,22,80,919 may kindly be recommended for regularisation by the 
Parliament under Article 115(1) (b) of the Constitution of India. 

6. This has been voted by Audit ~ their U.O. Note No. RR III! 
1 (b) 400/84-85/68 dated 1 .. 5-1t88. 
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MINISTRY OF DEFENCE 

G1'cmt No. ~  Sennces-Na"'Y 

-------_._._--------------_ .... _-----

Oriainal Grant 

SUpplementarY Grant 

Total sanctioned Grant 

Actual Expenditure . 

Excess &penciitun . 

---

Voted 
·--Ra. -. 

SOl.68,90,p 

Nil ",'-

50],68,90,000 

51».84,28,252 

17,15,38,252 

2. Against the Original Grant Of Rs. 503,68,90,000 an ~  

of Rs. 520,84,28,252 has been incurred resulting net excess of 
Rs. 17,15,38,252. Whereas the actual excess would have been 
Rs. 22,15,38,252 but for the fact that an on account payment of 
Rs. 5 crores made to Mis Mazagon Dock Ltd. for the refit and 
modernisation of a certain ship actually to be compiled to Grant No. 
20 Major Head 270-Defence Services Navy Minor Head 7 Sub-head 
B "Repair and Refits", was inadvertantly compiled to Grant No. 23-
Capital Outlay Defence Services-Major Head 469 Sub-Major Head B 
Navy Minor Head 8-purchase of Naval Fleet and Vessels. Sjnce the 
erroneous booking came to notice after the accounts for the year 
were closed. readjustment could not be carried out. The proforma 
correction to Capital outlay balances is being initiated separately. 

, 

3: The excess of Rs. 17,15,38,252 was mainly occurred under the· 
follOwing sub-heads:-

(a) A-I-Pay and Allowances of Navy (Ra. 3.72 C7'0res). 

The original provision under this head was Rs. 66. 72 crares which 
Was enhanced to Rs. 69.30 crores by re-appropriating Rs. 2.58 crores 
in March 1985. The actual expenditure, however, amounted to. 
Ra. 73.02 crores leading to an excess of B.S. 3. 72 ~  The increased 
expenditure occurred mainly due to increased outfiow on account of" 
grant of Additional Dearness Allowance, Interim Relief, Bonus oftr' 

41 
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.and above what was provided in March 1985. The late adjustment 

.()f local allowances such as Ration Allowance, Children Educapon 
Allowance etc. was another factor that led to the excess expenditure. 

(b) ~  o.nd Allowances of Civilians-Navy (Rs. 0.99 crores). 

The excess was mainly due to grant of Additional Dearness Allow-
ance, Interim Relief and Bonus. 

(c) ~  

The 
Naval 
major 

(Rs. 17.07 crores) 

mainly attributable to (i) more materialisation of 
devaluation of rupee as against Pound Sterling (ii) 

made for certain aircraft and devaluation of 
Fuel due to more movement of ships on non-
(iv) Customs Duty due to enhanced procure-
abroad. 

(d) A-6--Worb (Ra. 1.58 croru) 

The excess of Rs. 1.58 crores was mainly under (i) Maintenance 
of Buildings and Communications due to rise in maintenance cost 
(ii) Departmental charges on Works Services rendered by Military 
Engineering Services due to booking of expenditure at the end of 
the year. 

The above excesses were partly offset by savings under other sub-
heads leaving net excess of Rs. 22,15,38,252 (including Rs. 5 crores 
pertaining to this gran! erroneously adjusted under Grant No. 23-
Capital Outlay on Defence Services). 

4. The relevant recommendation of High level Official Committee 
set up under the chairmanship of the Controller General of Accounts 
to review the financial systems in the three departments viz. Defence, 
Railways and Posts and Telegraphs has been circulated to all concern-
-ed for strict compliance in regard to framing the Defence Budget esti-
mates on realistic basis depending on the requirement and to 
exercise a close and constant watch over the trend of expenditure 
with reference to the sanctioned grants. The progress of Defence 
-expenditure is analysed periodically and instructions are issued to 
Service HQRs etc. to contain the expenditure within the allocated 
budget. Apart from the above, a nUlJlber of measures have also been 
taken to identify and arrest the trend of belated bookings. 

In regard to l'emedial corrective action to avoid recurrence of 
erroneous bookings strict instructions have been issued to all con-
-eerned to be more careful in preparing Punching Medium and to 
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ensure 'he classiAcation is done strictly with reference to the letter 
of sanction. Instructions have also been issued that in cases where 
the amounts are more than Rs. 1 1akh the Accounts Oftlcer wfll 
-endorse a certUlcate to the effect that the code heads operated are 
correct with feference to the sanctions. 

5. In view of the circumstances explained above the excess of 
Rs. 22,15,38,252 may kindly be recommended for regularisation by 
Parliament under Article 115(1) (b) of the Constitution. 

6. DA (AF&N) has seen. 

1673 LS-.-.4 ""--



APPENDIX m 

MINISTRY OF DEFENCE 

QriaiDal AppropriatiOD . 

Supplementary Appropriation . 

Total Appropriation 

Actual expenditure . 

Exa:ss &pcnditurc . 

35.01.00.000 

Nil 

35.01.00.000 

35,28.53.127 

27.53.127 

2. Atainst the original Appropriation of Ra. 35,01,00,000 and 
expenditure of RI. 35,28,53,727 has been ineurred resulting in an 
uncovered excess of Ra. rt,ss,727. 

3. The excess Of RI. 27,53,727 bas 0CCWTed under Army as given 
below:-

A.1-ARMY 

A. 1 (1) (2)-An-ecar. payable due to Supreme Court Juc:lgment 
(Rs. 1.18 crorea) 

The oriCiDal appropriation under tlUa bead Wal HI. 24.00 crore8 
which was enhanced to Rs. '32.93 crorea by ~  RI. 8.93 
crorea. The actual expenditure however amounted to Rs. 34. Of crores 
1eadina to an excess to Rs. 1.18 croretI. The ex ... occurred mainly 
due to receipt of more claims than anticipated for the .revtston of 
pension on the basta of Supreme Court Judgment. 

The above excesa waa partly oft ... by .. vinca under other sub-
heads, leaving a net exeesa of &. 27,51,727 wbieb requires regu1arl-
c;ation. 

4. 'nle relevant recommeDdattoa 01 High level Oftlcial Committee 
~  up under the CbaJnuDabip of the Controller General of ,AceoUDtI 

44 
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to review the Financial systems, in the three ~  viz Defence, 
Railways and Posts and TelegraPhs bas been ~ to all. c0n-
cerned for strict compliance in regard to traming the Defence BUdget 
Estimates on realistic basis depending on the requirement and to 
exercise a close and constant watch over the trend of expenditure 
with reference to the sanctioned grants. A copy of M!nistry ot 
Defence, I.D.N. 1l(13)/M/B1D (Budget) dated 26-4-1985 in this 
regard is enclosed (Annexure». The progress of Defence Expenditure 
is analysed periodically and instructions are issued to the authorities 
concerned to keep the expenditure within the allocated budget. 

5. In view of the circumstances ~  above, the excess of 
Rs. rl,53,727 may kindly be recommended for regularisation by Par-
liament under Article 115(1) (b) of the Constitution. 

6. DADS has seen. 

ANNEXURE 

Copy of Ministry of Defence 1.0. No. 11 (13) 84IB/D (Budget) 
, . 

dated ~  ~ to All Jpint Secretaries in the 
Ministry of.Defence inchtding Department of Defence Pr0-
duction and Supplies. R&D and Integrated Finance. 

SUBJECT.-ActiOn taken on the recc>lnmendations ~  in the 
222nd Repon (7th Lok Scabhu) of the Public Acc.-ou.mr COfU-
mitlee on ~ over .ooted Grants and Charged Appro-
priation (1982-83) aftd Action Taken on 166th Report ('1t1h 
Lok Sabh4). 

In ~  of the ~  contained-in para 2.6 and 
~  of the 222od" Report· of PAC, 1983-84, (7th Lok Sabha) OIl 
Exceae. aver Voted Grants aDd Charged ~  1982-83, and 
~  taken on 166th Report' of PAC,. a Committee UDder the Chair-
.manship of CGA was set up to review indepth the finanefal system 
III the three sectors viz. Railways. Defence and PAT. The Committee 
has since su!>nu,tted its ~~  ~~ has ~  ~ forwarded to 
the ~  .. of ~~~ ~ of the ~ HQrs. The 
~  of.. ~  are however. enclosed 
r ready reference. 



• 
Honed budget Grants. The expenditure should be carefully moni-
tored from time to time md instructions issued in this regard should 
be strictly followed. 

Summ41'y of ~  

(i) It is not necessary that separaSe budget heads should be 
provided tor each estimating authority with a view to 
monitoring the progress of expenditure from the data 
called out from the accounts as seems to be the view of 
the Ministry Of Defence (para 8). 

(li) With a view to providing a system under which reliable 
data may become available with sufficient promptness, for 
periodical. meaningful. and purpoeetul enaneial reviews at 
all leveIs, and considering the large number of spending 
units scattered all over the country, which each of the 
three Departments has, recording of expenditure and 
preparation of connected compilations should be compu-
terised at the earliest (para 8). 

(Ui) In regard to' expenditure on transportation effective steps 
should be taken by the Defence Department to reduce the 
tJme..lag in the adjustment of the eharge8 (para 9). 

(iv) As regards the eXCeSS on ac:count of pay and allowances. 
including adidtional iDstaJmeats of D.A sanctioned by the 
Government Tetrospectiveiy, aDd nMsiDD of pay scales. 
tbereis no reason wbJ the Departments cannot co.rrectly 
assess the additional requirement of funds with all the 
requisite data regarding the categories of employees, theiJ 
number etc. which is normally expected to be available 
with them.. As for the additional msta1mebt of nA., 
usually. sufBcient time is available to the Kinistries/Depart-
ments of the· Government to provide additional funds in 
the budget through RJUSupp1ementary Grants, and there 
. is no reason why there should be any excess em. this· 
account (para 10). 

(v) As regards excess under stores. there is no reason why the 
Departments cannot regulate the budgetary provision 
and why there should be any excess on account of factors, 
like over-materialisaticm Of sUpplieBIrecelpt of stores earlier 
than anticipated, or receipt of re-Imbursement c'allnS at 
the fag end of the year· when possibly there is no scope fC1l" 
providing additional funds by obtaining SupplementarY 
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Gnnts, if liability :reptera in Form CD' 6I6-A as pres-
cribed in the Gaeral FlDaDdal awe. of Govel'nment are 
malDU1Decl properi7 aDd updated from time to time, aDd 
the progress of supplies/paymeata periodically monttored 
(para 11). 

(vi) Handling of defence purcbases from India instead of 
1hrou&b ISM, T4M'don earUer is apected to lead to better 
control over expeDditure (para l2). 

(vii) Accelerated progress of works should alto not result in 
larger payments than those budgeted for, if the progress of 
execution of Works is reviewed periodieally. as required, 
the budget provision can always be modified suitably, 
taking into &ccount the quantum of work already executed 
during the year and that expected during the rest of the 
year (para 13). 

(viii) Retrospective revision of the cost of the inputs like 
(:ement, steel, coal, diesel etc. were notified on dates 
which, by and large, left sufficient time for the Departments 
to work out the extra liability and to provide for it in the 
R. E. Of the respective years. There should, therefore, be 
no reasons why these revisions should be the cause for 
excesses beyond the control of the Departments (para 14). • 

(ix) If revision of rail tariff has been notified at a time when 
the possibility of making additional provision of funds by 
Supplementary Grants is ruled out, the Department will 
be weD within its rights to postpone discharging its 
liability to the Railways, to the next year, after ensuring 
proper budget provision, and there is no justification for 
any excess to be allowed to occur by making payment in the 
same financial year, if the provision of funds in that year 

, is not adequate to cover the charge (para 15). 

(x) The Committee deprecate the . tendency of the spending 
authorities to assume that additional funds to take care of 
some of the more important post-budgetary factors will be 
provided at the R. E. stage (para 16). 

(xi) Where a Department cannot manage with the reduced 
allocation of funds even by slowing down/curtailing some 
of the on-going pro1ects/schemes, due to ftrm commitments 
having already been made fOr pUl'chase ot equipment in 



purauance of. plans earlier approved };)y the ~  Com-
mission, the request for provision of ~  should be 

favourably considered by ~ p1anniPg ~  and 
~ Finance MiDistry, siJlce c1.U'tailment of proposed outlay, 
or approving a lower one, in fact, does not serve any 
purpose (para 17). 

(xU) Subject to what has been recommended by the Committee 
as above, in conclusion, it is not any particular fault in the 
~  systems of financial control in these cases, as suell, 
that ~  excess over ~ voted grants/charged appro-
priations, but the lack of ~ implementation of the 
.existing systems (para 17). 



APPENDIX IV 

MINI&TRY OF ~  

~ ~~~~ ~~ 

Gf'ont No. 89 CuTTenCllt Cobaage caul JIiwt 
----.-- ------_._------------
1l cVCDUC Section 
(Voted) ---.------_ .. ------------_.----------

~  Grmt!' 

FiaaJ Grant 

Actual CQIOnIliJure -

BlIGIIIs 

--------

29,G3 .... 

27.01.30._ 

~  

IOJ,46,71 , 115 

1.41.61.1fS 

2. The 'Original provision of Ra. 79,03,80,000 was augmented to 
RI. 106,05,10,000 by Supplementary Grants obtained in July, 1_ 
(Rs. 18,25,00,000) and March, 1885 (Ra. 8,76,50,OOO). As against it, 
the actual expenditure &mounted to Rs. ~  resulting in 
an excess of Rs. 3,41,81,165. 

3. This ~  wbic;h was the net ~  of excesses aDd uviDgs 
under varioU$ sub-heads iJi U1e ~  maiDJ, ~ UDder IUb-
bead A.2(2)--Operation and maintenance ~  to ~ Note 
Press (Rs. 713.75 lakbs), A.1 (I)-Management relating to Currency 
Note Press (Rs. 58.061akhs) aDd ~ ~  expeJlditaue'relating 
to Security Paper Mill CBs. 80.52 ~  

4. The Bank NQte Press had to import security paper and ink, to 
make up the shortfall in their SJWplyfJ.'om indigeqous lJC)Ul"Ces to 
cope ~  the ~ demand for bank notes. ' Contracts for the 
imports were l!I1tered into on 81-u.-M and 11-1-85, i.e. late in the 
finanCial year after the revised estimates 1984-85 (on which the 

~  J)eJlland for the last batch was ~  were finalised 
and the expectation was that ~  edditional f!XJ)!!nditure would be 
met by re-appropriation of savings in the Grant. However, the 
payments which bad actually to be made for the imports by the close 
of the financlal year exceeded the ADc:tloned °provbion of Rs. 10.05 
crores under the sub-head 'A 2 (2) Operation I: maintenance' and 
fe-appropriation of oRa. 4.41 eroree made to it ~ other sub-beads. 
The customs duty payable on UGports was ~  calculated 



@ 75 per cent instead of 182 per cent and this had also made the-
estimates inaccurate. 

As a remedial measure, the Bank Note Press, Dewas etc. . have-
been advised. to ensure that henceforth no contract for import of 
materials which may result in inc:wTing expenditure beyond the 
sanctioned provision as 'entered into and that committed liabilities 
~ fully covered by sanctioned funds. [Copy of letter No. 1 (6) /85-
CY (JAO) III dt. 19-5>-86 is enclosed (Annexure)]. 

5. As against the sanctioned provision ot Rs. 719.08 lakhs 
(Original Grant Rs. ~  laths plus Supplementary Grant Rs. 105 
lHhs) under sub-head A.I (1) Management, the actual expenditure 
was Rs. 777.14 1akhs. The excess was due to obligatory expenditure-
OD payment of instalments of additional D.A. sanctioned during the 
year and consequential increase in overtime allowace and ~ 

payments to staff, the total impact of which could not be accurately 
forecast at the time the last batch of Supplementary Demands were 
finalised. 

. 6. The excess under sub-head A.3 ~  expenditure (Actual 
expenditure Rs. 350.52 1akhs as against sanctioned -provision ot 
Rs. 290 lakhs) was mainly due to un-antiCipated payments of entry 
tax, including arrears for three years, whieh were to be made to 
Madhya Pradesh Government after the last batch of Supplementary 
Demands were ftDaHIed. 

7. The excess of Rs. 3,41,61,165/-which is about 3.22 per cent of 
the total grant may kindly be recommended for regularisation by 
the Parliament under article 115 (1) (b) of the Constitution 'If India . . 
8. TbJI note has been vetted by Audit. 

ANNEXURE 

Copy of Wo Finance letter No.1(6)/85-CY/(1AO)In dated 19-5-198& 

addressed to the General Managers: 

1. India. Govt. lrfint., Bombay/Caicutta/Hyderabad. 
2. Bank., Note Press:, Dewas. 
3. India Security Press, If as1k Road . 
. ; 4. Security Paper Mill, 'Hosbmgabad 
5. Currency Note PreaJ,NMft-Road. " 
6. Security Printing Press, Hyderabad. 
7. New Mint, Project, NOmA. 
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SU1IJECT.--Appropriation Accounts 1984-85 Regularisation of ~ ~~  

and Remedial actionB_ 

I am directed to refer to the amount spent in excess of the sanc-
tioned grants during ~ In a few cases these excesaes were not 
covered by Supplementary grants or reappropriations. The responsi-
bility for which lies squarely on the management of the units con-
cerned. Some of examples are:-

1. CUT1'f>7I.C1I Note Press, NClBik Road.-A sum of Rs. 71.70 lakhs 
was spent in excess of the sanctioned grant for payment of several 
instalments of ADA and consequent additional payment on account 
of over time allowance and incentive. 

2. Bank Note ~  DetoCIB.-There was an excess of Rs. 262.35 
lakhs over the sanctioned grant due to malting payment for import 
of paper and Security Ink against contracts dated 31-12-84 and 
1l-1..a5_ These contracts were unforeseen at the time of framing 
the BE 84-85 and HE 84-85. 

3. Loss on Coin4ge.-More operative losses in Mints due to 
increased coin production-Rs. ].14 lakhs. 

4. Mints.-An excess of Rs. 8.49 laths was mainly due to more 
expenditure "under 'Travel Expenses' by IGM, Calcutta on account 
of foreign tours of oftlcers in connection with procurement of coin 
blanks; and more expenditure by 10M, Hyderabad under 'Payments 
for Professional and Special Services', whereas in the former case 
the tour of officers of IGM Calcutta was essential in view of the 
acute shortage of coins in the country, and it might not have been 
possible to anticipate the extra expenditure, in the latter '!ase the 
excess was obviously due to not foreseeing the requirements 
accurately. 

In the light of the above observations you are requested to please 
make 'realistic assessment Of your requirements and p!'opose BE IRE 
accordingly in all the cases in future and wherever there are 
instruCtions that provisions already made should in no case be" 
exceeded, such instructions may be "strictly adhered to." The pro-
\-isions available should be kept in mind while allowing payments 
as per new contracts and alSo while signing new contracts. for im-
port of materials from abroad. -

It may please be noted that any disregard of these guidelines 

~  result in. incurring excess erpenditUTe "year ab2t ~  and. . 
Invite adverse comments from the Public Accounts Committee. It 
may also 11ft a very bad picture of the financial management of 
:.'OUr or,BDlIattOJl8. 



APPENDIX V 

MINISTRY OF HOME AFFAIRS 

GrQIII MI. 57-CItIwlI,iri ,1t.upIcs 

Rnaue Section (a-pd) 

Orisinal AppropriatiOD 1,)6.82,000 

SuppJemeutary Appropriation 17 •• 9,000 

F'mal Appropriation ~ 1,74,31,000 

Ac:tual &pcncIituro 1,14,29,833 

Excess 9,91,833 

.RevaMe SecIiDD (YoW) 
Orilinal Grant . 57,95,99,000 

Supplementary Grant 5,04.94.000 

Final Grant 63,00.93.000 

Actual Bx:penditure 75,01.08,368 

Exc:ess U.OO.1S,J68 

Under the Revenue section of the Grant No. 57-Chandigarh for 
the year 1984-85 against the final Appropriation of Rupees 1,74:,31,000 
(Charged) the actual expenditure amounted to Rupees 1,84,29,833 
(Charged) resulting in an excess of Rs. 9,98,833 (Charged) and 
against the final. Grant of Rs. 63,00,93,000 (Voted) the actual expen-
diture amounted to Bs. 75,01,08,368 (Voted) resulting in an excess 
of Rs. 12,00,15,368 (Voted). . 
The above excesses which were the net result of excesses and 

savings 'under various sub-heads in the Revenue Section of the 
·Grant occurred mainly under the following sub-heads:-

Revenue Section 

Major Head "21." 

A,2-Administration of Justice 
A.2(1) mp Courts 
A.2(1) (l)-Salaries 

(Char,ed) 
Major Head "2W' 
AI7·Pub1ic Works 
".17 (5) -Suspense 

(Voted) 

52 
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Ullder High Courts, the ex;cess. is. due to non-provision for Interim 
Relief. The orders extending ~ .ltelief to the employees. of 
U.T. of ChandigaJ:'h were iIs\led on 17-11-84. The Administration 
waS asked to make necessary budget provision in RE 1984-85 to 
meet the additional liability on account of Interim Relief. However, 
aue to over sight no provision (Charged) could be proposed-by the 
Admn. for High Courts. The provision for other heads was provid-
·ed in BE ~ and Supplementary Grant was also finalised in 
.January, 1985. The Admn. sent their requirement for meeting the 
liabWty for Interim Belief to the employees of High Court in 
~  1985. By that time Supplementary Grants were already 
finallsed md it was too late .to make any additional provision. The 
Admn. ... m.tru.eted to locate savings to meet the expenditure. 
The IQviDp could not be located and the expenditure ultimately 
resulted III excess. '!be Chandigarh Admn. has. been advised to 
take timely action for inclusiOn of provision for such foreseen 
UabUttlea In future. 

As regards excess expenditure under Major Head "259". Sus-
pense, the Chandiprh Admn. has stated that under the above sub-
head net budgeti!lg procedure was followed and the expenditure 
continued to be compiled on this basis. up to the year 1962·8.1. A 
-similar excess was disclosed in the Appropriation Accounts (Civil) 
in respect of Grant No. 57-Chandigarh for the year 1983-84. In this 
Ministry'. 'Note' far &be Public AccountS Committee for regulari-
sation of excess expenditure (Vide u.o. No. U.1502211184-RC.II Dated 
30-3-85) it was explained that as the excess was only as result of 
depicting the figures of debits and credits on gross basis., there was 
no net cash out go from the Consolidated Fund of India. It may 
he added that excess expenditure involving roughly two Crore 
rupees occurred under certain other heads also mainly on account 
'Jf grant of additional dearness allowance, interim reHel, bonus to 
the employees ~ expenditure on labour Courts and scholarships 
~  to atuclen.ts but the same was counter balanced by the ~  

under other heads. 

In the circumstances explained above. the excess. of Rs. 9.98,833 
~  ~  12.00,15.3Se· ~  in ~  SecUon mav 

kindiy 1le' ~~ for regulariA,tionby' ~  under 
Article nS(l) (b) of the Constitution of India .  " . .' . " . 
The Nota has been seen by the Audit. 



APPENDIX VI 

MINISTRY OF HOME AFFAIRS 

Grot N,. 59-Dodra & Na,or ~  : 

Oripl Grant . 

Supplementary Grant 

Total sanctioJ1Oll pant 

Actual expenditure . 

lb. 

5.76,37,000 

4'-ln,OOO 

6,21,36,000 

6,62,14,334 

Excess • .40,78,334 

The original provision of Rs. 5,76,37,000 under Revenue, Section 
(Voted), of grant No. 59-Dadra & Nagar Haveli was augmtnted by 
obtaining a supplementary grant of Rs. 44,99,000 in March, 1985. 
The actual expenditure was reported to be Rs. 6,62,14,334fj1lplnst 
the mtal sanctioned provision of Rs. 6,21,36,000 leaving an uncovered 
excess of Rs. 40,78,334 which needs to be regularised. 

The overall excess of Rs. 40,78,334 was the net reaul t of excess 
and savings under the various heads in the Revenue Section of the 
grant and occurred mainly under the following head for the reasons 
given there under: 

Major Head '259'-Public Works Department: 

AI3(1)-Direction & Administration. 

AI3(6)-Suspense (Rs. 37,45,399) 

The Dadra & Nagar Haveli Administration have reported that due 
to the faulty booking of expenditure in the suspense acCount by 
their Public Works Department, the excess expenditure was not 
correctly reflected in the Appropriation Accounts. According to the 
procedure adopted, the Public Worlis Departnient, on receipt of 
materials, debited the presumptive value of the -material to the 
Purchase Account and subsequently, on receipt of debit note from 
the Accountant General, the Department debited the value of the 
material to the stock Account-without giving a minus debit to .the 
Purchase Aecount. 'l'his resulted in an inflated amount of expen-
diture being included in the suspense ~  . The P.W.D. depart-
ment has since been instructed by Dadra & Nagar Haveli AdminiS-
tration to follow the correct procedure as laid down under the 

54 
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Accounts Code for maintenance of Suspense Account for the Public 
Works Department. This procedure bas now been followed for the 
year 1985-88. This will avoid excess over the expenditure in future. 
The actual. excess of expenditure was only Rs. 6.46 lakhs and this 
excess bad resulted on account of pending debits received from tlle 
Accountant General, Gujarat pertaining to the years 1983-8-t, and 
1984-85 for the purchases made by the Public Works Department. 

In the circumstances explained above, the excess mentioned 
above may kindly be recommended for regularisation by Parliament 
under Article 115(1) (b) of the Constitution. 

The note has been seen by the Audit. 



AltI.tENDIX VB 
DEPARTMENT OF ATOMIC" ENE1\GY 

Grant No. 94-Atomic Energy Research, Development and Industricll 
Pro;ects 

The Appropriation Accounts for the year 1984-$ revealed an 
excess ot Rs. 1,68,612 under the Grant No. 94--Atomic Energy Re-
search, Development and Industrial Projects in 'Charged' Section 
(Revenue) . The details are given below: 

Original appropriation 

Supplementary appropriation 

Ymal appropriation 

Actual expenditure 

Ea:lcss expenditure 

Its. 

1,68.612 

1,68,612 

2. In Bhabha Atomic Research Centre, Trombay and in Nuclear 
Fuel" Complex, Hyderabad (the two Units of this department) pay-
ments of Rs. 1,62,236 and Rs. 6,376 were made in April, 1984 and 
December, .1984 respectively to satisfy the court decrees for payment 
of arrears of pay and allowances of two employees of this Depart-
ment who were reinstated in service on the basis of" court verdict. 
This expenditure was initially misclassified in the accounts as 
'voted'. This misclassification came to notice late in March, 1985. 
By that time the last date fixed fOr presenting the Supplementary 
Demand was over. In view of the provision of Article 112(3) (f) of 
the Constitution and the clarification issued by the Government of 
India, lIJn1stry of Finance, Department of Economic Affairs a.M. 
No. F.l(8)-B(AC) /82 dated the 26th May, 1982, this m.lsclassiftcation 
could not be allowed. to stand in the accounts uncorrected. This 
mfsr1aaiftcation WIllI, therefore, rectiftect in March (Supplementary) 
198& Aceountl by transferring the amOlmt from 'voted' to 'charged' 
Section. 

Necessary instructions have been issued to all the Units to avoid 
such misclassiflcation in fut1..lle vide Jetter No. PrAOlBook/1(J)/84-
85152 cit. 20-&-1981 (AJmexure). 

3. In vtew of the dreumstances eXplained above, the excess 
expenditure of Ba. 1,88,812 may kindly be recommended for regu-
Iarisatlon by ParJtSlJDftlt under Article 116(1) (b) ot the Con.tftutfon, 

This hal heeD vetted by Audit. 
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ANNEXURE 

Copy of Circular No. PR.AO I Book I 1 (1) 184-85152 dated 20.5.1985 issued 
by the Deptt. of Atomic Energy to all PAOs. 

SUBJECT:-Reinstatement of er-emplOYee& on Court OTder-classifica-
tion oj the payment of arrears of salary thereof-

. 
A case has come to notice where an employee was reinstated in 

service in satisfaction of the Bombay High Court decree and he was 
paid the arrears of salary. But the payment of such ar.rears was 
made out of the normal allocation. According to the provisions of 
Article 112 (3) (f) of the Constitution of India such payment of arrears 
of salary made in satisfaction' of a Court decree is required to . be 
classified as "charged" but the said expenditure was erroneously 
claSsified by the concerned P&AO under "voted" proviSion. Normally, 
in such cases where the provision for payment of charged expendi-
tu.re does not exist, an advance from the Contingency Fund of India 
is taken, it the payment is required to' be made urgently and supple-
mentary demand is floated at the earliest opportunity and the advance 
taken is recouped. It is, therefore, necessary that such expenditure is 
classifted as "charged" even though there is no "charged" provision 
for the same. 

2. According to the provisions of paras 4.2.3 and 4.2.4 of the Civil 
Accounts Manual the Pay and Accounts Officers are required. to check 
against provision of funds primarily to ascertaining that the money 
sought to be expended is applied. to the purpose or purposes for wb1ch' 
the Grants or Appropriations specified in the Schedule to the Appro-
priation Act passed under Article 114 of the Constitution were inten-
ded to provide and that the amount of expenditure ag¢nst each 
Grant o.r Appropriation does not exceed the amount included in that 

~  ' 'nle pre-chect to ~ applied to all payments by· depart-
~  Accounts Oftiees includes a check of the classification of· 
the expencftture-also . 

. 3. It ~  therefore, .requeated that if there are any cases, where pay_ 
ment.luiS been made In atisfaetfOil. of a Court decree and sueh pay_ 
ment has been classified UDder "voted" Grant iDStead of "charged" 
~  the same may be transferred to the charged approprfa-
~ in ~~ (Supplementary) &count now in hand, even though. 
it may result in, eXeess under the "charged" portion of the Grant, 
~ tftat, ~ ~  of Article 112 (3) (I) are satisfted. Such ext.4ess 
Win be lOt re;warlsed under Article 115(1) (b) of the Constitution. 

" Receipt of thta clreular ~  please be acknowledged. 



APPENDIX VBI 

MINISTRY OF TRANSPORT 

(DEPARTMENT OF RAILWAYS) 

During the year 1984-85, there was an over all saving of Rs. 298.52 
crores over the final grants and Appropriation resulting from an 
aggregate savings of Rs. 304.79 crores under 15 Grants (No. I, 2,3,4, 5, 
6,  7, 8, 9, 10,  11, 12, 14, 15 It 16) and 12 Appropriations (No.3, 4, 5, 6, 
7, 8, 9, 10, 11, 12, 13 Ie 16) and excess of Rs. 6.27 crores under Grant 
No. 13 (Reference para 6.4 of the Report of Comptroller It Auditor 
General of India for the year 1984-85-Union Government (Railways> t 
Para 25-Excess over Voted Grants-Para 26-Saving under voted 
grants, para 27-saving under charged Appropriations of the Appro-
priation Accounts of Railways in India for the year 19fM-8fh-Part 1-
Review). 

1.2 The exeess under grant No. 13 is explained as under:-
Grant No. IS-Provident Fund, PeDsion and other Retirement 
BeDeftts. 

OdPa'llcrant 

SqpploawwJtary Oraat 

~ Oraat 

A.ctaaI o ...... lture 

&:.cess 

Mima'si8Qt.ioQ • 

1,]J,Q.U,cm 

35,)0.57,000 

2,1ft.91,IS.OOO 

2.7S.20.1I.m 

6.27.31.75' 

NIL 

6.27.31.758 

2' 33'1. 

A grant of Bs. 233.62 crores was obtained at the Budget Estimate 
. stage. A supplementary Grant of Ra. 35.31 crores was obtained 111 
March, 1985 on account of more payment ot superannuation and Re-
tiring Pension, commuted pension, Family pension, Deatb-cum-
Retirement Gratuity and also taJdDg into account the post-buctaetarY 
increa8e on account of AddiUonal iIlstalment of ne.rness AlloWaDee 
"to Pensioners during the course of the year. 

'1be "excess occurred mainly under the sub-head superannuatioP 
·and RetirIng Pension (Ra. 10.23 crores) t commuted PensIon (Ba. 0.8'1 
crore): offset by saving under Dealth-cum-Rettrement Gratuity (Rs. 
:212 crores). Gratuities and special contribution to Provident Fund 

.iI 
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(Ra. 1.41 croresJ, contribution to Provident Fund (Ra. 0." crore), 
Family Pension (RI. 0.43 crore) and under other heads (Rs. 0.13 
crore). I 

• 
The highest eXcess .occurred under superannuation and RetiriDg 

Pension on Northern Railway (Rs. 5.13 c:rores) and followed by 
North Eastern Railway (Rs. 3.52 crores) " Central Railway (Ra. 3.26 
croree). 

The excetlS requiring regularisation by Parliament is Rs. e:rT.33,'158 
(2.33 per cent) Le. the same as disclosed in the Appropriation Accounts. 

In the circumstances explained above, the excess of &. 6,27,33,'158 
under Grant No. 13 may kindly be recommended for regularisatiOl1 
by Parliament under Article 115(i) (b) of the Constitution of India. 

It may be submitted that every care is taken (a> to asse8I the ex-
penditure under various Granta! Appropriation as precisely as poaible 
and (b) to obtain supplementary allotments where necesiary 80 that 
excesses 8re' avoided to the maximum extent possible. 

This has been seen by Audit who have observed as under:-

"The memorandum deals with only the excess under Grant No. 
13 brought out in para 6.4 of the Report of C " AG for the 
year 1984-85. No mention has been made Of the reapproa 
priation of saving. under Capital to meet the exeess ex-
penditure under DRF for which speclftc vote of Parliament 
was not taken as envisaged in the recommend'ltions of the 
Estimates Committee (1981-82) contained in their 18th 
Report (Seventh Lot Sabha). In this connection sub-para 
9 (b) of para 6.2 of the Report Of the Comptroller and 
Auditor General of India-Union Government (Railways) 
J9M-85 may be referred to. 

A. there was no speciftc Vote of Parliament. the moCBfled re-
quirement remained a demand not ~  by ParUament 
and alii such the reapDronriation of funds between Cap:ta1 
and DRF under Grant No. 16 havinq dlft'erent sources al 
financing would require ~  bv Parliament. 
Therefore. the above aSl)eCt may also ldndlv be broucrbt 
out suitably in the prooosed draft memorandum for the 
conlideration of the Pu bUc Accounts Committee.., 

11673 LS-S. 
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The view point of the Department of Railways, is that the manner 

in which the funds under Grant No. 16 were being utilised during the 
course ~  the year was specifically brought out in the Supplementary 
Denumds for Grants at page 22, and, therefo.re, there was perhaps no 
further need of regularisation from the Parliament arid submission 
of a Memorandum to the PUblic Accounts Committee. 

However, since the Audit have not fully agreed with the comments 
Of the Department of Railways, the matter is, being submitted be-
fore the Public Accounts Committee with a request that the Com-
mittee may kindly approve of the procedure followed in so far as 
the year 1984-85 is concerned. 

Further, in compliance with the point taken by the Audit, the 
Department of Railways agree that, in future, after explaining the 
saving or excess under Capital and Railway Funds, it will be specifi-
cally mentioned in the Supplementary Demands book, submitted 
to the Parliament for approval, that it was being proposed to re-
appropriate funds from Capital to Railway Funds or vice-versa (as 
the case may be) which may also be approved by the Parliament. 

PAC. may kindly approve the above proposal. 

Anaexure to the E:cpla:n.a.tcny note for Public AccountS Committee 
tor the year 1984-85 sen.t under note dated 25-7-86 in regard to Grant 
No. 16-Assets. Acquisition, Construction. & Replacement. 

Audit Observation.s--(Contained in their u.o. I. No. 240-RA-m/RR/Z-
1/ 86 dated 3-'1-86). 

It has been stated by the Railway Board in their U.O.I. No. 85-App/ 
7/4/84-85 dated 5-6-1986 that Department of Railways did fuUy comply 
with the requirement of placing before Parliament the Supplemen-
tary Demand No. 16 incorporating the latest requirement of Funds 
under other expenditure-'Capital' and 'Railway Fundi' and that con-
sidering the constitutional requirement that has rightly been folloW-
ed by the Department of Railways there was no trre"gular re-appro-
prlatJon under Demand No. 16 within the segments under ·other 
expenditure'. 

2. 'l'he fact is that there was ~ under CCaoital' which waS 
appropriated to meet the excess expenditure under 'Depreciation 



Reserve. Fundt• The sources of financing of' these segm.mts Of 
DemandlGrant No. 16 are cillferent. The',task Force' (1973) appointed 
by the Railways for restructuring the demands for Grants recom-
mended "that there should ~ no power ~  re;.appropriation with the 
Railways under Demand No. 16 between 'Capital', 'Railway ~  

and 'Revenue"". The erstwhile Ministry: of Railways had 
approached, the Estimates . Committee. for approval of ·the proposal 
for restructuring of demands for grants with a positive statement 
that the proposal \Vill. not envisage any dilution in, the, extent of 
control at present being exercised by Parll'iunent, c.f. para 22 of 

~  Report Of Estimates COmmittee (1981-82) Seventh Lok 
Sabha. . 

. 3. The ~  Committee (l!)SI-82) observed in para 25 Of its 
above mentioned RepOrt that it would not like the' Parltamentary 
Control to be diluted and if the grant of powers of re-appropriation 
u,nder unifled'Demand No. 16 were agreed to, itwouldditute Par-
liamentary Control. 

4. "While the Department of Railways, as stated above, ~  
the latest requirements of funds under different ~ oLuni.fie:d 
Grant No. 16 on page 21 of the Supplementary Demands for-Grmts--
March, 1985 the fact that a sum of Rs. 21.33. -crores savEtd under 
Capital would be re-appropriated to meet excess expenditure under 
DRF and DF and this required the approval of Lok Sabha w.as not 
mentioned on page 20 where the supplementary demands ~  

vote of Parliament were indicated, Had this fact been mentioned at 
the approoriate place, the Lok Sabha would have been taken note 
of the requirements while giving their assent to the sup'Olementary 
demands as envisaged. in Art. 113(2) of the Constitution of India 
and a bill' to provide for exn-a funds undet' DRF introduced for 
the approval of Lok Sabha. This was necessaT'V in view of restric;" 
tions imposed by the. Estimates Committee (1981-82). on ·the powers 
of erstwhile Minicrtry -Of Railways fOr re-appropriation under dilfer.ent 
se'JnDents of unified Grant No. 16." Thi" not llRvinq been clone, ~  

re...anpropriation of funds betweenCanital and DRF remained to be 
8pe{'iflcally approved by the Lok Sabha. .. .., 

Remarks of the Department of Ra.1Zways (Railway Boanf) :-. 

" 1. DUring 1984-85. although there has bt-en no oVet'8lT ~ 

~  No. 16'; there has been an' excess-of RI. ~ 
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under DRF and Rs. 2.01 crores under DF by -a corresponding saving 
under Capital as will be seen from the under noted figures:-

~ Sourco Budtet' Modified Variation Modified Latest Variation 
~ oCPinan- Grant Grant Grant require-
ditute cinl 1984-85 1984-85 1984-85 ment 

1984-85 

0t1ler 
BXl!eDdi-

Cap. V. 28068645  28076645 two + ~  28076645 27863390 21323,5 
Ch. 12850 12850 12850 14830 +19,80 

DRF V. 8728602 8728702 + 1,00 8728702 8921877 +193175 
C.::o 2000 2000 2000 100 19,00 

DF V. 399900 399900 399900 419910 +20080 
Ch. 100 100 100 20 - 10 

ACSPFV.l ZS19S3 252953 j +10,00 252953 252953 
Cb. 

RcvenueV. 149950 149950 149950 149950 .. 
OLWRCh. 50  50 .50 123 - +73 

TGtal V. 37599050 37601150 1+91,00 37608150 37608150 .. 
Ch. 15000 15000 .. 15000 15073 + 73 

2. Although there has been no overall excess under Gr. No. 16 
under the Voted portion of the expenditure under the category 
of "other Expenditure" it was specifically brought out in the Sup-
plementary Demand at page 22 of the Book of Supplementary 
Demands for Grants-1984-85 that there has been increase under 
DRF and DF by corresponding saving under Capital. Audit, while 
vetting the Appropriation Accounts, raised a point that as there are 
DO powers with the Deptt. of Railways to reappropriate the funds 
from Capital to other Ratlways' funds, the constitutional require-
ment of getting the excess under DRF and DF voted by the Parlia-
ment has not been met with. The Audit have suggested that this 
exeeI8 under DRFIDF by a corresponding savin, under Capital 
should again be brought to the notiee of the Public Accounts Com-
mittee for obtaining their recommendation for the purpose of 
regularlsation of excess under DJtr /DF (although there is no overall 
ac:elll under Gr. No. 18). -

3. The view point of the Department of Railways is that the 
m,1nner in which the funds under Grant No. 18 were being utmsed 

~ the course of the year was speciftcally brouQ;ht out in the 
Supplementary Demands for Grants at page 22, and, therefore, ~ 
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was perhaps no further need of regularisation from the Parliament 
and submis$ion of a Memorandum to the Public Accounts Committee. 

4. However, since the Audit have not agreed with the comments 
of the Department of Railways, the matter is being subDritted 
before the Public Accounts Committee with a request "that the 
Committee may kindly approve of the procedure followed in so far 
as the year 1984-85 is concerned. 

5. Further, in ~ with the point taken by the Audit, 
the Department Of Railways agree that,in future, after explaining 
. the saving or excess under Capital and Railway Funds, it will be 
specifically mentioned in the Supplementary Demands book, sub-
mitted to the Parliament fOr approval, that it was being proposed to 
re-appropriate funds from Capital to Railway Funds or vice-versa" 
(as the case may be) which may also be approved by the Parlia-
ment. 

6. P.A.C. may kindly approve of the above proposal. 



APPENDIX IX 

(Vide Para 3.1 of the Report) 

I. RecommendatiofU/Observations which ~ been accepted by 
Government 

.Recommendation 

According to the time schedule, the Explanatory Notes on 
excesses over Voted Grants and Charged Appropriations are requil'ed 
to be furnished to the Committee by 31 Mayor immediately after 
the-'}>!'eSentation of the AppI'Opriation Accounts whichever is later. 
It is obserVed that while the Explanatory Notes relating to 8 Grants 
operated by the various MiniStries (other than the Ministry of Rail-
ways) were received within the stipulated period; the Explanatory 
Note(s) relating to 4 Grants administered by the Ministry of Rail-
ways were received on 21 August 1985, although the Appropriation 
Accounts were laid on ·the Table of the House on 26 July,. 1985. 
Since the Appropriation Accounts (Railways) for the year 1983-84 
were certified on 18 June, 1985, the Explanatory Note could have 
b.een furnished to the Committee immediately after the presenta-
tion of Appropriation Accounts on 26 July, 1985. The Committee 
take serious view of delayed submission of ~  Notes. The 
delayed submission of these notes leads to the delay in finalisation of 
the Report by the Committee. The Committee desire the Ministry of 
Railways to ensure strict adherence to the prescribed time schedule 
in future. 

[So No.1, Appendix-XII, para 2 .• of 17th Report of PAC 
(1985-86) 8th Lok Sabha] 

Action taken 

The Recommendations 9f the Public Accounts Committee have 
been noted for compliance. 

This has been seen by Audit. 

[Ministry Of Transport, Department of Railways (Railway Board) 's 
O.M. No. 85-PACIVIII/17 dated 21-3-1986] 
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Recommendation 

The Committee are satisfied to find that as compared. to previous 
years ~  1979-80 to 1982-83, there was significant reduction in the ag-
gregate amount of excess expenditure as well as in the number 
of grants that registered excess expenditure during the year 1983-84· 
The exceHS expenditure incurred during the years 1979-80 to 1982-83 
ranged. between Rs. 140.86 crores to Rs. 462.69 crores while the 
excess expenditure incurred during 1983-84 was Rs. 115.62 crores. 
Further the total number of grants which contributed to the excess 
expenditure were 12 during the year 1983-84 as against 19, 27, 20 ~ 

21 during the years 1979-80,  1980-81, 1981-82 and 1982-83, respec-
tively. The Committee hope that the Ministries and Departments 
of Government of India would make every endeavour to ~ 

this declining trend in future as well. 

[Serial No.2-Appendix XII-Para 2.5 of the 17th Report of 
the Public Accounts Committee (Eighth Lok Sabha)] 

Action taken 

The above recommendation has been noted by the Govern-
ment and circulated to all the Ministries/Departments of the Gov-
ernment of India vide O.M. No. F. 12 (7)-E(Coord) !85IVol. IT, dated 
24th February, 1986. (Annexure). 

This has been vetted by audit. 

[Ministry of Finance (Department Of Expenditure) F. No. 12(7) ... E 
(Coord)/85-Vol.-I1, dated 25-3-1986.] 

ANNEXURE 

No. F. 12(7)-E(Coord)j85 Vol II 

GOVERNMENT OF INDIA 

MINISTRy OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 24th February, 1986 

OFFICE MEMORANDUM 

SUBJECT:-17th Report of the Public Accounts Committee (8th Lok 
Sabha)· (1985-86) ,.egarding excels wer votea_ grants and 
cha1'geci appropriation! (1983-84) 

The ·undersigned is directed to forward herewith for information 
~  neces.sary action an extract of para 2.5 (Recommendation No: 2-) 
In Appendix XII) of the Report of the Publtc -AC!dotintsCommittee 
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mentioned above. It will be seen that the Committee have expressed 
satisfaction that there was a noticeable reduction in the excess expen-
~ as well as in the number of grants that registered excess 

eXpenditure during the year 1983-84 as compared to the previous 4 
years. The Committee expect that sustained  endeavours would be 
made by the Ministries/Departments to ensure the declining trend 
in future as well. 

1'0 

(M. S. MATHUR) 
Director 

1. All MinistrieslDepartments of the Govt. of India. 
2. All Financial Advisers including Financial Commissioner 
(Railways) . 

Extract of para 2.5 (Recommendation No.2) in Appendix XlI of the 
17th Report of the Public Accounts Committee (Eighth Lok Sabba) 
(1985-86). 

2.5. The Committee are satisfied to find that as compared to pre-
vious years i.e. 1979-80 to 1982-83, there was significant ~  in 
the aggregate amount of excess expenditure as well as in the number 
of grants that registered excess expenditure durin'g the year 1983-84. 
The excess expenditure incurred during the years 1979-80 to 1982-83 
ranged between Rs. 140.86 crores to Rs. 462.69 crores while the excess 
expenditure incurred during 1983-84 was Rs. 115.62 crores. Further 
the total number of grants which contributed to the exce&S expendi-
ture were 12 ~  the year 1983-84 as against 19, 27, 20 and 21 during 
the years 1979-80, 1980-81, 1981-82 and 1982-83 respectively. The 
Committee hope that the Ministries and Departments of Government 
of India would make every endeavour to sustain this declining trend 
in future as well. 

Recommendation 

While there was declining trend in the excess expenditure, it 
was the other way round in the case of savings. The aggregate 
amount of savings as disclosed in the Appropriation Accounts for 
1983-84 was Rs. 7,209.05 crores as against the savings of Rs. 2,183.90 

crores during the year 1982-83. The Appropriation Accounts (Civil) 
alone disclosed savings of Rs. 1,769.38 crores against voted grant ~ 
Bs. 22,937.52 crores and savings of Rs. 4,732.66 crores against chargee 
amolDlt of Its. 1,22,251.16 crores. Thus, the total savings during th 
year ~  disclosed by the Appropriation Accounts (CivU) ~ 
of the order of Ra. 6,502.04 croret wbiQh constituted 4.48 per cent 0 
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Lota} sanctioned provision of voted and charged amounts ot 
Ra. ~~ crores. :some of Ule vItal sec,ors 01 tDe economy m 

w.aiCh large Scale savIngS nave been reported are AgrICUlture 
(Rs. 2:>4.54 crores), ADlmal Husbandry and lJ8l.l'Y DeVelopment 
(&s. 73.58 crores), ChemicaJ. and Fertil.lzers (Rs. ~  crares) Foreign 
Trade and Export Proc1uction (Bs. ~  crores), PetroJeum 
(Hs. ~  crores), .Power (Rs. 51:1.29 crores) , Coal (Ra. 88.90 
crores), irrIgation (Rs 19.99 crores), Public Works (&s. 26.81 crores), 
Mines (Rs. :iO.41 crares), Labour and Employment (Rs. 19.07 crares). 
T.I1e Committee had, in their earlier Reports viz. 57th and 121st 
Report (7th !.ok Sabha), deprecated the tendency of under-utilisa-
tion of funds earmarked for some of the vital sectors of the economy, 
thereby not only slowing down development in those sectors but 
also depriving other important sectors of the much needed resources. 
The Committee were then informed that the scheme of Integrated 
Financial Advisers had been introduced to ensure realistic budget 
estimates. From the extent of savings reported during 1982.-83 and 
1983-84, it is quite evident that the position instead of improving 
has deteriorated. The Committee once again like the Government 
io analyse the reasons fOr the recurring phenomenon of savings and 
take timely remedial measures to ensure that budget estimates are 
framed more precisely. The Committee would like to be apprised 
of the measures proposed to be taken in the matter. 

(Serial No.3-Appendix XII-Para 2.8 of the 17th Report of the 
Public Accounts Committee (Eighth Lok Sabha}) 

Action taken 

The observations made by the Public Accounts Committee have 
been circulated amongst Ministries/DepartmentslFinancial Advisers 
with a view to ensuring that there is neither considerable shortfalls 
in expenditure nor unforeseen excesses while framing Budget Esti-
mates. In this connection a copy of this Ministry's O.M. No. F. 12(7)-
E(Coord)/85-Vol. II, dated 25-2-86 is enclosed (Annexure). Financial 
Advisers have also been requested to send Action Taken Notes to 
the Public Accounts Committee explaining the reasons for heavy 
short-falls in expenditure in the Sector with which they are IOncem-
ed. 

This has been vetted by audit. 

[Ministry of Finance, Department of Expenditure No. F. 12(7)-E 
(Coord)/85-Vol. II, dated 27-3-1986.] 
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ANNEXURE 

No. F. 12(7)-E(Coord)j85 Vol. II 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

New Delhi, the 25th February, 1986. 

OFFICE MEMORANDUM 

SUBJEcT.-17th Report of the Public Accounts Committee (8th Lok 
Sabha) (1985-86) regarding eXC'ess over 'Voted grants and 

charged appropriations (1983-84)-Recommendation made 
in para 2.8 of the Report. 

The undersigned is directed to say that the Public Accounts Com-
mittee had been commenting on the tendency of under-utilisation of 
funds earmarked for some of the vital sectors of the economy, thereby 
not only slowing down development in these sectors but also depriv-
in'g the other important sectors of the much needed resources for 
development. Attention in this connection is invited to this Depart-
ment O.M. No. F. 12 (4)-E(Coord) /82 dated 20-12-82. The Committee 
have again expressed their unhappiness over large scale savings in 
some of the vital sectors' of the economy vide para 2.8 of the recom-
mendation contained in the above Report. 

2. With the introduction of the Scheme of Integrated Financial 
Advisers, the responsibility of framing Budget Estimates on a realistic 
basis as also post-budget vigilance to ensure that there is neither 
considerable short-falls in expenditure nOr unforeseen excesseS 
devolves on the Financial Advisers. For achievin'g this objective the 
Financial Advisers may, ensure that the prescribed rules and proce-
dures and such other steps as may be considered neceesary are 
followed by the Ministries/Departments with which they are concern-
ed. 

3. Ministries/Departments/Financial Advisers are requested to 
note the observations made by the Public Accounts Committee for 
compliance. Financial Advisers are also requested to, send Action 
Taken Notes to the Public Accounts Committee explaining the 
reasons for heavy short-fall in expenditure in the Sector with w,hich 
they: are ~  under intimation to this Ministry. 

Sd/-
(M. S. MATHUR) 

Director. 



To, 

,1. All' MinistrleslDepartments of the Govt. of India. 

2. All" Financial Advisers including Financial Commissioner for 

Railways, (by name). .; 

Action Taken 

Ministry of Commerce 

The observations contained in para 2.3 in Appendix XII of the 
17th Report of' the PAC (8th Lok Sabha) ~  regarding the 

~  Account for the year 1983-84 have been noted. Out 
of the total savings of Rs. 249.90 crores accrued under Grant No.. 11, 
Bs. ·147.67crcres were under the major head "765" peI,iaining to 
.foreign Governments, i.e." Technical Credit extended to Rupee 
Payment countries of East Europe, Rs. 87.50 crores under major 
head "297-B7 (1) Product Promotion and Commodity Development, 
&s. 11.16 crores under "B9(2)-Payment to Foreign Governments 
in ~ of Trade and Payments Agreements" and the balance 
Rs. 3.57 crores under certain 'other sub-heads' in the Grant. The 
reasons for major ,savings are explained below:-

(a) The saving under Technical Credit was due to lesser 
drawals by the rupee payment paxtner countries than 
what was' anticipated at the time of finalisation of the 
revised ~ and this was in turn due to their cur-
tailing their imports from India with a view to returning! 
reducing the outstandings under the technical credit 
a.rrangements. 

'Till 1983-84, the procedure of 'Gross Budgeting' ~  in vogue. 
According to this procedure, 'repayments' and 'drawals' in 
respect of technical credit were acoounted for under the 
,receipt and expenditure heads .respectively. Such a 
procedure resulted in showing the cumulatiye amount of 
"drawals' under the major head '765' and giving an inflated. 
picture of actual utilisation of technical credit by the rupee 
payment countries v;z. GDR, Poland, Czechoslovakia, 
Romania and USSR. Due to this procedure, even though 
the net outstanding amount at any given time would be 
withbi modest limits the gross d.rawals of technical 
credits (without taking into account repayments) could be 
high . depen?ing upon the number of' occasions during a 
year in' which the rupee payment countries resorted to 
drawals. Correct assessment. of gross receipt and expendi-
ture in this method was found to be difficult. 
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in order to reduce this problem of excess or saving, the pro-
cea.ure Of ',Net Jjuageung .bas been mr.roaucea. accorwng 
to w.b.lC.b., tne OUt5UlUCllIlg tecJlIllcal. crean amount at toe 
end 01 ,toe prevloUs year will De nrst set on agamst. the 
repaymenl.S uom we rupc:e payment countrIeS treatec1 as 
tecelpts. The balance amount repald wlll go towarcla 
l'e(1ucuon of the tec.b.Dlcal crec:ut advanced durmg the year 
and tile net amount outstaIlCllDg only will be aeDlted to 
the budget. T.b.e expeD<l1ture in lYiK-85 .bas been account-
ed for in accordance with th1s revised procedure of 'Net 

Budgeting'. 

It is expected that with the int.roduction of this system of 
'Net Budgeting', the dimensIon of the problem regardi.Di 
the excess or savings will be minimised coDSiderab.ty in. 

the future. 

(b) Having regard -to the growth of expenditure on CCS in 
the past few years, normal growth in exports, etc., an 
average 10% increase was assumed over the revised _-
mates for CCS assisted exports for 1982-a3 and the budget 
provision for 1963-84 was kept under major head '29'1' 
Demand No. ll-Foreign Trade and Export Production 
B.7 (I)-Product Promotion and Commodity DeVelopment 
at Re. ~  crares, 

Although there had always been a'n upward trend in the 
expenditure of CCS, the trend for the year 1983-84 had been 
difterent. There was also a sharp decline in the diI-
bursement in the first four months of 1983-84. The 
average monthly expenditure based on the period April-
July, 1983 was Rs. 29 crores as against an ave:r. of 
Rs. 40.64 crares during 1982-83 and Rs. 36.23 crores during 
1981-82 respectively for the same period. There had also 
been a declining trend of exports on which CCS wu paid 
during 1983-84 on tbf basis of the following figures: 

(Rupees in crores) 

1911-82 1913-84 

-
TocaJ to.b. yaJue 01 exportI duriIIt the 8m 
lour lDOIJtIII ;.,. April to luly. .  . 1133· 3J 

---------- -------------



This declinin, trend wu attributable to some extat to the 
revised rates of CCS ..,hich came into force w.e.f. 1-10-1982-

Keeping in view the above factor amongst ~  the 
revised provision for 1983-84 unde.r this Head was brought 
down to RI. 45() crores. 

Subsequently on review in March '84 it was found that the 
actual expenditure under this head was booked only to 
the tune of RI. 320.21 crores for the period ending 
January, 1984 and a further payment of Rs. 111.29 0"0re8 
could only be made on this account during February and 
March, 1984, and thus the total requirements for ~ 
came down to HI. 431. 50 crores only, resulting in a saving 
of RI. rn. 50 crores due to non-materialisation of antid-
pated disbursement of CCS. 

(c) As regards savings of Rs. 11.16 crorea pertaining to foreip 
Governments in terms of Trade and Payments Agreement 
i.e. expenditure on revaluation of balances, it may be 

stated that these were due to the fact that less payment 
was made to the Foreign Governments in terms of Trade 
and Payments Agreements under this head on aeeount of 
revaluation not being necessary to the extent earHer 
anticipated. 

(d) Oth.e7-Sub-heada: The saving of Rs. 3.57 crores was UDCfer 
a numbe!" of sub-beads due to slow pace of verification of 
claims by the Custodian of Enemy Property, shortfall In 
expenditure on various schemes and non-approval of some 
of the schemes of the Rubber Board. 

This Action Taken Note has been vetted by Audit. 

[Mi.l1stry of Commerce O.M. No. 92(6) /85-FT(B) 
. dated 30 May, 1988] 

The Ministry of Home AIfaJrs (Department of IntemaI Security) 
Rehabilitation Dlvfsicm . 

The Rehabilitation Division under Ministry of Home Affairs 
(fonnerly Department of Rehabilitation) is to look after the work 
relating to rehabilitation of displaced persons from former East 
Paldstan, Indian Nationals repatriated from other countries, like 
Burma, Sri Lanka, Vietnam etc. and displaced persons ~  by 
lndo-Pak Conflict, 19'71. through various Schemes. This Division is 
also in eharge of the rehabilitation of Tlbetan Refugees and residual 
Problems connected with the refugeat from former West Pakistan. 
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"The policies and programmes/schemes feu' relief and rehabilitation 
of displaced persons etc. are drawa up in the Department and these 
schemes are implemented directly through various agencies for this 
purpose and through State and Union Territory Governments. ~ 
Schemes implemented through State Governments -are financed 
through loans and Grants-in-aid. 

2. This Division had a provision of Rs. 41.95 crores during the 
" year 1983-84 as against the overall budget of Rs. 1,45,188.68 crores of 
the Central Government. 

3. There was no excess expenditure over the total grant of this 
Division during 1983-84. However, there was a saving of Rs. 9.73 
crores. 

4. The savings are attributed to the following ~

(i) Due to non-finalisation of transfer of ~ to Govern-
ments of Orissa and Madhya Pradesh in the normalised 
3 zones of Dandakarnaya Project; 

(li) Receipt of JeSs reimbursement claims from the Govern-
ments of Karnataka, Madhya Pradesh, Uttar Pradesh 
and Maharashtra; 

(iii) Non-receipt and less receipt of loan proposals from the 
Governments of West Bengal, Madhya Pradesh; Maharash-
tra, BihBl, Uttar Pradesh and Andhra Pradesh than anti.-
cipated; ~  " 

(iv) Non-materialisation of schemes, delay in sanction. of 
Phase II and m Schemes of T ANTEA, non-availability of 
land and less arrival of repatriates from Sri Lanka. 

It is sometime not possible to avoid the savings even after pre-
paring the budget precisely' according to the requirements owing" to 
lOme unforeseen and unavoidab1e circumstances. However, Dace&'" 
sary steps are being taken to prepare the budget in future with 
greater accuracy and as realistically 88 pouible. " 

fl!{inistry of ~  Mairs O.M. No. <J..2M15/2/s6-B'ud 
" dated 4-8-1986] 
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Aetion Taken by the Minlstry of Agriculture (Deptt. of Agr. aDd 
Cooperation) 

I. Thel'e was a saving of Rs. 254:.54 crores under Demand No. 2-
Agriculture. Major Items of savings were, as under:-

(1) Saving of Rs. 10.85 lakbs was due to non-materialisation 
of imPOrts of mobile repair workshop,' training aids and 
gift equipment tor soil testing and fertiliser quality 
control laboratories. 

As a result -of the visit of an expert from U.K.. in 19'78 for 
strengthening Of fertilisers quality control and soil testing 
laboratories in India, it was agreed to accept a gift of 
equipment, training of experts in U.K. and providing the 
British Experts Services for a period of two years under 
the Indo-British Cooperation on Quality Control Labora-
tories for Fertiliser and Soil Testing Laboratories. While 
accepting the proposal, it was agreed to implement it in 
phases. In the first phase, 25 atomic absorption spectro-
photometers (AAS) were imported. These were received 
in 1981-82. The impJementation of the remaining phases 
of the programme, viz" import of mobile repair workshop, 
training of experts abroad and availing of the services of 
British experts was subject to the installation of the AAS 
impo.rted under the first phase. The installation took 
COnsiderable time. Hence, the provision of Rs. 10.85 Iakhs 
made in ~  Budget for 1983-84 could not be utilised. 

As a result of constantly pursuing the matter with the British 
High Commission Authorities and the State Governments, 
23 AAS have been instal!ed so far. Efforts are being made 
, to get the remaining 2 spectt'Ophotomete.rs also installed. 
"nle import Of mobile repair workshop, training aids, etc. 
will be taken up with the British Authorities after all the 
25 spectrophotometers have been installed. 

'ntree training cou.rses for the OfIlcerslStaft' of'the concel'Ded 
laboratories had been provided ~ 1984-85 and 1985-88. 
"nle last one has been completed only in December 1985. 
"nlus training of all concemed offtcials has already been 
completed for handlfn( of these eauiDments. After the 
remaining two equipments at'e instaned, the action on the 
second phase would be initiated. 



" 
The mobile repair workshops proposed to be imported, being 
very sophisticated, need special engineering expertise to 
handle, which may not be available presently in the 
areas where they are to be provided. However, based on 
the experience of our existing AAS, the import of the 
mobile repair workshops would be suitably phased. The 
training of Indian experts in U.K. and the visit of the 
British Experts will be organised after the full complement 
of equipments provided under the aid has been set up. 

The Public Accounts Committee would be informed as soon 
as the remaining two Atomic Absorption Spectrophoto-
meters have been installed. 

(2) Saving of Rs'. 20 lakhs was due to non-utilisation of funds 
for data proeessini on Computer. 

The funds were provided (i) to meet the expenses on pay 
and allowances of officers and staff of the ~  Cell 
created in the Fertiliser Division and (ii) to pay rental 
for using the computer of National Informatics Centre 
(NIC) for processing the data of Fertiliser Division. It 
was expected that the Director (Computer) alongwith 
other supporting staff would be in position early in the 
year 1983-'84 and that it would be possible to make full 
use of the Computer facilities of the mc. The flnalisa-
tion of Recruitment Rules for the post of Director (Com-
puter) as well as fOr the other posts took more time than 
was anticipated.... The unforeseen delay in finalisation 
of the Recruitme·nt Rules and selection of the officers 
and staff ~  in delay in making use of the Compu-
ter .services. Hence, neither there was any expenditure 
on payment of pay and allowances nor was any rental 
paid to NlC. 

(3) Saving of Rs. 39.00 lakhs was due to non-utilisation of 
funds for assistance to State Farms Corporation for estab-
lishment of Elite Progeny Orchards for Horticulture. 

The Scheme was sanctioned in February, 1982. The Scheme 
is to be implemented as Central Sector Scheme with 100 
per cent financial assistance from the Central Govern-
ment. The Scheme is being implementedtbrough state 
Farms Corporation of India on their ranns loeatea in 
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different parts of the country. The following expendi-
ture was incurred by the S.F.C.l during the first, second 
and third year of the implementation:-

---------
Year 

(From July to JIlOe) 
Expenditure iDcurre4 
(as. in lakbs) 

1981-82 

1982-83 

1983-84 

1'44 

24'SI 

33·U 

The main reasons why funds could not be utilised are as 
under: 

During the year 1983-84 a sum of Rs. 39.00 lakhs was pro-
vided in the Budget. This amount could not be utilised 
because of the following reasons:-

(a) It took quite some time before the staff support in-
cluding the technical hands could be provided at the 
Headquarters as well as at the different farms. Till 
the end of 1983-84 there were hardly a few officers in 
position including two Horticulturists and one Junior 
Horticulturist. &;, a matter of fact, most of the farms 
where the actual work had to be done. (the progress 
of expenditure depended upon the work do.p.e in these 
farms) did not have any staft support till the end of 
1983-84. This was the main reason for the short-fall 
in expenditure. 

(b) The actual programmes and planting of progeny 
material could be taken up only after the preparatory 
work relating to farm development and infrastructural 
facilities had been completed. This included site 
selection, land development, development of irrigation 
. channels, roads and lay-out of farms, fencing etc. Only 
after the completion of these essential items, other 
worles such as purchase of equipment, construction of 
Green Houses/Glass Houses could be taken up . 

. As a result of the above factors, it was not possible to utilise 
the amount provided in the Budget for 1983-84, particu-
larly because adequate funds were lying in balance with 
the S.F.C.I. from the ~ Teleased during the previous 
.years. 
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Further it might be added that utilisation of funds has con-

siderably improved since then. During 1984-85 a sum of 
as. 49.03 lakhs was utilised. The position is likely to 
improve further. 

It may be added that out of ten farms, nine f81'llli are now 
in a position to supply planting material of various fruita 
and vegetables. 

(4) Saving of Rs. 93.66 lakhs was in respect of Natk'nal 
Project on Development and use of bio.fertilisers. 

National Project on Development and Use of Bk>-fertilisers 
is a Central Sector Scheme, which WKS approved by the 
E.F.C. in Marcha, 1983. The major components of the 
Scheme are: (a) Purchase of equipment, glassware and 
chemicals for the six Regional Bio-fertiliser Develop.. 
ment Centres and one National Centre; and (b) Recru.it-
ment of the newly created staff for the National and 
Regional Bio-fertiliser Development Centres. 

Due to delay in the finalisation of the Recruitment Rule-s, the 
sta1f created under the project could not be recruited 
in time. Due to non-recruitment of the Staft the equip-
ment, chemicals and glassware could al,;o not be pur-
chased. Hence, the expenditure could not be incurred to 
the desired extent. However, during 1983-84, 21 BGA 
sub-Centres were approved in different states undt'r the 
Project and for these sub-Centres, grant amounting to 
Rs. 6.'30 lakhs at the rate of Rs. 30,000 per Centre· 
(Rs. 20,000 as non-recurring and Rs. 10,000 as recurring) 
was released. Thus, during 1983-84 there was an expendi--
ture of Rs. 6.34 lakhs only against the prbvisinn of 
Rs. 100.00 lakhs, resulting tn a saving of Rs. 93.66 lakhs. 

The Budget provision of Rs. 100 lakhs was kept with the 
intention that aU infrasttuctural facmties, like purchase 
of equipment, glassware and chemicals for setting up 
the six regional BiG-fertiliser Development Centres and 
one National Centre and also BGA Sub.Centres. would· 
be completed but the finalisation of the locations of 
these Centres and the negotiations with the concerned 
institutMlns/authorities could not materialise in time and' 
also the stat! under the Project could not bel rect"Uited 
due to non-ftnalisation of Recruitment Kules. __ 
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The Recruitment Rules for all the posts have since been 
finalised. 1n view 01 the ban imposed by the Finance 
Mmistry on filling up of vacant posts, it has been agreed 
to fill up 7 posts only (one post of Director at National 
Centre and 6 posts of Regional Directors at Regional 
Centres). Necessary steps are being taken to fill up these 
posts. It is also proposed to obtain sanction for filling 
up a few more essential posts in relaxation of the ban 
orders. 

(5) Saving of Rs. 73.04 lakhs was due to non-utilisation of 
funds by the Dte. of Extension for Plan Schemes during 
1983-34. 

Saving was mainly due to: 

(a) As many as 67 Consultants were selected for being 
deputed to different States for reviewing World Bank 
assisted Reorganised Agricultural EXtension Project in 
operation in those States. Due to non-conftrmation of 
the itinerary from most of the States only 27 Consul-
tants could visit their allotted States. 

The proposal in regard to procurement of equipment for 
the Press of the Directorate c:ould not materialise as 
the issue of administrative-cum-financlal sanction took 
longer that anticipated. It was also necessary to 
undertake a survey of the equipment available in the 
Press so as to detennine which of these had outlived 
their lives. These could be sorted out only during the 
next financial year and action had been taken to pro-
eure necessary equipment 

For remedial measures, the State Govts. have been asked 
to send confirmation of the itinerartes of Consultants 
on top priority basis so that programmes drawn up are 
not held up and funds ear-marked for the pUrpo!i'e are 
fully utiliaed. Instructions have also been issued to 
all concerned oftlcen for obtaining Administrative! 
financial sanction of the Schemes immediately in the 
beginning of the financial year so that aD lormalitles 
for procurement of equipment be completed 1n time 
and the provision' made utilised before the clOSe of the 
ftnancial year. 
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(b) Budget Provision had been made for purchase of one 
Jeep/Van, one duplicating machine, two typewritera 
and one water cooler for Extension Education Institutes 
at Anand and Rajendranagar. 

The Issue of ~  sanction for 
operation of the Scheme during 6th Plan took a longer 
time than anticipated. The sanetion for release of 
grant-in-aid was issued deleting purchase of equipment 
etc. as there was no time left to procure them. 

Instructions have been issued to the Extension Education 
Institutes to forward actual expenditure figures of the 
previous year in the beginning of the next financial 
year so that the proposal for release of Grant-in-aid 
could be taken up in time. 

Under the Scheme 'Higher Training for Women Personnel', 
Grants-in-aid were being given to Allahabad Agricul-
tural Institute for admission of Women Extension 
Functionaries for a two years diploma course. Against 
the target of 25, only 13 women  functionaries actually 
joined the course. It may be stated that out of the 
total 25 nominations received from the State Govern-
ments, 23 nominations were considered eligible for 
admission under the Scheme at Allahabad Agricul-
tural Institute during the year 1983. But, in all 17 
persons actually joined the course. Out of these, 4 
left the course on grounds of health. 

Grants-in-aid were also being givtng to Extension Wing of 
Home Science Colleges for Admission in B.Sc. and 
M.Sc. courses. The actual admissions were less than 
the targets. 

Fa. the reasons stated above, there was a saving of Rs. 5.71 
lakhs under 'Grants-in-aid'. 

(.c) The Scheme 'Stipend to ~  and 
Extension Oft'icers' provides for grant of stipend. to 
Gramsevaks/Gramsevikas and Extension Offtcers of 
'the States for aequiring higher professional compe-
tence. A physical target of 268 V.L.Ws. was made. 
Against this target, only 79 V.L.Ws. were admitted, 
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which was much below the target. The reasons for 
short-fall are, as follows:-

(i) The State Agricultural Universities have prescribed 
a minimum standard and eligibility criteria for ad-

miSSIOn to B.Sc. (Agri.) degree. The V.L. W'J. work-
ing in the field have passed Matriculation Examina-
tion long back. Even after going through the 
training of two years, after matriculation, most of 
them do not become eligible as per the University 
norms. As such, they are not admitted in the Uni-
versities. 

(ii) Most of the Universities are not giving due weight-
age to the field experience the V L.Ws. have acquired 
clw1ing their long service in the field. Originally, 
it was considered that due weigbtage fOr the practi-
cal experience will be given for their admission to 
B.Sc. (Agri.) Degree. 

(iii) Some of the State Agricultural Universities have 
stated that they do not have requisite physical and 
other infrastructural facilities for instituting a sepa-
rate course for the V.L Ws. for B.8c. (Agri) Degree. 

All India Crop Competition Scheme a new Scheme could 
not be taken up for implementation as the Rules for 
arrangJng the Competitions were under reference to 
the State Governments. Further, recruitment acliOR 
for ftlUng up of the posts sanctioned. under the 
Scheme could not also be finalised. 

Deputation of Indian farmers to U.S.A. and U.s.S.R. 
could not materialise as the whole prog:ramme was 
under review. 

Recruitment action for ft11ing up the posts sanctioned. 
under the Scheme 'Senior Extension Oftlcers and 
Extension ameen' could not be finalised and hence, 
field visits could not be organised. 

For the reasons stated above, there was a saving ot as. 17.1% 
lakhs under 'Other Charges.'. 

(d) The new Scheme 'Incentive to Extension Personnel in 
thefonn of cash prizes and Study Tours' could not be 
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implemented because the procedure to be followed for 
the operation of the Scheme was under correspondence 
with State Governments. This resulted in a saving of 
Rs. 33.50 lakhs. 

(e) A token provision of Rs. 5.00 lakhs was made for a 
new Scheme 'National Agricultural Extension Project'. 
The Scheme was to be appraised by the World Bank 
and hence, could not be taken up for implementation 
during 1983-84. 

(f) Similarly, there were savings of Rs. 1.98 lakhs as the 
'Study Tours of Farmers from one State to another' 
could not be taken up because of the adverse weather 
conditions, Rs. 1.00 lakhs as the Scheme "Insat 82" 
could not be taken up because of the failure of Insat-
IA, Rs. 2.00 lakhs because the new Scheme 'Training 
of Women in Agriculture' could not be taken up for 
implementation as the details of the Schemes were 
Still being worked out and Rs. 3.86 lakhs because the 
new Scheme 'Improved Training Programmes lor Ex-
tension Services' to be taken up with UNDP assistance 
could not be implemented due to non-clearance of the 
Scheme. 

(6) Saving of Rs. 1.12 crores was due to non-utilisation of 
funds by the Directorate of Extension for 'Development 
of bill areas (Mandi Type Project)'. 

The Indo-German Fertiliser Education Project, Calcutta had 
sent Fourteen Demand DraftB for a total amount of 
Rs. 1.20 crores in March, 1980 to the Directorate of Ex-
tension for depositing the same into the 'Deposit Account 
for Assistance provided by the Government of Federal 
Republic of Germany to the Indo-German Agricultural 
Advisory Projects: These Bank Dndts !or an amount 
of Rs. 1.20 crores were credited into the concerned Head 
of Account of the Projects. In October. 1980 the Depart-
ment of Economic Affairs decided and advised this 
Directorate that the amount of Rs. 1.20 crores would be 
utilised for ~ various measures for another FRG 
-assisted 'Project entitled ~  WateTShed Manage-
ment in the Catchments of FloOd Prone Rivers' being 
implemented by the Department of Agriculture. n. 
therefore, became necessary to provide for thiS e.mount 
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of Ri. 1.20 crores in the Budget of the Directorate of 
Extension. Accordingly, a provision of Rs. 1.33 crores. 
which included an amount of Rs. 13.10 lakhs for the on-
going Indo-German Agricultural Development Project 
and Rs. 1.20 crores for financing the other FRG assisted 
on going project referred to above. Savings were, due to 
non-finalisation of externally aided project for integrated 
watershed management in flood prone areas. 

(7) Saving of Rs. 1.81 crores was in respect of the Scheme 'Est&-
blishment of Farmers Agro-Service Centres.' 

A Budget provision of Rs. 231.50 lakhs had been made in 1983-84 
for the implementation of the Scheme. However, the Scheme which 
was intended for custom hiring and popularisation of improved 
Agricultural Implements and Hand Tools could only be launched for 
implementation in the StateslUnion Territories during December, 
1983. Because of less demand from the States I Union Territories due 
to late launching of the Scheme, the Revised Estimates for 1983-M 
were Rs. 51.00 lakhs. However, an amount of Rs. SO.58 lakhs was 
actually released to the States during 1983-84. 

The Scheme was continued during 19M-85 and also spilled over 
to the first year of the Seventh Five Year Plan i.e., ~  

(8) Saving of about Rs. 40 crores was due to non-utilisation of 
funds provided in the Budget for 1983-84 for the Scheme 'Assistance 
to Small and Marginal Farmers for Increasing Agricultural Pr0duc-
tion in the country.' 

A sum of Rs. 10 lakhs was provided in the Budget for ~ for 
the Centrally Sponsored Scheme of Assistance to Small and Marginal 
Farmers far Increasing Agricultural Production. The Scheme was 
approved by the Government in early 1983-84. Secretary (Agric:ul-
ture and Cooperation) vide his telex message No. 2141Secy. (A&C) 183 
dated 30th April, 1983 (copy attached as Annexure-n requested the 
Chief; Secretaries and Agriculture Production Commissioners of all 
States and Union Territories to give their consent for providing 
matching contribution, by 10th May, 1983. 

A provision of Rs. 125 crores was obtained through Supplemen-
tary Grants in Monsoon Session, 1983 for the implementation of 
the Scheme (Rs. 0.80 crore under Major Head 305 -A13(1), Rs. 
120.00. crores under Major Head 360-G. 3 (6) (1) and Rs. 4.20 crores 
unde,r MaJor Head 361-H.2 (5) (1). The Supplementary Grant was 
obtained on the basis of the Central share of Rs. 5.00 Iakhs per 1RD 
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Block in the Union Territories and Rs. 2.50 lakhs per 1RD Block in 

the States. 

It took sometime ~  the details of the Scheme could be work-
ed out and the Scheme could be accepted by the StateslUnion Terri-
tories for effective implementation. The Scheme could be taken up 
for ~  by the StateslUnion Territories not earlier than. 
July, 1983 and by some StateslUnion Territories even much larer. 
Further, in October, 1983 the total outlay under this Scheme was 
reduced by the Ministry of Finance from Rs. 125.10 crores to Rs. 85.10 
crores by imposing a cut of Rs. 40 crares. As a result of this I:\1t.-
the actual amount available under the Scheme was only Rs. 85.10 
acres. The amount released to the States and Union Territories 
during 1983-84 was Rs. 85.00 crores whereas the actual expenditure 
incurred, as ~  in the Appropriation Accounts for 1983-84, was. 
Rs. 84.58 crores. 

(9) Saving of Rs. 11 crores was due to non-receipt of gift ferti-
lisers from Italy. ., 

The anticipated gift fertilisers from Italy were not received during 
the year ~ and they were actually received during the year 
1984-85. Delay in delivery period could not be foreseen till the later 
part of the financial year 1983-84 and the entire provision, thel'efore, 
remained unutilised. 

In order to obviate such contingencies, the fertiliser Division' are 
now in constant touch with all concemed quarters so as to monitor 
the possibility whether the gift fertilisers would materialise or not 
during the financial year itself. 

(10) Saving of Rs. 62.22 lakhs was due to non-sanction of new 
additional posts, non-installation of Computer Cell!M.T. Machines 
and less purchase of Buff Cards under Plan Schemes. 

The main reasons are as under:-

(i) Comprehensive Sche.me tOT Studying the cost elf CuItivu-
tion. 01 Principal Cf'OPS. 

An amount of Rs. 35.31 lakhs provided in the Budget for 
1983-84 could not be utilised due to ban on creation/fUling 
up of vacant posts sanctioned i.n the EFC Memo for the 
Sixth Plan. As a result, the order for purchase of 
machine(s) could not be placed for want of the supporting 
stat!. 
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(ii) Installation of Computer Data Proceuing. 

The Computer Te,rminal was installed in November, 1984 by 
N atianal Informatics Centre (NIC). Department of Elec-
tronics. However, other linking facilities could not be 
provided due to the ban on creation of new posts. Simi-
larly the required direct data entry machines could also 
not be purchased because of the non-availability of man-
power to handle them. Steps are now been taken to get 
the sanction of the newly created posts and machines in 
the new EFC memo for the Seventh Plan. 

(iii) StTengthen.ing of S.C.IS.T. Cell lind Monitoring Of 
2O-Point Programme. 

1be amount of Rs. 10 Iakhs provided fOr this Scheme could' 
not be utilised due to ban on creation of new posts. 

The ban on creation of new posts has been periodically ex-
tended thereby making it imposSible to formulate the Budget &tt-
mates on a realistic basis. The original proposals of the new posts 
:equired for smooth functioning of the Plan Schemes are still rele-
vant and therefore. s!eps are being taken to seek exemption from 
the ban in respect of the posts which are directly connect-
ed with computerization/modernization of data processing and analy-
sis. 

(11) Saving of Rs. 84.73 lakhs was due to non-utilisation of funds 
towards 'Contribution to World Food programme.' 

The provision under the programme is for fulfilment of pledges 
made to World Food programme to supply commodities, like, Tea, 
Canned Fruit, Sugar, Dried Fish, etc., to other developing countries 
at the instance of W.F.P. under their Commodity Aid Programme. 
Since the World Food Programme did not ask us to supply 
the commodities for the entire pledged amount, the Bud-
get pro'(ision could not be fully utilised. However, the amount not 
utilised in a particular financial year is carned forward to the sub-
sequent financial year. 

(12) Saving of Rs. 98 Jakhs was due to under-utilisation of funds 
for the Scheme 'Crop Insurance in States.' 

A pilot Crop Insurance Scheme was in operation in the country 
frOJll 1979-80 to 1984-85. The Scheme was implemented by the Gene-
tal Insurance Corporation of India (GIC) in collaboration with the 
State Governments. Initially, the Scheme was implemented by t1u-ee-
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State Governments, namely; Gujarat, Tamil Nadu and West Bengal, 
but during the last year of the Sixth Plan, i.e., 1984-85, 12 State 
Governments, namely, Andhra Pradesh, Bihar, Haryana, ~ 

-Pradesh, Karnataka, Kerala,  Madhya Pradesh, Maharashtra, Onssa, 
Tamil Nadu, Uttar Pradesh and West Bengal implemented the Sche-
me. The total coverage under the Scheme was of the order of 6.92 
lakh hectares against the projected target of 5.00 lakh hectares dur-
ing the Sixth Plan. 

The Plan outlay for Crop Insurance was Rs. 20.00 crores. The 
~  during 1981-82 was Rs. 0.43 lakh and in 1982-83 it was 
of the order of Rs. 1.13 lakh. Since, the Government of India decid-
ed to continue to release 50 per cent subsidy on matching basis to 
the State Governments in respect of small and marginal farmers 
during 1983-84, a budget provision of Rs. 1.00 crore was made for 
the purpose. The State Governments were repeatedly requested to 
furnish proposals for release of Government of India's share of sub-
sidy. On the basis of review of progress made in the implementation 
of the Scheme it was decided in October, 1983 to reduce the project-
ed target of Rs. 100 1akhs to Rs. 5 lakhs at the Revised Estimates 
stage. The Ministry waited for the proposals of the State Govem-
. ments far subsidy till 15-3-1984 and eventually, on the basis of pro-
posals received by then, an amount of Rs. 3.00 lakhs was further 
surrendered. The balance amount of Rs. 2.00 lakhs was utilised 
fully. 

It may be observed from the above that constant monitoring had 
been done with regard it> expenditure under the Scheme. The main 
reason for savings under the Scheme was the non-furnishing of the 
proposals by the State Governments during 1983-84. 

(13) Saving of Rs. 50 la.khs was due to non-utilisation of funds 
for the Scheme 'National Oilseeds Development Project.' 

A provision of Rs. 50.00 lakhs was made on a token basis for 
National Oilseeds Development Project. The object was to prepare 
an inte'grated National Oilseeds Development project integrating 
the different component schemes. in place of the existing Intensive 
Oilseeds Development Programme. The aim was to have a project 
approach and exploit the potentialities of increased production fully· 
Since the project preparation required detailed scrutiny and consUl-
tation with the State Governments and other research and ~ 

ment agencies it could not be given the final shape during 1983-84. 
"Hence the amount of Rs. 50.00 lakhs was surrendered. 
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It might be noted that funds provided in Budget for the on-goiD.g 
.National Oilseeds Development Project during 1984-35 were utilised 
to the extent of Rs. 2866.16 lakhs against Rs. thirty crores. In other 
words, the utilisation of funds for the Oilseeds Development pro-
,gramme as such was fully' satisfactory (95.5 per cent). 

(14) Saving of Rs. 1.22 crores was due to non-utilisation Of funds 
for the Scheme 'Intensification of vegetable production arotmd selec-
ted large Cities.' 

During 1983-84 a sum of Rs. 122·00 lakhs was provided in the Bud-
get of this Ministry for the Centrally Sponsored Scheme for Intensi-
fication of Vegetable Production around selected large Cities. This 
provision was made in the Major Head 360 of Demand No. 2 of this 
Department as it was proposed to take up this Scheme as a Centl'ally 
Sponsored one. However, subsequently in view of the nature of 
the programme which involved setting up of vegetable complexes 
around selected cities and close technical support and supervision, 
it was decided to take up this programme in the Central Sector with 
adequate technical supPQrt. This involved identification of suitable 
land in the concerned States for locating the complexes under the 
Scheme. The State Governments were to provide land for the 
purpose free of cost. 

Al; mentioned above, the nature of the Scheme was such that a 
careful selection had to be made of the land where the project was 
to be taken up after giving due consideration to the soil conditions 
and other related facilities. This also required prior consultation 
with the State Governments and other agencies. These complexes 
were to serve as model for demonstrating improved horticultural 
practices besides producting high quality vegetable seeds of desired 
varieties and educate the growers/field workers in modern Horticul-
tural practice and technology. In many cases, the land for setting 
up complexes offered by the State Governments was not found sui-
table for the purpose and efforts had to be made for locating alter-
native sites. It was also necessary to formulate the Scheme in such 
a manner that its benefits percolated to the common farmers special-
ly small and marginal ones with assured outlet for marketing of the 
produce. All these facto.rs took some time and the Scheme could 
not be approved in its final form during 1983-84. In the above cir-

~  the amount provided in the Budget of this Ministry for 
thIS Scheme could not be utilised and had to be surrendered. 

h (15) Saving of Rs. 185.95 crores was on account of reduction in 
t e quantum of irnpo.rts Of fertilisers and non-receipt of bills in some 
areas. 
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A provision of Rs. 707.62 crores was made in the Budget for 1983--

84: for import of 30 lakh tonnes of fertilisers. Howevera due to a. 
variety of <reasons, like, delay in release of foreign exchange, delay 
in finalisation of cont.racts with foreign suppliers, etc., the actually 
receipt of fertilisers during the year 1983-84 was only 25.47 lakh 
tonnes which resulted in a saving of about Rs. 76 crores on account. 
of cost of fertilisers alone. During this year, there was a drop in the 
prices of fertilisers in the international Market as compared to -Qle 
price level that prevailed at the time of preparation of the Budget 
Estimates. This resulted in a saving of approximately Rs. 35 orol'eS. 
With a lesser volume Of arrival Of fertilisers, the handling charges 
required to be paid to various handling agencies were also less than· 
what was initially anticipated. This saving was about Rs. 43 crores. 

While preparing the Budget Estimates for 1983-84 a provision of 
Rs. 25 crores had been included under the head AA 3(1) Purchase 
of Fertilisers for payment towards inventory charges of Food Cor-
poration of India but due to non-receipt of Bills along9nth necessary 
details fI'ODl the Food Corporation of India, this payment of Rs. 25 
crores could also not be arranged by 31st March, 1984. There was' 
a further saving of RI. 6.95 crores on account of less payment of 
demurrage etc. The overall saving, therefore, worked out to Rs. 
185.95 crores against the Budget Estimates. 

(16) There was a saving of Rs. 4.58 crores against the total pro-
vision made for Bulk Fertilisers un-loading and handling Project. 

During the year 1983-84, a provision of Rs. 4.60 crores was made 
for expenditure under the Plan Schemes CJ)evelopment of Fertiliser 
Un-loading and Storage Facilities at Ports' which was a Central 
Sector Plan Scheme. The details of the provision were as under:-

.DnelDpment 0/ Fertiliser Un-loading aad Storoge FadlhieJ at Pons 

Name or Scheme with components 

1. Haldia Project . 

2. Madras High-Speed Project 
3. Portable bagging hoppers from 

NORAD. 

4. KaDdla Bagged Jodown 
S. Construction or workshop/garage at 

Kandla.. . . . . 

Total: 

OUtlay 
(as. in lakhs) 

8HIO 

265'00 

100'08 

10-00 

460'00 

Expenditure 

0-57 

1·74 

%-31 
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The reasons for non-utilisation of all the provisions made ill the 
.-annual plan are given, as under:-

1. Haldia ~  

This is a joint sector project where Department of Surface 
Ifransport (forme.rly Ministry of Shipping and Transport) and 
Ministry of Agriculture are participating. The actual execution of 
the Project is being done by Calcutta Port Trust and overseeing of 
the project is by the Department of Surface Transport. The role 
of Ministry of Agriculture in so far as this Project is concerned is 
to make provision under the budget head of the Ministry of Agricul-
ture and release the amount as and when a demand is received from 
the Department Of Surface Transport towards the share of this 
Ministry. A sum of Rs. 85.00 lakhs was provided during ~ in 
anticipation of the demand. However, the Department of Surface 
'Transport did not make any request for release of the said amount. 
The Project was not being completed on time on account of several 
factors; one of which was that the contractors, namely, M!s Garden 
Reach Ship Builders and Engineers ~ lagging behind in keeping 
up the schedule. The amount provided for this project had, therefore. 
to be surrendered. 

2. MadrGl HigJrSpeed Pro;ect. 

A sum of Rs. 265.00 lakhs was provided for expenditure on a 
high-speed project at Madras. This project was planned so that 
the handling operation of fertiliser vessels at Madras port is 
machanised enabling quick turn around of the vessels. Due to un-
expected faH in the import of fertilisers during 1983-84, it was con-
sidered that expenditure projected in this regard will not be worth-
while since adequate number of fertiliser vessels would not be 
calling at the Madras port to make full use of the Project. On 
account of re-thinking on installation of mechanical plant, provision 
made had to be surrendered. 

, 
3. Kmuila Bagging Godown. 

A sum of Rs. 100.00 lakhs was provided for construction of bag-
~ ~  on the site which was to be allotted by Kmdla Port 

Trust. We had requested Kandla Port Trust to offer us the site 
adjacent to existing bagging Plant so that there would be less cost 
in moving bagged material from the bagging plant to the godowns. 
However, Kandla Port Trust had offered a site at a place which 
Was considered unsuitable. The site oft'ered would involve extra 
'expenditure in moving the bagged material from the bagging plant 
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to the proposed godown to be constructed. Besides, our bagging 
plant was still having some problems. Due to these reasons, we had. 
no other alternative except to give up the plan for construction of 
bagging godown and the amount provided had, therefo.re, to be 

surrendered. 

4. Construction of workshopigarage at KandZa. 

A sum of Rs. 10 lakhs was provided for this Scheme. The Scheme 
was to be implemented by the Kandla Port Trust, since the work 
had to be undertaken within the po.rt premises. The Kandla Port 
Trust could not complete the formalities for implementing the 
Scheme. The provision was made in anticipation that Port Trust 
will be demanding the full amount for completing the Scheme. 
However, the Kandla Port Trust made a request only for a limited 
work involYing an expenditu.re of Rs. 174 1akhs for the work which 
could be done during 1983-84. It was considered prudent not to 
release all the amount to the Kandla Port Trust and to keep the· 
amount with us and release it as and when the project makes pro-
gress. Accordingly, the difference between Rs. 10lakbs and B.s. 1.74 
lakhs had to be surrendered during 1983-84. 

(17) Saving of Rs. 2.21 crores was due to non-finalisation of the 
purchase of a helicopter for Agricultural Aerial Spraying Unit. 

During 1983-84, a provision of Rs. 240.00 lakhs was made for the 
purchase of aircraftlhelicopters for the Directorate of Agricultural 
Aviation, New Delhi. The proposal to acquire three helicopters had 
been approved by this Ministry on 16.6.1981. However, later on, 
it came to the notice of this Miniatry that Mis Hindustan Aeronau-
tics Limited had certain spare Cheetah Helicopters which they had 
manufactured for the I.A.F. The provision of Rs. 240.00 lakhs made 
in B.E. 1983-84, referred to in C&A.G's Report for 1983-84 was for 
the purchase of three Cheetah Helicopters. The matter was further 
COnsidered in the light of the facts that Cheetah Helicopters was 
only Turbine-Engined while the requirements of helicopters in India 
were both for Piston-Engined as well as Turbine-Engined helicop-
ters because of different terrains and different altitudes at which 
the helicopters have to operate for aerial spraying of CropslPlanta-· 
tions. After protracted deliberations, it was decided to purchase one' 
Cheetah ,Helicopter ~  availaPle wi"lth HAL and two Hiller 
Helicopters :from U.S.A The saving of Rs. 2.21 crores in 1983-Sf 
was tbus, because of the above factors and the money was again 
provided in the next year's .Budget, i.e., 1984-85. 
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II. There was a saving of Rs. 73.58 crores under Demand No. 4-
Animal Husbandry and Dairy Development. Major Items of savings. 

were as under:-

(1) Saving Of Us. 67.68 crores was due to less receipt of aid 
materials from European Economic Community (EEC) . 

On the basis of information received from Indian Dairy Cor-
poration, the implementing agency for Operation Flood 
II programme, a budget provision of Rs. 50.92 crores was· 
made ~  non-Plan (Major Head 267) and Rs. 50.79 
crores under Plan (Major Head 311) for receipt of gift 
commodities from EEC. The above Budget Provisions 
were also meant for the Foot and Mouth Disease vaccine 
Plant at Hyderabad and the Foot and Mouth Disease Pilot 
Scheme in Nilgiris. The actual utilisation during the 
year 1983-84 was only Rs. 1693.31 lakhs under plan and 
Rs. 1685.23 lakhs under non-Plan. The savings were ac-
cordingly. Rs. 3385.88 lakhs under Plan and Rs. 3406.76 
lakhs under non-Plan, making a total of Rs. 6792.64 lakhs. 
Re-appropriations totalling Rs.36.04 lakbs were made from 
these savings. 

(2) Saving of Rs. 2.28 crores was due to short-fall in Grants-
in-aid to Institute of Rural Management for Training of 
Dairy Personnel. 

The Expenditure Finance Committee in its meeting held on 
3-3-1982 had approved the Scheme for setting up of Insti-
tute of Rural Management, Anand (IRMA) at an estimated 
cost of Rs. 467.00 lakhs, comprising Rs. 50.00 lakhs under 
Operation Flood II, Rs. 20.00 lakhs as grant from Ford<, 
Foundation and the balance amount of Rs. 397.00 lakhs as' 
assistance from the Swiss Government. A provision of 
Rs. 500.00 lakhs was made in the Budget for 1983-84 for 
IRMA keeping in view the enhanced financial assistance' 
agreed to by the Government of Switzerland in terms of 
the agreement signed on 11-12-1982. As all the formalities· 
for seeking approval of EFC for  enhanced outlay could" 
not be completed in time, the provision of Rs. 500.00 ~  

in B.E. 1983-84 was reduced to Rs. 272.00 lakhs in R.E. 
1983-34 SO that the overall release of funds to IRMA 
against Swiss assistance would not exceed the approved 
amount of Swiss assistance of Rs. 397.00 IBkh$ ~ taking 
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into account the release of Rs. 125.00 lakhs made in ear-
lier years. In the circumstances, there was a saving of 
Rs. 228.00 lakhs in Grants-in-aid to IRMA during 1983-84. 

(3) Saving of Rs. 1.37 crores was due to less Demand made 
by the State Governments fOr cross breeding of cattle with 
exotic dairy breeds, etc. 

A budget provisLon of Rs. 377.50 lakhs was made in 1983-84 
for providing financial assistance to the State Governments 
under the Scheme 'Cross Breeding of Cattle with exotic 
dairy breeds and improvement of buffaloes using Frozen 
Semen technique outside Operation Flood areas.' The 
assistance was to be released to State Governments on 
hundred per cent basis for developinglcreating necessary 
infrastructure for introducing Frozen Semen Technology 
under the Scheme. In all, proposals for assistance were 
received from 10 States. It was noticed that some of the 
proposals received were not complete in that (i) some of 
them were not cleared formally by the St.ate Govern-
ments and (ii) in some others it could not be certified that 
the areas proposed to be covered under the Project were 
outside Operation Flood as per conditions of the Scheme. 
Accordingly, the Projects from Jammu and Kashmir, West 
Bengal, Meghalaya and Manipur could not be sanctioned. 
Anticipating a lesser demand for assistance. the require-
ments of funds were reduced to Rs. 240.34 lakhs in the 
R.E. 1983-8.. There was, therefore a saving of Rs. 1.37 
crores. 

(4) In the Capital Section of the Grant (Charged), a saving of 
- Rs. 44.25 lakhs occurred under the Scheme 'Assistance to 

State Governments for New Dairies.' due mainly to the 
non-finalisation of the revised cost Of Projects. 

-(5) In the Capital Section of the Grant (Voted), saving oC-
curred to the extent of Rs. 100.00 lakhs under the Scheme 
'Investment in Slaughter Houses Corporation' due to non-
implementation of the Scheme and Rs. 129.66 lakhs under 
the Scheme 'Capital Outlay on Dairy Development' due to 
purchase of less machinery than anticipated. 

As regards remedial/corrective action taken to avoid savings in the 
grant instructions are issued every year regarding the need for pre-
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. paring the Budget Estimates in a realistic manner. The savings re-
ft!fted to in the preceeding paragraphs have occurred due to:-

(i) Non finalisation of Schemes; 

(iif Non receipt of aid materials from abroad' , 

(iii) Fall in international prices of fertilisers and reduction in 
the quantum of imports keeping in view indigenous pro-
duction as also consumption, after the finalisation of the 
Budget Estimates; 

(iv) Non filling up of vacant posts due to the ecOnomy instruc-
tions received from the Ministry of Finance; and . 

'v) Delay in receipt of proposals for grant-in-aid, etc., from 
State Governments, autonomous bodies, etc. 

As regards (i) instructoons have been issued recently by 
til! lIinistry of Finance that no PfOvision should be made for Schemes 
without a pre budget scrutiny unless circumstances are exceptional. 
SWict enforcement of this will in future eliminate savings on the 
~  Item (ii) is not strictly within the control of this Depart-
meat as delay in receipt of the aid materials budgeted for is due to 
de.y on the part of the foreign agency, delay in shipment, etc. How--
eYer. instructions are being issued to ensure close coordination willi 
the foreign agency and for the preparation of Budget Estimates on 
as realistic a basis as possible. Item (iii) is not within the control of 
thE Department as the quantum Of imports may need to be varied 
after the Budget. Estimates have been finalised, keeping in view 
van'ous post budget factors, like-wise fall in the international prices 
of fertilisers is due to fluctuations in ~ value of the dollar and is 
beyond OUr control. As regards item (iv) orders regardin·g the ban 
on filling up of vacancies are being modified from time to time. Ins-
tructions are being issued tu ensure that Budget Estimates are pre-
pat"ed keeping in view the latest instructions of the Ministry of 
F'bance, so that budget provision is made only for posts likely to be 
filled up. As regards item (v), instructions will be issued to ensure 
that there is effective coordination with State Governments, autono-
~  bodies etc., so that their proposals are received well in time. 
etc., and that budget provision for grants-in-aid, etc., are not sur-
retlclered, due to proposals not being received . 

. [Department of Agriculture & Cooperation File No. 1-2186-Budget 

. cIt. 4-6-199G] 

~  LS-7. • 
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ANNEXURE·I. 

TELEX 

FROM 

TO 

S. P. MUKERJI 
SECRETARY TO THE GOVERNMENT OF INDlA 
MINISTRY OF AGRICULTURE 
NEW DELHI. 

THE CHIEF SECRETARY 
GOVERNMENT OF 
THE AGRICULTURE PRODUCTION COMMISSIONER 
GOVERNMENT OF 

NO. 2141SECY (A&C) /83 APRIL 30, 1983 

REFERENCE MY TELEX MESSAGE NO. 196/SECY (A&C) /83 OF 
THE 2.2.ND APRIL 1983 ON PRIME MINISTER'S PROGRAMME 
OF ASSISTANCE TO SMALL AND MARGINAL FARMERS FOR 
AGRICULTURAL PRODUCTION(.) ON THE BASIS OF NUMBER 
OF BLOCKS IN YOUR STATE AND RUPEES FIVE J,.AKHS PER 
BLOCK. THE TOTAL ALLOCATION FOR YOUR STA"rE 

IS ~

THE CENTRAL SHARE IS>------
TO BE MATCHED BY AN EQUAL AMOUNT BY THE STATE 
GOVERNMENT(.) KINDLY CONFIRM BY THE 10TH MAY 
1983 THAT THE STATE GOVERNMENT WILL PROVIDE FOR 
THEIR SHARE OF FOR 
1983-84(.) IF THE STATE GOVERNMENT IS NOT ABLE TO 
PROVIDE FOR THIS AMOUNT THE AMOUNT WHICH THEY 
WILL PROVIDE MAY BE INDICATED AND THE SHARE OF THE 
CENTRAL GOVERNMENT WILL BE REDUCED ACCORDING-
LY(.) IF THE STATE GOVERNMENT IS PREPARED TO GIVE 
MORE THAN THE MATCHING SHARE THE SAME ALSO CAN 
BE INDICATED SO THAT THE POSSmILITY OF INCREASlNG 
CENTRAL SHARE IS CONSIDERED (.) IF NO REPLY IS RE-
CEIVED TELEGRAPHICALLY OR OTHERWISE BY THE 10TH 

.M:4Y 1983 IT WILL BE PRESUMED THAT THE STATE GOVERN-
MENT CANNOT PROVIDE FOR ANY MATCHING CONTRIBU-
TION(.) IN THAT CASE THE CENTRAL SHARE FOR YOVB j 
STATE MAY HAVE TO BE DIVERTED TO SOME ()'l'HB81 
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STATE WHICH IS WIT..LING TO PROVIDE MORE FUNDS FOR 
THIS PROGRAMME 

N. T. T. 

Copy by post in confirmation to: 

SdI-S. P. Mukerji 

Secretary (Agri. & Coopn.) 

1. Chief Secretary to the Government of ..... . 

2. Agriculture Production Commissioner, 
Government of ..... . 

Copy also to: 

1. Shri M. G. Padhye, Sec.retary, Ministry Of Irrigation, New 
Delhi. 

2. Shri A. K. Majumdar, Secretary, Ministry of Rural ~ 

ment, New Delhi. 

3. Shri M. Narasimham, Secretary, Deptt. of Economic Affairs, 
New Delhi. 

4. Shri K. V. Ramanathan, Secretary, Planning Commission, 
New Delhi. 

5. Shri T. R. Satish Chandran, Secretary, Deptt. of Power, 
New Delhi. 

6. Shri K. P. A. Menon, Chairman, National Seeds Corporation, 
New Delhi. 

7. Shri P. S. Kohli, Addl. Secy. (K), Deptt. of Agri. & Coopn., 
New Delhi. 

8. Shri K. C. S. Acharya, Add!. Secy. (A), Deptt. of AgTi. & Coopn .. 
New Delhi. 

9. Shri N. D. Bachketi, I. G. F., Deptt. of Agri. & Coopn., New 
Delhi. 

10. Shri Harbans Singh, A. C" Deptt. of Agri. & Coopn., New Delhi. 

11. Shri M. Subramanian, Addl. Secretary (A), Ministry of Rural 
DeVelopment. 

12. Shri K. P. Geotha Krishnan, Jt. Seey. (Plan Finance), De't)tt. 
fit Expenditure. 

; 13. Shri K. N. Ardhanareeswaran, J .S. (C&DD), Deptt. of Agri. 
i: C-oopn. 
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14. Shri M. S. Chahal, Jt. Seey. (Fort.) Deptt. of Agri. & Coopn. 

15. Shri H. L. Chawala, E. S. A., Deptt. of Agri. & Coopn. 

16. Shri P. D. Srivastava, Commr. (Coord.), Deptl of Agri. &: 
Coopn. 

17. 8hri M. Y. Priolkar, F.A. & J.S., Deptt. of Agri. &: Coopn. 

18. Shri S. S. Chauhan, Add!. Commr. (Oil Seeds), Deptt. of Agri. 
& COopn. 

19. Shri R. S. Saxena, Chief Engineer (Minor Irrigation), Min. of 
Irrigation. 

StatefU.T. 

------------
J. Andhra Pradesh 

2. Assam 

3- Bihar 

4. Gujarat 

S. Haryaoa 

6- Himacbal Pradesh 

7. Jammu" Kashmir 

8. KarDataka 

9- KeraJa 

10. Madhya Pradesh 

lJ. Maharasbtra 

12. Manipur. 

SdI-S. P. Mukerjee 

Secretary (Agri. &-Coopn.) 

Total num- Fundll to be Central 
berof' allocated. share 
Blocks in (iil Rs.5.0 
tbe State ~ 

block .. 

Its. in Rs. in 
crores c:rores 

m 16·20 8100 

134 6·70 3· 350 

587 29' 35 14'675 

218 10'90 5'4S0 

87 4')5 2 175 

69 345 1'725 

75 3'75 l' 875 

175 8'75 4375 

144 7'20 3·600 

458 22'90 11·450 

296 14·80 7·401) 

26 1'30 0650 -



13. Me&halaya 

14. Napland. 

IS. Orissa 

16. Punjsb 

17. Rlljasthan 

18. Silckim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Andaman & Nicobar Islands 

24. Arunachal Pradesh 

25. Chandiprh 

26. Dadra" Napr Havelr 

27. Oelhi 

28. Goa, Daman" Diu 

29. Lakshadwcep 

30. Mizoram . 

31. Pondichcrry 

~  In 

~ 

11 

114 

117 

212 

4 

371 

17 

876 

3]S 

S 

48 

S 

12 

S 

20 

~  in 

~~ 

1'20 

"OS 

15·70 

S'8S 

1l'60 

0'20 

18'85 

0'85 

4]-80 

16'7S 

0-25 

2·40 

005 

005 

0·25 

0-60 

0·25 

1·00 

0'20 

------.. -. -.-- ~ -----------
Total: SOli 

Further .information 

2SO-SS 

or say 
25000 

0·600 

0'S2S 

7'850 

2 925 

5'800 

0'100 

9'425 

0·425 

21·900 

8-375 

0·125 

1· 200 

0·025 

O'02j 

o t25 

0'300 

0'1!S 

0-500 

0'100 

US· 275 

or say 
1!5 00 

Out of 25 Atomic Absorption Spectrophotometers (AAS\ imported 
under Indo-U.K. Bilateral Programme, 24 were distributed to 18 
State Government Laboratories' and one to the Central Laboratory 
at Faridabad. These Spectrophotometers being very ~  

~  equipments needed special facilities for proper working. 
~  State Governments were to provide the pre-installation facilities. 
like, airconditioning LPG/Acetylene gas, air compressor, fume hood 
and stabilisers. The State Governments took considerable time ro 
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provide all these pre-installation facilities. After these facilities war-e 
provided, 22 AAS ~ been installed till 1985-86. One more haa 
been installed at Patna in the current year. The 2 remaining labo-
ratories at Gauhati (Assam.) and Meerut (UP) had been inspected. 
for installation of the equipment. These could not, however, be 
installed due to lack pre-installation facilities to be provided by 
these two State Governments and breakage of a few parts of the 
equipment at both these places. However, the staff of both these 
laboratories were trained in handling of these sophisticated equip-
ment through a training programme organised by the Government 
of India. These two State Governments are being persuaded to 
provide the pre-installation facilities as early ,as possible and steps 
are being taken to repair/replace the broken parts of the equipment 
for early installation of the equipment. 

[Department of Agriculture & Cooperation File No. 1-2/86-
Budget Dl 8-8-1986] 

BecollUlleDClations 

The aggregate excess expenditure of Rs. 59.2 crores was incurred 
by the Ministry Of Defence under three Grants viz. , Grant No. 20 
(Revenue Section)-Defence Services (Navy) (Bs. 15.87 crores), 
Grant No. 22 (Revenue Section)-Defence Services (pensions) 
(Bs. 15.26 crores) and Grant No. 23 (Capital Section)-Capital outlay 
on Defence Services (Rs. 28.07 crores). The excess of Rs. 15.87 crores 
under Grant No. 2O--Defenoe Services (Navy) was mainly attribut-
able to the excess of Rs. 0.60 crore under the Sub-Head A I-Pay & 
Allowance Rs. 0.21 crore under the Sub-Head A ~ Transportation, 
Rs. 12.71 crores under the Sub-Head A. 5-Stores, Rs. 1.17 crores 
under the Sub-Head A. 6-Works and Rs. 1.06 crores under the Sub· 
Head A.7-Other expenditure. Similarly, under Grant No. 22 De-
fence Setvices (Pensions) the excess ttf Rs. 15.26 crores was attribut-
nble to the excess of Rs. 17.86 crores under Sub-Head A. 1(1)-Pen· 
sions and other retirement benefits of Army and Rs. 2.76 crores under 
the Sub-Head A. 3(1)-Pensions and other retirement benefits of Air 
Force. The excess of Rs. 28.0'1 crores under Grant No. 23-Capital 
Outlav on Defence Services was mainly attributable to excesses of 
Rs. 14ss crores under Sub-Head A. l(1)-Army (Land). Rs· 2.50 

crores under Sub-Head A l{J)-Army (Construction Works)· 
Re;. 4.92 crores under Sub-Head A. 2(2)-Navy (Construction Works). 
Rs. 14.55 crores under Sub-Head A. 2(3)-Naval Fleet, Rs. 1.38 crore; 
under Sub-Head A 2(4)-Naval Dockyards and excess of Rs· 13.1d 
c:rores under Sub-Mead A. t(2)-Orcinance Factories machinery an 
equipment. .' 
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While no Supplementary Grant was obtained in the ~ of Grant 

'Ne. 23--Capital Outlay on Defence Services, sUpplementary Grants 
of Rs: 47:4 croreS and Rs. 16.7'7 crOreS were 'obt8medunder the other 
two Grants No. 2O-Defence Services (Navy)' and ~  Ser-
vices (Pensions), respectively. The excess expenditure which occur-
red under Grant Nos. 20 and 22 constitutes 33.50 per cent and 90.99 
per cent of the Supplementary Grants, respectively. This has ~ 
pened in spite of the reappropriation under some beads. This shows 
bow unrealistic the revised estimates of these two Grants were. The 
Ministry have informed the Committee that the High Level Official 
Committee set up under the Chairmanship of the Controller General 
of Accounts to review the financial systems in three Departments, 
namely, DefenCe, Railways and Posts and Telegraphs bas since sub-
mitted its Report. 

In its Report the High Level ~  Committee has expressed the 
opinion that for a proper budgetary control it is necessary to provide 
a system under which reliable data may become available with 
utmost promptitude for periodical, meaningful and purposeful finan-
cial reviews at all levels. Keeping in view the large number of 
spending units scattered all over the country, that Committee has 
righUy recommended that recording of expenditure and preparation 
of connected compilations should be computerised at the earliest. 
The Committee would like to be apprised of the action taken by 
Government to implement the above recommendations Of the High 
Level Committee and results achieved thereby. 

[So Nos. 7. 8 & 9 of Appendix XII. Paras 2.23. 2.24 and 2.25 of 
17th Report of PAC 8th Lok Sabha 1985-86] 

Action TakeD 

The relevant recommendation of the High Level Official Commit-
tee set up under the Chairmanship of the Controller General of Ae-
C'l"lunts to review the financial systems in the three department. N. 
])Pfenee. Railwavs and Posts & Telegraphs has been circulated to 
an concerned fOr strict compliance. As regards the computerisation 
of ~ of Defence expenditure, the Department switched over 
to computers in the early seventies itself. To expand and modernise 
the same. the Department is setting up a number of computers at 
nodal stations. Apart from the computerisation aspect. a number of 
measures have been taken to identify and arrest the trend of belated 
. bookings. The following areas contribute largely to belated book-
ing:-

(a) Purchases through Central Purchase Organisation. 
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(b) Expenditure incurred by other ~  on behalf of 4be 
f)efenee Services such as Ministry of ltailways, ExteiQal 
A:ffairs etc. 

(c) Pension disbur5elDent by Civil treasuries. and Post Offices, 
accounts Qf which are not rendered to theCDA (Pensions) 
in time to enable him to compile the expenditure. 

For items under 'a' and 'b' the concerned Ministries/Departments 
have been addressed to strictly fOllow the time schedule for render-
ing. the accounts. Regarding 'c' the issue has been taken up with the 
States fumishin'g details of the defaulting treasuries. With these 
measures it is expected that there will be improvement in the book-
ing of expenditure. 

[M/o Defence F. No. 10(7) /BI/84 dated 19-3-29&6] 

Recommendation 

The Committee note that four Grants (Nos. 4, 9, 10 & 13) adminis-
tered by the Ministry of Railways recorded an excess expenditure 
aggregating Rs. 34.67 crores during the year 1983-84. While the 
excess expenditure under Grant No.4-Working expenses-repairs 
and maintenance of permanent way and works (Rs. 0.77 crores) and 
Grant No. 9-operating expenses-traffic (Rs. 1.86 crores) constitut-
ed 0.18 per cent and 0.43 per cent of the total sanctioned provision 
of Rs. 431.14 crores and Rs. 433.07 crores, respectively, the excess ex-
penditure under the other two Grants viz., Grant No. 10 Operating 
expenses-fuel (Rs. 26.36 crores) and Grant No. 13 Provident Fund, 
pension and other retirement benefits (Rs. 5.67 crores) constituted 
3.11 per cent and 2.59 per cent of the total sCiIlCtioned Grants of 
Rs. 848.37 crores and Rs. 218.79 crores, respectively. The Commit-
tee find that even supplementary grants obtained by the Ministry 
'Of Railways proved to be inadequate. The most glaring example of 
unrealistic estimates by the Ministry before obtaining Supplemen-
tary Grants in March 1984, was that of Grant No. l0-0perating Ex-
penses-fuel. Under this Grant the excess expenditure (Rs. 26.36 
crores) constituted •. 5 per cent of the supplementary grant (Rs. 37.'1 
crores). The Committee find that there· is still need for improve-
ment in the mechanism of framing of the budget estimates/revised 
estimates on rational basis. The Committee, however, note that a 
High Level Official Committee set up by Government under the 
Chairmansbip of Controller General Of Accounts to review the finan-
cial systems of three Departments,. namely, Railway, Defence and 
Posts and Telegraphs inter alia recommended computerisation 'Of data 



lOr periodical, meaningful and purposeful financial reviews at all 
levels and also for preparation of connected compilation. The Minis-
try of Railways have informed that "such reviews based 'Op compu-
terised data is undertaken even now on some Railways. Its exten-
sion to cover all railways at appropriate levels is already envisaged 
tOr which purpose computer software is being developed to suit the 
new computers replacing the existing 'Outdated machines". The Com-
mit\ee hope that with the implementation of the proposed measures 
tbe Ministry of Railways would be able to overcome the problem of 
excess expenditure. 

[So No. 10, ~  XII, para 2.30 of 17th Report of PAC-VIII 
Lok Sabha 1985-86] 

Action Taken 

The observations of the Committee are noted 

2. In this connection, it may be stated that in the 'Action Taken 
Note' on para 2.61 of the recommendatrons of the Public Accounts 
'Committee contained in their 121st Report for 1982-83, the measures 
taken by the Government to tighten the expenditure control machi-
nery 'and to avoid recurrence of excess expenditure were 'Outlined. 

During 1983-84, against the total excess of Rs. 34.67 crores under 
Demands 4, 9, 10 & 13, Demand No. l0--0perating Expenses (Fuel) 
has accounted fOr an excess of Rs. 26.36 crores (3.11 per cent). This 
was mainly due to increase in traffic and consequent increase in 
consumption of both Coal and Diesel oil and adjustment of their 
Cost at a higher average rate. The excess of Rs. 5.67 crores (2.59 
per cent) under Demand No. 13 was mainly on account of more ex-
penditure on Superannuation/Retiring Pension and Commuted Pen-
sion. The excess under Demand ND. 4 & 9 was m-arginal viz. 0.18 per 
cent and 0.43 per cent respectively. 

3. A$ a result of the steps already taken by Government, the 
spending authorities have been made fully aware 'Of the need to avoid 
excess over the VDted grants. In addition, a computerised system 
fDr prompt and purposeful financial review has already been develDp-
ed and implemented 'On one of the Zonal Railways. The same sys-
tem would be extended 'On other Railways soon after the new CDm-

'puters areinstal1ed. 

This has been seen by Audit. 

[Ministry of ~ Department of Railway (Railway 
Board)'s O.M. ND. ~  ~  16-6-1986J 
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Recommendation 

Subject to the observations contained in the preceding ~
graphs of the Report, the Committee recommend that-the expen-
diture referred to in Paragraph 2.1 of this Report be regularised'ii! 
the manner prescribed in Article 115(1) (b) of the Constitution of 
India. !  ' 

[Serial No. 11 Appendix XII para 2":'31 of 17th Report of the 
Public Accounts Committee (8th Lok Sabha)] 

Action Taken 

The Demands tor Excess Grants (excluding Railways) for 
1983-84 were passed by the Lok Sabha on 17th March, 1986. The 
connected Appropriation Bill, as passed by the Lok Sabha on 17th 
March, 1986 and returned by the Rajya Sabha on 20th March, 1986 
was assented. to by the Presidenf on 25th March, 1986. 

[Ministry of Finance (DEA) O.M. No. F.7 (34) -B (RA) 185 
dated 16-4-1986] 

Recommendation 

Despite the Committee's repeated exhortations made from time 
to time in their various earlier reports for timely submission of 
action taken notes, the Ministries/Departments of Government ,of 
India are yet to show improvement in this regard. Out of 15-action 
taken notes required to be furnished. by the Ministries on· the 
recommendations contained in 222nd Report of Public Accounts 
Committee (7th Lok Sabha), only 6 action taken notes were furnish-
ed within the prescribed time ~  within six months after the pre-
sentation of the Report to the House. Six action taken notes were 
furnished within the extended period and three action taken notes 
i.e. one each by the Ministry of Railways, Ministry of Communi-
cations and Ministry of Home Mairs, were furnished after the 
expiry of the extended period. The Committee once again like tc.. 
emphasise the need for finalisation of the action taken notes by the 
'MInistries and Departments of Government of India with utmost 
expedition and furnishing the same within the prescribed period. 
'T'he Committee hope that the Ministy would take necessary steps in 
this regard. -

[Serial No. ~  XII-Para 3.4 of the 17th Renort of the 
Publie Accounts Committee (8th Lok Sabha) J 



101 

Action Taken 

Ministry of Finance 

The observations made by the Public Accounts Committee have 
been circulated amongst the ~  with a view to 
ensuring that the Action Taken Notes (duly vetted by Audit) are 
finalised and submitted to the Lok Sabha Secretariat within the 
prescribed period 'Of 6 months after ~ presentation of the Report 
to the Lok gabha vide this Ministry's Office Memorandum No. F· 
12(7)-E(Coord) /85 dated the 10th January,· 1986. (Annexure). 

[Ministry of Finance, Department of Expenditure, F. No. 12(7)-E 
'(Coord) 185 dated the 11th February, 1986] 

No. F.12 (7)-E(Coord) 185 

GoVERNMENT OF INDIA. 

MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

ANNEXURE 

New Delhi, the 10th January, ~ 

OFFICE ~  

SUBJECT.-17th RepCYrt of the Public Accounts Committee (1985-86) 
(9th !.ok Sabha) -Timely submission of Action Taken 
Notes. 

The undersigned is directed to forward herewith for information 
and necessary action the extracts of paragraph 3.4 (recommendation 
No. 13 in Appendix XII) * of the Public Accounts Commit-· 
tee Report mentioned above. Ii will be observed therefrom 
that the Public Accounts Committee has taken a serious view of the 
delays on the part of the ~  in initiating and reporting 
Action Taken on their recommendations 1 observations in time. 

2. In view of the importance and urgency for finalisation of Action 
on the recommendationslobservations of the Public Accounts Com-
mittee, this Ministry has been requesting the various Ministries 1 
Departments from time to time for ensuring that the Action Taken 
Notes are submitted within the prescribed period of six months-

*Reproduced above. 
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".from the date the relevant PAC Report is presented to the Lok 
Sabha. Attention in this connection is invited to -this Ministry's 
Office Memoranda noted. in the margin .• The Ministries/Departments 
of the Government of India are qnce again requested to ensure that 
the Action Taken Notes (duly vetted hy Audit) should be finalised 
and submitted to ~  Lok ~~  witl¥n the prescribed 
period of six months. 

No. F.12 (24) ~  (Coord) /76 dated the 28th July, 1976. 

No. F.12 (38)-E(Coord) 176 dated the l&th January, 1977. 

No. F.12 (2)-E(Coord) 178 dt. 19-6-78 
.No. F.12(12)-E(Coord)178 dt 26-10-78 

No. F.12 (4)-E (Coord) 179 dt. 30-6-79 

No. F.12 (16)-E(Coord) 178 dt. 14-4-81 

"To 

(M. S. MATHUR) 

Director 

All MinistrleslDepartments of the Government of India. 

Minist7'tJ oj Communications 

(Deptt. of ~  

PAC recommendations have been noted. All efforts will be 
made to ensure submission of the ATNs within the prescribed 
period 

This has been vetted. by Audit vide their U.O.No. RRICo-ordnl 
ATNS/85-86/1360 dated 24-3-86. 

Deptt. of Railways 

The Committee's recommendations has been noted. In order to 
avoid delays of this nature, instructions (Annexure) have since 
been issued to all concerned in this Departm.eQt.fc:>r ensuring timely 
submission of Action Taken Notes on the Commitfee"s recommen-
dations. ,  " 

l .... · 

[Mlnistry of Transport, Department of Railways {Railway 
Boardfs O.M. No. 85-BC-PACIVlTI/17 dated19-6-86] 



ANNEXURE. 

GoVERNMENT OF INDIAIBHARAT SARKAR 

MINISTRY OF TRANSPORT/PARIWAHAN MANTRALAYA 

DEPARTMENT OF RAILWAYSIRAIL VIBHAG 
(Railway Board) 

OFFICE ORDER NO. 39 OF 1986 

SUBJECT.-Disposal of Audit parasjTecommendations of Public 
Accounts Committee 

It has come to Board's notice that Audit Paras, Recommendations 
of the Public Accounts Committee and other Parliamentary Com-
mittees are not disPOse«! of within the prescribed time limit. 
Although the delay in finalisation of such cases has been taken up 
from time to time by the Public Accounts Committee and the Addl. 
Dy. Comptroller & Auditor General of India (Railways), the situa-
tion continues to be unsatisfactoy. The Public Accounts Committee 
(9th Lok Sabha) in their 12th Report, while takirig a serious view 
of the careless manner in dealing with their recommendations. have 
urged that in all cases of inordinate delays, the-officials concerned 
should be taken up for disciplinary action. 

2. It is well-known that the recommendations of the Public 
Accounts Committee Audit Paras and other related issues should 
be accorded utmost importance and promptitude. Whenever an 
irregularity is brought to the notice by Audit either through Draft 
~  or Review Note, remedial action, wherever necessary. ought to 
be taken immediately to prevent recurrence of such cases. It has 
been observed that these cases are processed in a routine manner 
resulting in financial loss to the Railways due to delayed action in 

~  accumulation of overpayments etc. In case any addi-
tional information is necessary to deal with the aforesaid issues the 
same may be obtained either through telephone or through personal 
discusscion with the concerned Officer of the Railways. The cases 
should be processed with a sense of urgency at a sufficiently high 
level. 

3. The principal reason for delay in finalisation of Action Taken 
Notes on the recommendations of the Public Accounts Committee 
is the unduly long time .. taken for securing vetting by Audit due to 
ou: Department's reply being incomplete or too general which 
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results in such cases being shuttled to and from Audit. It is, there-
fore, imperative that our . Action Taken Notes on the Committee's 
recommendations should satisfactorily and in sufficient detail 
answer the points raised, backed up with adequate and verified data. 

4. All Executive Directors may, therefore, please ensure 
scrupulous adherence to the following time-frame:-

(i) 

(ii) 

(iii) 

Disposal or Drafts Paras : 

Finalisation of .Action 
Taken Note!> on Audit 
Paras. 

Finalisation of Action 
Taken Notes on Public 
Accounts Committee's 
recOmmendations. 

3 weeks 

I moo th froID the date or preser tation of the 
Repon. 

6 months ~ the date or presentation of the 
ReJ-Ort (including time 
taCD for Audit vettiDg). 

5. In order to ensure effective handling, an Officer may be nomi-
nated in each Directorate to oversee the progress in the disposal of 
these cases. A special drive needs to be launched to clear on priority 
the present backlog in this office. 

(Hindi version will follow) 

No. 8lj..BC-Genl\l 
Dated 2-5-1986 
To 

All Executive Directors. 

(A. N. WANCHOO) 
Secretary, Railway Board. 

All Officers and Branches in Board's Office. 

Beeommendation 

The High Level Committee has, after making, an indepth study 
of the financial system. 3 sectors Railways, Defence and Posts and 
Telegraphs, made valuable recommendations, the implementation of 
which should go a long way in over-coming the problem of excess 
expenditure. The Ministries of Railways and Defence have 
initiated action for implementation of the recommendations of that 
Committee. The Ministry of Communications have not yet 



1°5 

intimated the action taken by them on those recommendations. The 
Committee hope that the Ministry of Communications should have by 
now processed the recommendations made in the Report of the 
High Level Official Committee. The Committee would like to know 
the action taken or proposed to be taken by the Ministry of Commu-
nications on the recommendation of that Committee. 

[51. No. 14 Appendix XII, Para 3.8 of Seventeenth report of 
PAC (Eighth Lok Sabha)] 

Action Taken 

Action' has been taken on the recommendatiom of the Conlmittee 
set up to conduct an indepth review of financial system in Defence, 
Railways and P&T and instructions have been issued to all the units 
(Copies enclosed). 

A report is enclosed. (Annexure) 

Ai. regards para 8 of the report of the Committee regarding 
computerisation, a decision has been taken to computerise recording 
cf expenditure and preparation of connected compilation in the 
central office in the first instance. The modalities are being worked 
out. 

This has been vetted by Audit vide their U.O. No. URIII/l (8) 
4861Ch.II-I982-83 (General) Vol. II I 328 Dated 12-3-86 with the 
following observation: 

"The position may be reviewed after a year to see bow far 
the instructions issued by the department on the recom-
mendations of the High Level Officials Committee have 
been effective and results reported to the PAC/Audit". 

This will be done. 

[Mlo Communications (Deptt. of Telecommunications) 
U.O. No. 6-1183-CB(PT) dt. 3-4-1986] 

ANNEXURE 
A copy of the report of the Committee appointed to examine the 

finanCial system of the P&T, Defence & Railways was received from 
the Ministry of Finance with O.M. dated 7-2-85. 

The major recommendatioQS of the Committee in relation to 
P&T Department are as follows:-

(i) Liability registers as prescribed in the general financial 
rules should be maintained properly and up dated from 
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time to time and the propess of supplieslpa,..... 
periodically monitored so that· !here is DO ~  

account of factors like over materialisatlon of suppUfe, 
receipt of stol'es earlier than anticipated or receipt of te'-
imbaIsement c:Wm at the fag end of the year wtieIt 
possibly there is DO scope for providing additional ftIIl'IIt 
by obtaining supplementary Grants. 

(ii) Acc:e:leration of works should not result in largec pay-
menta than those budgetted for, if the progress of execu-
tion of works is reviewed periodically, the budget pro-
vision can always be modified suitably taking into aceount 
quantum of work already executed during the year aad 
that expected during the rest of the year. 

(iii) The tendency of the spending units to assume that addi-
tional funds to take care of some of tile mere iInpwtant 
post budgetary fad.ors will be provided at ~ RE stage 
and to incur expenditure in anticipation of such provision 
should be curbed. 

(iv) Recording of expenditure and preparation of connected 
compilation should be computerised at the earliest. 

(v) Budgetary impact of additional D.A. etc. should be worked 
out accurately. 

Action Taken 

(i) Liability registers are maintained in the Department 
under rule 786 of P&T manual volume II and rule 193 of 
P&T Financial hand book volume In. Instructions have 
been issued to the units to strictly ensure that the 
register is 'maintained upto date in all the units and 
liabilities are fully taken into account_ in projecting 
budget estimates and while examining availabiHty of 
funds before incurring expenditure against allotments. A 
copy of the circular issued is enclosed. 

(ii) Even before the ('onvening of the High Power Committee 
and finalisation of its recommendations action had been 
taken in the Department to avoid excess of expenditure 
over allotment. A copy of a D.O. letter No. 6-1:83-CB 
dated 14-1U3 issued by the Secy(C) to each head of 
circle by name is enclosed. As a result of such action the 
variation in expenditure in 1983-84 was within 0.7 per 
cent of the sanctioned grant. In 1984-85, field units were 
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again ~ to euure strict contml over ~ 
against allotment. Copies of eireular8 letters (1) No. 8-11 
83-CB Dated 30-4-84, over the signature of DOO(PF) to 
all Heads of Circle (ii) D.O. No. S-1183-CB Dated 26-11-84 
from Member (F) to Heads of Circles which had exceeded 
allotment in earlier year, (iii) D.O. No. S-1183-CB Dated 
2s.11-84 from Member (Finance) to all Heads of Circles 
and (iv) No. 9-6184-W (PlrT) Dated 31-1-85 from Member 
(Admn) to all Superintending Engineers (Civil) are en-
closed. In the light of the Committee's recommendations 
circulars reiterating the earlier instructions have again 
been issued under number 13-1184-CB Dated 20-1.2-85. 
Copies thereof are enclosed. 

(ill) Instructions have also been issued to the Heads of Circlr.; 
to review the progress of projects and expenditure thereon 
methodicallv to enable correct assessment of requirement 
of funds and regulation of expenditure within the allot-
ment and to avoid incurring of expenditure in anticipa-
tion of budget provision. Copies of the instructions issued 
are enclosed. 

(iv) A decision has been taken to computerise recording of 
expenditure and preparation of connected compilation of 
the Central Office in the first instance. The modalities 
are being worked out. 

(v) Instructions to work out budgetary impact of additional 
Dearn<:'ss Allowance and similar items more accurntely 
have been noted for future guidance. 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATION 

DEPARTMENT OF TELECOMMUNICATIONS 

No. 6-1183-CB Dated, at New Delhi, the 20-12-85 

SUB.nlCT.-Measures to avoid excess 01 &penditu"e over budget 
allotments m4inteRcmce of (I liAbility .,egistef'. 

As per Government of India declsion No. 1 below rule '11 of the 
General Financial Rules, any ~ authority incurring expen-
diture will be responsible for seeing that the allotment placed at tt. 
disposal is not exeeeded and where any excess over allotment is ~ 
prehended, for obtaining . additional allotment ~  ~ the 
exc:esa expenditure aDd for this plII'pqMt. the authorities IDeuIrtIC' 

1873 IB--8. • 
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~~~ ~ ~ ~  ~ ~ .... ter ill fonn G.F.B. e. 
~ ~ ~ ~ ~ ~ ~ Map.uat ~  II accepted baDiutica 
~~ ~ De ~ ~ flCcqu.Dl in alsessing the ~  of 

~  ~  'qf ~~  in form ACE 20 is ~ prescribed in 
-rwe 193 01 .t'fd' ,)'ll.B. VOlume 11I to take DOte of liabilities incurred 

" '.' •• > •• -

~ estime-. lor ~  

Tnough the rec1S&er of liabilities senerally maintained, cases have 
come to notice where the register is not ~ ~~ A high. level 
,Committee under the Chairmanship of' Controller Generals of As!-
counts which examined tne causes of persistent excess of expenditure 
Ovel' allotment in the Railways, Defence and P&T Department bas 
pointed that if the liability register is properly maintained and 
timely provision is made for the liabilities. There should be no 
o,ccasion for incurring excess expenditure on account of unanticipat-
ed supplies or over mater4ilisation of stores. 

It may please be ensured that the prescribed liability register is 
maintained properly and kept up-to-date in the Circle oBice as well as 
the subordinate units and liabilities are fully taken into account 
while making budget provisions and while examining availability of 
funds before incurring expenditure. Expenditure over allotments on 
the plea of unanticipated receipt of stores or equipment is liable to 
be viewed seriously by the Public Accounts Committee. The inter-
nal ~  parties should give special attention to the maintenance of 
liability registers and bring to the notice -Of the Head of the Circle any 
deficiency noticed in this regard. This letter may please be acknow-
ledged to Shri Francis Direc:tor (PFR) 

To 

Sdl-
(N. BALAKRISHNAN) 

for Deputv DiJ'ector GeftertIl (PF) 

1. All Heads of Telecom Cl.rcleslDistricts. 

GOVERNMENT OF INDIA 
)(lNISTRY OF COMMUNICATION 
~ OF TELECOMMUNICATIONS 

No. ~ Dated at New Delhi the 2O-12-8S 
~ 

AU Reads of C\rc1e. 
~ ~~  'lq PPi4 ..... -of ~ Mr ~  

~  

A. eam-tUft apPointed .In pursuance q! ~  ~~ ~~ ~~  ¢ .tlJc 
~  tmaer the ~  Of ti'C.GA to ~ .. ~ ~  
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NVMw ot tile .='iaJ .,... .. m 1Wl', R 8u • .,., DiIl!DtelhUllt".\ 
af .peruteDt _ ...... .-ctiq •• I1 ....... been exammmg • 
re.ulUWJ lor ~ MtweeD ~  .. espeDCliture. OIJe'df tile ' 
rea&oas If''lera11¥ ado.ced _ excelS of expenditure IS acce.lerate4 
proJl8U of work. The obeervatioaa of the <Jommita!e on tbis are as 
beIow:-

--rile Committee is also bOt eoRvinced of the reaJIODa advaneed 
in certain cases that accelerated progress of works resulted 
in larger payments than those budgetted for. If the pro-
gress of execution of works is reviewed periodically, as 
required, the budget provision can always be modified suit-
ably, taking into account the quantum of work already 

executed during the year and that expeeted during the 
rest of the year. It is common knowledge that progress of 
works generally picks up after the South-West monsoon Is 
over, i.e. after October and the bulk of the expenditure 
is accounted for during the last quarter of the year". 

'n1e observations of the Committee may please be noted carefully. 
Instructions have already been issued by this office under No. 9-6/84-
W(pIcT) to all Superintending Engineers (Civil) to effectively re-
view the position of actual expenditure against budgetary allotments 
before taking up new works and in the last resort to curtail expen-
diture on ongoing works also, if need be, and to ensure expendi-
ture is contained within the budget allotments (Copy enclosed). You 
may also take up methodical review of the progress of works and of 
expenditure thereon to ensure that any requirement of additional 
funds is brought out well in time and further progress is regulated 
in the light of funds available. This letter may please be acknow-
ledged to Shri Francis (DlR PFR). 

Sell-
(N. BALAKRISHNAN) 

Deputy Director General (PT) 

INDIAN POSTS AND TELEGRAPHS DEPARTMENTS 
OmCE OF THE DIRECTOR GENERAL.. POSTS • TEIEGRAPHS 

No. 9-6184-W(P&T) Sanchar Bhavan, 20 Asboka Road, 

lUI Superintendin( Engineers, 
(Civil and Electrical) 

New De1b1,JaIluaty II, 1985 

St1B.JJlCT.-Limitiftg the ~ em ~ tDO'I'b to ~ 
ClUocatiom. 

'l'be necessfty Of keeoing erpendtture on bundbiq works within 
the budgetary allocations wu empbasiled in the offtc:e letter of even 
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number dated the 6th March. 19M.. All the Superintending EDP-
Deers were ,advised to keep the expenditure within the allotted funds 
even at the risk of temporarily stopping some seIectec1 ongoing works. 
It has, however. been brOught to my notice that in spite of theae in-
structions, the expenctiture on building works in 1983-M exceeded 
the budgetary allotment by almost 50 per cent. This is very UDlBtis-
factory. The Public Accounts Committee has taken a very serious 
view of such excess expenditure. . 

In order to avoid recurrence of this phenomenon in 1984-85 effective 
steps are required to be taken right now. Before starting any work 
the Superintending Engineer will please ensure from the Head of the 
concerned PostallTelecom Circle that adequate funds are available. 
All the Superintending Engineers are advised to review the position 
of expenditure Vi9-4-W the budgetary allotment under various Heads 
of expenditure. In case the funds allotted under a particular head 
of account are less than the requirements. new works under that head 
should not be started. H even then, the expenditure on ongoing 
works is likely to be in excess of the funds allotted, some selected 
ongoing works should be temporarily stopped. Expenditure 
in excess of allotted funds should not be incurred on the plea that 
additional funds have been sought for in the Revised ~  

For any deviation from the above instructions it is necessary 1;t) 
obtain prior approval of the Directorate and violation of the instruc-
tions will be viewed seriously. 

Copy to:-

1. Chlef Architect 

2. All Chief Engineers (Civil) 

3. Chief EDgiDeer (EIedrical) 

Sd/-
(R. K. KISHORE) 

Jfembft' ~  

4. All Heads of Pa.tallr TeJecom. ~ 

5. DDG(Pr) ~ DDG(S) IDOC (PH) 
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GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

DEPARTMENT OF TELECOMMUNICATIONS 

No. 13-1/84-CB Dated, at New Delhi, the 20-12-85 

To 

All Heads of Circles 

SUBnlCT.-Appropriation. accoun.t, Ca#8 of persistent e.J.."Oe# oJ ~ 
diture over aUotment un.der Capiud HeacU. 

A Committee appointed in pursuance of the recommendations of 
the PAC, under the Chairmanship of the Controller General of Ac-
munts to make.an indepth review of the financial systems in P&T, 
Railways" Defence in the light Of persistant excesses over sanction-
ed grants has been examining the reasons for variation between 
allotments and expenditure. One of the reasons advanced by some 
units is that expenditure has been incurred during the course of the 
year in anticipation of additional covering allotments. The Com-
mittee could not accept the reasons as valid and has observed as 
follows:-

As regards the tendenCy ot the spending authorities to assume the 
additional funds to take care of some of the more important post 
budgetary factors will be provided at the R.E. stage, the Committee 
can only depreciate this tendency. The Departments cannot take it 
for granted that additional funds would be provided and go on spend-
ing without ensuring provision of additional funds. 

The observations of the Committee may please be noted and ex-
penditure regulated strictly within allotments. 

This letter may please be aclmowledged. 
r-- '. ._ 

• - ~ ., r 

Copy to I.F.A. 

Sd/-
(N. BALAKRISHNAN) 

Deputy Di!'eCtor Geftenzl (PF)' 
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Director General 

My dear 
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Office of the Director General 
Posts and Telegraphs 

New De.lhi-l. 

D.Q. No. 6-1/aa.cB 
Dated the 14 Dec. 83 

The Public Accounts Committee have in their 166thReport com-
mented adversely on the excess expenditure over allotment and have 
emphasised the need for observing financial discipline. 

The Revised allotment for 1983-84 has been issued recently. You 
should keep a personal watch on the expenditure to ensure that. the 
expenditure is kept strictly within the allotment for your Circle. 

With best wishes. 

V. Devarajan 
Member (Finance) 

My,dear 

Yours Sincerely 

Sd/-
(K. THOMAS KOBA) 

Office of the Director General 
Posts and Telegraphs 
D40. No. 6-1/83-CB 

Dated 26th Nov .. 84 

Please refer to Secy(C)'s D.O. letter No. 6-1/83-CB Dated 
14-12-83 regarding control over expenditure. The revised allotment 
for the year 1984-85 is beina. issued separately. Please· ·ensure that 
expenditure during: the. current financial year is also kept strictly 
within the anotment for· your cire1e. 

With best willies. 

Shri.------
V. Devarajan 
Member (Finance) 

_dew· 

Yours Sincerely 

Sd/-
(V. DEV ARAJAN) 

Office of the Director General 
Posts and ~ 

New Delhi-t. 

D.O. No. 6-1/83-CB 
Dated : 26th Nov. 84 

Please refer to Secy(C)'. D.O. letter No. 6-1/83-CB dated 14-12-83 
regarding control over expenditure. You were required'to keep a 
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,..,nal watch on the expenditure 10 .. to ~ that it ~ kept 
*ietiy' wtthtn·· Ole allotment. In spite of the instruetioDS isSuetI', Y'Jur 
circle exceeded the allotment during 1983-84 under Capital outlay. 

2. The Public Accounts Committee has been very critical of the 
excess over voted grant and bave specifically mentioned that ex-
penditure over and above the allotment is unautborised ana shows 
lack of financial discipline. 

S. The revised allotment for 1984-85 is being issued separately. I 
would. request you to exercise stricter control during the current 
financial year to keep the expenditure within the allotment, as any 
exCess· over the budget allotment will be viewed with displeasure 
by' the Govt. 

With best wishes. 

Yours Sincerely 

Sd/-
(V. DEVARAJAN) 

Shri,,--------

INDIAN POSTS AND' TELEGRAPHS DEPARTMENT 

OFFICE OF THE DIRECTOR GENERAL POSTS AND 
TELEGRAPHS 

No.6-1/83-CB 

To 
Dated at New Delhi, the 30th April. 1984 

All Heads of Telecom Circles/Districts. 

In a number of cases, the expenditure under stores' exceeded the 
allOtment of funds dUring the last two years. It appears that many 
Sub-Divisions and Divisions release indents for stores for petty workS 
and minor works without taking into consideration the availability 
of funds and this results in the expenditure exceeding the aUl)tment. 
To avoid this, it is necessary that the petty works and minor works 
progi'ammes are fixed for the Divisions keeping'in view the ~ ~  

f\u1d8. The receipt of stores and'the progress of works should alsO 
~ reviewed regularly to avoid over indenting· of stores. 

Sd/-
(N: BALA.KRrsHNAN) 
riy. Dlreetor 'General em 



n. RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-
Ml'l"J.'J!& lJO ~  ~~ 'J.'O :pu.tt:)uE iN 'J.'.tiE LLGH1' OF 
THE ~  ~  V £t) Fl«lln ~  ' 

.BeeommendatioDS 

The Committee note that excess expenditure incurred by the 
Mi.mstry 01 tilllppmg and Transport in respect or Grant .No. 78-JOads, 
under Revenue Sectlon (Voted), amounted to Rs. 33,36,832 during 
the year 1983-84. It is significant that but fur the savings under 
various other heads, the real excess expenditure would have been 
as high as Rs. 9,67,72,880. Of all the heads, the most conspicuous 
excess had occurred under the head "A.2(l) (l)-Maintenance by 
Roads Wing", which was of the order of Rs. 8,17,35,097. This was 
in spite of the supplementary grant of Rs. 5 crores having been 
obtained, under that head, by the Ministry. The Ministry have ex-
plained that excess was mainly due to excessive repairs of the Na-
tional Highways necessitated as a result of severe damage by floods.' 
rains in various parts of the country and increase in the cost of road 
building material, While the Committee agree that accurate forecast-
ing of the eXtent of damage likely to be caused to the roads by the 
unpredictable floods cannot be made, the escalation in the cost of 
road building materials could well be foreseen and sufficient provi-
sion made therefor. 

[So No.5 of Appendix XII-Para 2.15 of 17th Report of P.A,C, 
(Eighth Lok Sabha)] 

Action Taken 

The Government of India are primarily responsible for the deve-
lopment and maintenance of roads declared as National Highways in 
the country. However, the works both on the development and 
maintenance of National Highways are bein'g executed by the res-
pective State/Union Territory Governments as agents of the Central 
Government and they are paid 9 per cent agency charges for this 
~  \ 

The ~  is initially incurred by the State/Union Territory 
Governments from their own resources and subsequently they claim 
reimbursements through their Accountants General from the Regio-
nal Pay & Accounts Oftices of this Ministry situated in different , 
parts of the country. 

The ~  of Rs. 8,17,35,(YY1/-over the sanctioned grant of 
Rs. ~ ~ ~ C?D,.the ~  of National Highways during 
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1883-84 was mainly due to extensive repairs of the National Highways. 
necessitated as a result of severe damage by floOds/rains in different 
parts of the country and increase in the cost of road building mate-
rial. As regard,; the Committee's observation that the escalalion in 
the cost of road building material could well be foreseen, it may be 
stated that against the BE 1983-84 provision of Rs. 55.00 crores under 
sub-head A2(1) (I)-Maintenance by Roads Wing, this Ministry had 
projected a requirement of Rs. 71.90 crores under RE 1983-84 which 
included Rs. 5.60 crores towards increase in the prices of material and 
wages. However, the Revised Estimate was agreed to at Rs. 60.00 
crores due to financial constraints. 

This note has been seen and vetted by Audit. 

[Ministry of Transport, Department of Surface Transport (Roads. 
Wing) 's O.M. No .. RW /WA-18 (5) /85, dated the 22-7-1986] 

Recommendations 

The Ministry have also informed the Committee that prior to 
1981, the reimbursements of expendiure incurred by the State Gov-
ernments for the maintenance of the National Highways were restric-
ted to the sanctioned budget allocations. This procedure had been 
relaxed with a view to avoiding wi' hhoJding of the claims of the State 
Governments. The Ministry are considering revision of existing 
accOlmting procedure in consultation with the Controller Genetal 
of Account!. The Committee be apprised of the decision taken in 
the matter. 

[So No.6 of Appendix XU-Para 2.16 of 17th Report of the 

P .A.C. (Eighth Lok: Sabha)J 

Adioo takea 

The' Government of India are responsible for the development 
~  maintenance of National Highways. The execution of the works 
~ entrusted to the StatelUnion Territory Governments who initially 
InCur the expenditure and claim reibursement through the State 
Accountants General against monthly accounts rendered. The bud-
get provision for such expenditure exists only in the Central budget 
a?d not in the State. Governments' ~  Therefore, such expen-
dIture is not subiect to the normal budgetary and accounting control 
Of. the Sta'e Governments. Since the expenditure is automatically 
rellD.bu?ed to the State ~ ~  there is lack of ~ 
on theIr part. The arrangemellt is fraught with the risk of excess 
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cxpendiure over the budget prtWisiOft fA the CetUta1 GoVetomt!ia1. 
Doe to possible delay in the receipt of monthly accounts, bad,. 
savings are also likely to arise. Delay in reimbursement of funds may 
adversely affect the ways and means position of the State Govem-

ments. 

2. To deal with !he problem the Task Force appointed by the 
Ministry of Finance recommended that the funds for National High-

way works should flow from the Consolidated Fund of India to the 

ConsolidaJed Funds of the State requiring suitable budget pnMsion 
in !he State Budgets. A Revised Accounting Procedure was finally 

drawn up in consultation with the Ministry of Finance (Budget Di-
vision and the Controller General of Accounts) and the ComptroDer 
and' Auditor General of India in June, 1985. 

The matter was f'eCently considered in an inter-departmental 
meeting by Secretary (Expenditure) on 24th March 1986. It was 
decided in the meeting that in view of an almost similar time sche-
dule-and budget calendar of the Central and State Governments prac-
tical difficulties are likely to arise in routing the funds for construc-
tion· and maintenance of National Highways in each financial year 
under each major head through the budgets of the State!Union Terri-
tory Governments. The problem would be further aggravated if 
there was delay in finalisation of the plan provision by the Planning 

Commission. Besides, this would also impair the flexibiJity of the 
Department of Surface Transport in diverting funds from the non-

spending to the need¥ StateiUnion Territory Govt. Therefore. it 
was decided that the Revised Accounting Procedure would be diffi-
cult to implement and the existing proeedure may continue. To en-
sure, however, that reimbursement '0 the State Governments is not 

unduly delayed, it was decided in the meeting that the existing pr0-
cedure may be supplemented by 'On Account' payments to the Sta'el 
Union Territory Govts. in quarterly instalments on the basis of for· 
mat sanctions by the Department of Surface ~ based on the 
pbysica1 and financial progress of the National Highway works in 
the-StatefUmon Territory Govt. The advance paid will be adjusted 
OIl receipt of monthly account from the S'ate Accountants General 
uDder the existing procedure. 

~  of. Tt'8nsoort.Department 01-Surface Transport (RoWdS' 
Wq}'s O.M. No, aWIWA-18("SHIS. dated· tbe'"29th July; ~  



Ill. BKCOMMENDATIONS/OBSDVATIONS TIlE RBPLIES 
TO WlUCU HAVE NOT BEEN ACCEPTED BY THE COM-
MlTfEE AND WHICH REQUIRE REITERA nON. 



IV. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WWCH GOVERNMENT HA VB FURNISHED INTERIM 
RM>LIESjNO REPLIES 

Recommeada«i«w; 

1be ~  note that the Capital Section (Voted) of Grant 
No. 34-Customs, recorded an excess of Rs. 72,70,828 during the 
year 1983-84. The excess expenditure occurred mainly under the 
sub-head "AA.1(2}-Acquisition of Ships and Vessels", which was. 
of the order of Rs. 161.95 lakhs. This excess got reduced to Rs. 
72,70,828 because of savings available under the head "AA.(1) (1)-

"Major Works', of the Coast Guard Organisation. The Committee 
have been infonned tha: in order to avoid excess expeq-diture in fu-
ture (i) a Financial Planning Cell bas been created within tbe Coast 
Guard Headquarters for close Monitoring of Expenditure; (ii) the 
Controller of Defence Accounts (Navy) has been requested to for-
ward monthly booking sta'ements within 10 days of the following 
month; and (iii) Coast Guard. Over-seeing Cells at Garden Ship 
Builders Engineers and. Mazagaon Dock Ltd. have been constituted 
to effectively watch and monitor the work on the ship under construc-
tionand for certifying the availability of funds on every bill preferred 
on Controller of Defence Accounts (Navy) by the Shipyards". The 
Committee hope that with the implementation of the proposed mea-
sures, the Ministry would be able to make more realistic estimates in 
future so as to contain excess expenditure. 

[81. No. 4 Appendix XII Para 2.12 of 17th Report of 
. PAC (8th Lok Sabha)] 

ActioD taken 

Action Taken awaited from the Ministry of Finance. 

RecommeDdatioDs 

In Paragraph 2.26 of their 166th Report (7th Lok Sabha), the 
Public Accounts Committee (1983-84) had desired that the D.D.A. 
should in future strictly follow the prescribed accounting procedure 
in fe!ard to remittance to the Revolving Fund. In their Action 
Taken Note, the MInistry of Home Mairs have stated that accord-
ing to the accounting procedure relating to the scheme of 'Large 

u8, 
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Scale ~  DevelopmeDt and Disposal of Land in ~ 
preacribed in 1961, au receipts are to be ~ to. the RevolviD& 
Fund and the expenditure is .0 be met out of It exclusively by drawal 
of cheques. This procedure remained in force till January 1966, 
when, due to some bnancial difficulties of the DD.A., it was decided 
by then Financial Adviser, Delhi Administration that as a ~ 
measure, the OD.A. may be allowed to utilise receip:s raised OIl 
behalf of Delhi Administration toWards expenditure on the clear 
understanding that it would remit surplus of receipts over expendi-
ture regularly. The Government of India were approached by the 
Delhi Administration in 1976 for regularisation of the above relaxa. 
tion, but the Ministry of Works and Housing did not agree. How-
.ever, the D.D.A. did not discontinue the practice of utilising the 
receipts directly, not did it regularly remit the surplus of receipts to 
the Revolving Fund. In the circumstances, the Administration was 
left wLh no option but to show the withheld funds as advance to the 
D.D.A. resulting in excess expenditure. The matter was examined 
in consultation with the Controller of Accounts, Delhi Administra-
tion and it was suggested to the D.D.A. that surplus of receipts over 
budgeted figure may be deposited in the Revolving Fund after res-
tricting the advances to their Development Divisions to the extent 
of budgeted allotment. Finance Member, D.D.A. however expressed 
some practical difficulties in adopting this procedure and suggested 
that there should be a quarterly reconciliation of figures and the 
final overall cash settlement may take place in June each year. The 
Ministry of Home Affairs have stated that the Delhi Administration 
. is being requested to hold a meeting with the representatives of the 
Ministry of Works and Housing and the D.D.A. to take a final deci-
sion on the point whether the prescribed procedure should be en-
forced or some relaxation has to be made. While the Committee 
desire that a final decision on the point may be taKen without any 
further loss of time, they cannot help observing with ~  that a 
subordinate statutory authority like the D.D.A. should have been 
allowed to beeome a law upto itself and allowed to continue to con-
travene the prescribed accounting procedure with impunity for 13 
long years and both the Delhi Administration and the Union Gov-
~  should have acted only as helpless spectators aU along. 

[Sl No. IS (AppeodJx XIX) Para '!.8 of 222Dd Report of 

PAC. ('fth Lot Sabha) 1 
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, .. 
A ........ arranged by tile IIiaistr.Y of Worb aDd Bnnsin, : 

with the ..uor 9ftloers of the Land and Buildin, Department. Delhi 
Adminiltratioll, Delhi Dewlopmeat Authority and Ministry nf ~ 
ance including the representative of the Controller GeDeral of 
Accounts. A view was taken in this meetm, that DD.A should be 
able.to revert to the prescribed. procedure of June, 1961 prospectively 
at some reasonable time, if not immediately. The Ministry of Works 
and Housing has now intimated. that according to 'Vice Chairman's 
report, he does not consider it possible for the D.D.A to revert to 
the prescribed procedure. He has suggested that it could be possi-
ble for the D.D.A. to have quarterly reconciliation of their accounts, 
to work out the total receipts and advances (expenditure)' from 
time to time as also at the end of the financial year. The difference 
between the total receipts and the advances can be settled by cash 
payments by D.DA. before the financial year closes: 

The procedure suggested. by the Vice-Chairman, D.DA is accept-
able to Delhi Administration and the Ministry of Works md Hous-
ing for being adopted immediately. That Ministry have requested 
Secretary (Expenditure) with the approval of their Financial Advi-
ser to agree to the modified procedure now suggested by the D.D.A. 
The P.A.C. will be informed as soon as the Secretary (Expenditure) 
accords his approval in the matter. 

This Note has been seen by the Audit. 

[Ministry of Home .A1fairs U.O. No. 15030/2/83-Ac.II . 
dated. 25-'1-19851 

Furdaer iRfonDadoa. 
AWaited 
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d 
ne
e
d
y 
ar
ea
s 
of
 
t
he
 e
c
o
n
o
m
y 
if
 t
he
 e
st
i
ma
te
s 
ha
d 

be
e
n 
ma
de
 
re
al
is
ti
ca
ll
y. 
T
he
 
C
o
m
mi
tt
ee
 
ha
d 
al
s
o 
n
ot
ic
e
d 
la
r
ge
 s
ca
le
 

s
a
vi
n
p 
d
ur
i
n
g 
t
he
 y
ea
rs
 
1
9
8
2-
8
3 
an
':i
 
1
9
8
3-
8
4 
a
n
d 
ha
d 
de
si
re
d 
t
he
 

G
o
ve
r
n
me
nt
 
t
o 
a
na
l
ys
e 
t
he
 
re
as
on
s 
f
or
 
t
he
 
re
c
ur
ri
n
g 
p
he
n
o
me
n
o
n 
of
 

sa
vi
ng
s 
a
n
d 
ta
ke
 r
e
me
di
al
 m
ea
s
ur
es
 
t
o 
e
ns
ur
e 
t
ha
t 
b
u
d
ge
t 
es
ti
ma
te
s 
we
re
 

fr
a
me
d 
m
or
e 
pr
ec
is
el
y. 
T
h
o 
C
o
m
mi
tt
ee
 
ar
e 
st
il
l 
t
o 
se
e 
i
m
pr
o
ve
me
nt
 i
n 

t
he
 p
os
it
io
n. 

T
he
y,
 
t
he
re
f
or
e,
 r
ei
te
ra
te
 
t
he
ir
 e
ar
li
er
 
t"
e
Co
m
me
nd
ati
on
 

c
o
nt
ai
ne
d 
in
 P
ar
a 
2.
 8
 
of
 
t
he
 1
7t
h 
Re
p
or
t 
(
8t
h 
L
o
k 
Sa
b
ha
) 
a
n
d 
wo
ul
d 

li
ke
 t
o 
be
 a
p
pr
is
e
d 
of
 
t
he
 m
ea
s
ur
es
 
pr
o
p
os
e
d 
to
 b
e 
ta
ke
n 
i
n 
t
he
 m
at
te
r.
 

Co
m
mu
ni
ca
ti
on
s 

T
h
e 
C
o
m
mi
tt
ee
 
n
ot
e 
t
ha
t 
d
ur
i
n
g 
t
he
 y
ea
r 
t 9
8
4-
8
5,
 
t
he
 M
in
is
tr
y 
of
 
;:;
 

C
o
m
m
u
ni
ca
ti
o
ns
 
s
o
u
g
ht
 a
n
d 
wa
s 
gi
ve
n 
a 
s
u
p
pl
or
pe
nt
ar
y 
gr
a
nt
 o
f 
Rs
. 
4
9 
w 

cr
or
es
.. 
It
 n
ev
er
th
el
es
s 
i
nc
ur
re
d 
ex
ce
ss
 
e
x
pe
n
di
t
ur
e 
of
 
t
he
 o
r
de
r 
of
 
Rs
. 

2
0.
2
3 
cr
or
es
 
u
n
de
r 
Gr
a
nt
 
No
. 
1
7-
C
a
pi
t
al
 
o
ut
la
y 
o
n 
P
os
ts
 
a
n
d 
Te
le
-

gr
a
p
hs
. 
T
he
 
ex
ce
ss
 
e
x
pe
n
di
t
ur
e 
c
o
ns
ti
t
ut
es
 
4 
t .
2
9 
p
er
 
ce
nt
 
of
 
th
e 
s
u
p-

pl
e
me
nt
ar
y 
gr
a
nt
. 
I
n 
th
is
 
c
o
n
ne
ct
i
o
n,
 
it
 i
s 
t
o 
be
 
n
ot
e
d 
t
ha
t 
th
e 
gr
os
s 

ex
ce
ss
 
e
x
Pe
n
di
t
ur
e 
d
ur
i
n
g 
t
he
 y
ea
r 
wa
s 
of
 
t
he
 o
r
de
r 
of
 R
s.
 
9
9.
0
8 
cr
ot
es
 

an
d 
it
 w
as
 
be
ca
us
e 
of
 
t
he
 

~
 
of
 
Rs
. 
7
8.
 8
5 
cr
or
es
 
u
n
de
r 
so
me
 

he
ad
s 
of
 
K
C
o
u
nt
 
t
ha
t 
t
he
 n
et
 
ex
ce
ss
 
e
x
pe
n
di
t
ur
e 
ca
me
 
t
o 
Rs
. 
2
0.
2
3 

cr
or
es
. 
It
 i
s 
t
h
us
 o
bv
io
us
 
t
h
at
 t
he
 e
st
i
ma
te
s 
of
 
t
he
 M
i
ni
st
r
y 
of
 
Co
m-

m
u
ni
ca
ti
o
ns
 
we
re
 
f
or
m
ul
at
e
d 
mo
st
 
u
nr
ea
li
st
ic
al
l
y.
 
T
he
 
Co
m
mi
tt
ee
, 

t
he
re
f
or
e,
 d
es
ir
e 
t
ha
t 
t
he
 M
i
ni
st
r
y 
e
xe
rc
is
es
 
gr
ea
te
r 
ca
re
 
i
n 
th
is
· r
e-

ga
rd
. 
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2 
3 

4 

~
~

5 
2'
 1
5 

H
o
me
 
Af
fa
ir
s 

6 
2'
.
8 

At
o
mi
c 
B
ne
rl
Y 

.l
b
c 
~
 ,
n
ot
e 
t
ha
t 
d
ur
i
n
g 
t 
98
4-
8.
5 
e
xc
es
s.
a
pc
m
4i
ta
re
 
m 

B
B. 
4
0.
 7
,8
 
la
kt
IJ
 
w.
as
in
c
UI
7e
cl
ov
er
 
1b
e 
sa
nc
ti
o
ne
d 
p
o
t
 
of
R
s.
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da
kb
a 
-u
nd
er 
Ji
le
ve
Ou
e 
Se
ct
io
n 
(
V
ot
e
d)
 
of
 
Gr
a
nt
 
N
o.
 
S
9-
D
B
dr
a 
a
Dd
 

Na
ga
r 
Ha
vt
Ui.
 
T.
hi
s 
ba
p
pe
ne
d 
de
s
pi
te
 
t
he
 
b
ot
 
t
ha
t 
a 
'
Su
pp
le
me
nt
ar
y 

cr
BD
t 
of
 
l
U.
 4
4 
.
9
9 
Ja
k
hs
 
wa
s 
o
bt
ai
ne
d 
b
y 
t
he
 M
in
is
tr
y 
u
n'
" 
ti
le
 G
r
a
nt
 

i
n 
Ma
r
o
b 
1
9
8'
. 
T
he
 
·
6
c
es
s
e
x
p
e
n
di
t
ur
e 
oo
ns
tlt
at
e
& 
9
0 
.. 
6
4 
pe
r·
ce
ut
 

, 
. 

of
 d
i
e 
s4
PJ'
le
me
ot
ar
y 
g
n
nt
. 
Ac
c
or
d
m
g 
10
 t
he
 e
xp
ll
H!
at
or
y 
n
ot
e 
f
ur
fti
tI
k-

c
d 
by
 
t
he
Mi
ni
I
U
Y 
of
 
H
o
me
 
Af
fa
ir
s 
t
he
 e
xc
es
se
qt
e
n
di
ta
re
 o
f 
l
b.
 6
 ..
 4
6 

Ia
kb
a 
g
ot
 
io
ft
a
wd
 &
0 
Rs
. 
4
0.
7
8 
la
k
hs
 d
ue
 
t
o 
fa
ul
t
y 
o
p
er
at
i
o
n
ci
 .s
as
-

p
e
DI
c 
Ac
c
o
u
nt
s 
bI
y 
t
be
 
P
u
bl
ic
 
W
or
ks
 
De
pa
rt
me
nt
 
of
 
t
he
 D
t
ut
ra
 
aII
4 

Na
ga
r 
H
a
v
di
 
J
Ut
nl
ii
ti
st
ra
ti
oa
. 
T
hi
s 
is
 o
b
vi
o
us
1
ya
 
C
8I
e 
of
 
c.
-e
ks
s
ne
ss
 
;:
 

a
Dd
 
We
 
C
o
m
mit
t
e
e 
w
o
ul
d 
li
ke
 r
es
p
o
ns
i
bi
li
t
y 
t
o 
be
 1
i
x
e
d,
 
a
n
d 
a
p
pr
o-
• 

pr
i
at
e 
.
di
sc
i
pl
i
na
r
y 
ac
ti
o
n 
ta
ke
n.
 

T
h
e 
Co
m
mit
te
e 
n
ot
e 
t
ha
t 
t
he
 e
xc
es
s 
e
x
pe
n
di
t
ur
e 
of
 
Rs
. 
1.
6
9 
l
a
k
h
s 

re
c
or
de
d 
u
n
de
r 
t
he
 
C
ha
r
ge
d 
Se
ct
i
o
n 
(
Re
ve
n
ue
) 
of
 
:
Gr
a
nt
 
No
. 

~
 

At
o
mi
c 
E
ne
r
g
y 
Re
se
ar
c
h,
 
Dt
:
ve
l
o
p
me
nt
 
a
n
d 
I
n
d
us
tr
ia
l 
Pr
oj
ec
ts
., 
as
 
di
s-

cl
os
e
d 
i
n 
t
he
 A
p
pr
o
pr
ia
ti
o
n 
Ac
c
o
u
nt
S 
(
Ci
vi
l)
 f
or
 t
he
 y
e
ar
 
19
84
-8
S.
 
wa
s 

t
he
 T
es
ul
t 
of
 p
ay
me
nt
s 
ma
de
 
i
n 
A
pr
ll
l
De
ce
m
be
r 
1
9
8
4 
t
o 
t
w
o 
e
mp
I
OJ
O
CI 

of
 
th
e D
e
pa
rt
me
nt
 
i
n 
sa
ti
sf
ac
ti
o
n 
of
 c
o
ur
t 
de
cr
ee
s.
 
T
h
o
u
g
h 
t
he
re
 W
AS
 
as
 

pr
o
vi
si
o
n 
f
or
 t
he
 C
ha
r
ge
d 
p
or
ti
o
n 
of
 
t
he
 G
ra
nt
, 
th
e 
De
pa
rt
me
Dt 
ah
ou
Jd
 

ha
ve
 
o
bt
ai
n
e
d 
Su
pp
le
me
nt
3.
ry
 
gr
a
nt
 
t
o 
me
et
 
th
e 
.e
x
pe
n
di
t
ur
e.
 
Ac
c
Qll
ll-

i
n
g 
t
o 
t
he
 p
r
o
vi
si
o
ns
 
of
 
Ar
ti
cl
e 
1
1
2(
3)
(f
) 
of
 
t
he
 

~

4i
t
ur
e 
i
nc
ur
re
d 
b
y 
th
e 
De
pa
rt
me
nt
 
of
 
At
o
mi
c 
E
ne
r
g
y.
f
or
 
sa
ti
sf
yi
n
g 
th
e 
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De
fe
nc
e 

. :i
" 

T ~
 .. '
 r :
 

~
 

" 

C
o
ur
t 
de
cr
ee
 
f
or
 p
a
y
me
nt
 
of
 
ar
re
ar
s 
of
 
Pa
y 
a
n
d 
Al
l
o
wa
nc
es
 
of
 
it
s 
t
w
o 

e
mp
lo
ye
es
-
wh
o 
we
re
 
re
in
st
at
ed
. 
i
n 
se
rv
ic
e 
o
n 
th
e b
as
is
 
of
 -
Co
ur
t 
ve
td
ie
t, 

s
h
o
u
kl
ll
a
ve
 
be
en
 
cl
us
if
ie
4 
un
de
r 
t
he
 C
ha
r
ge
d 
po
rt
io
n 
iJ
rit
ia
Dy
 i
ns
te
ad
 

of
 e
rr
o
ne
o
us
 b
o
o
ki
n
g 
u
n
d
er
 V
ot
e
d 
Se
ct
i
o
n.
 
T
h
e 
C
o
m
mi
tt
ee
 
e
x
pe
ct
 t
he
 

~
 
01.
 
Aa
o
mi
c 
E
o
uI
Y 
t
o 
b
e 
m
or
e 
vj
p
e
nt
 
in
 
th
is
 r
eg
ar
d 
i
n 

f..
wr
e. 
'l
1I
e 
Mi
ai
st
r
ys
h
p'
1I
d 
iI
su
e 
a
e
c
e
s
sl
r
y 
g
uj
d
el
j
n
Cl
 
t
o 
a
Y
Oi
d 
s
u
c
h 

r
e
c
u
a
z
n
c
e 
i
a 
f
ua
ue
. 

Du
ri
og
 
di
e 
y
e
ar
 
1
9
8
4-
8
5,
 
th
e 
Mi
ni
st
ry
 
of
 
De
f
Ci
l
O
O 
i
n
o
u
n
e
d 
a
D 
~

c
as
 C
Jq
K
md
it
ur
o 
,o
f.
Rs
. 
2
2.
 1
 S 
cr
or
e.
 {
in
cl
us
iv
e 
of
 
RI
 •
 .s
 'c
ra
se
s p
e
na
il
l-

ia
at
o 
.a
u. 
gr
aa
t 
wr
o
n
&l
y 
de
bi
te
d 
t
o 
Gr
a
nt
 
No
. 
2
3-
Ca
pi
ta
l 
O
ut
la
y 
OI
l 

De
fe
D
oe
Se
nj
ee
a)
 
-o
ve
r 
t
he
 s
an
ct
io
ne
d 
a
mo
un
t 
of
 
Rs
. 
5
0
3.
6
9 
cr
e
n:
& 

U
Dd
er 
Vo
te
d 
I
Xl
rtj
on
 d
 
Or
a
nt
 
No
. 

~
 S
er
vi
ce
s-
Na
v
y.
 
1
b
e 

ea
oe
ss 
ex
pe
nd
it
ur
e 
un
de
r 
th
is
 
Gr
a
Dt 
oc
c
ur
re
d 
ma
in
ly
 
un
de
r' 
th
e 
su
b-

j:
; 

be
ad
 

~
 (
Ra
. 
1
7.
0
7 
cr
os
es
). 
Th
e 
Co
m
mi
tt
oe
 
fi
Dd
 
t
b
at
t
hi
s 

V1
 

su
b-
he
ad
 ,
ha
s 
be
an
 
.d
ie
 m
aj
or
 
co
ot
ri
bu
to
r 
t
o 
t
he
 ~
 ~

 1
n 

19
13
-8
4 
D
o.
, 
-na
c 
e
K
c
e
8
S 

~
 ,
Ul
Ml
er
 .
•
 ar
aa
t 
WJ
I8
 
Ra
. 
1.
9.
8
7 

CJ
Pl'
ea
 
--g
 ,that '

ye
ar 
a
n
d 
th
e 
su
b-
he
ad
 s
kf
ts
 w
aa
 
·s
es
p
o
ui
bl
e 
f
a-
c
o
n .
. 

tl
fa
..
;.
 II
l
C •
 
.t
o 
t
he
 "
un
e 
of
 
Ra
. 
1
2.
 7
 J
 
u.
er
oa
. 
T
hi
t 
sl
w
wl
 
tJ
JI
d ,
th
o 

~
 D
ol
e
nc
e 
ba
ve
 
n
ot
 
be
en
 
ab
le
 
t
o·
 ~

 I
IJ
Ie
Sf 
a
a
d 
pl
a
n 

Pf
'
P.
r
*
y 
t
h
e 
PI
I
O
V
Ui
en
 
fe
r 
Pl
e 
p
ur
c
ha
se
 
of
 
It
o!
'
eI
 a
n
d'
 r
ai
al
na
. 
.d
eb
it
s 

rc
,l
ali
Ag
 . .
lh
er
ot
o. 
1lJ
e 
C.
.-
N
e
e 
_ 
d.
 .
.
 vi
o
w 
tl
a
at
,
u
a
b
s·
 .
.
.
 .c
oa
-

c
-
" 
-s
te
l
».
a
N 
ta
ir
ea
 t
o 
e
u
ur
e 
re
al
is
tI
C 
u
a
e
u
m
e
nt
s 
ef
t
h
e 
.e
xt
e
nt
 o
f 

st
or
e,
.l
i
ke
I
y 
to
.
ma
ae
ri
ali
.t
o. 
th
e 
po
ait
i
Qa
 
is
 no
t 
ao
in
g 
t
o 
i
mp
ro
ve
. 
T
he
 

Co
m
mi
tt
ee
 
wo
ul
d 
li
k
e' 
to
 
be
 
ap
pri
se
d 
of
 
th
e 
co
nc
re
te
 
st
ep
s 
ta
ke
n 
b
y 

th
e 
Mi
ni
st
ry
 
of
 
De
fe
nc
e 
in
 t
hi
s 
di
re
ct
io
n 
wi
th
in
 
ne
xt
 
si
x 
mo
nt
hs
. 
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3.
2 

13
 
3·
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Fi
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nc
e 

(
E
x
pe
n
di
t
ur
e)
 

. 
Ra
il
wa
ys
 

Fi
na
nc
e 

(
De
pt
t.
 o
f 
E
x
p.
) 

H
o
me
 
Af
fa
ir
s.
 

Fi
na
nc
e 

(
D
e
pt
t 
of
 
E
x
p)
 

Ra
il
wa
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H
o
me
 
Af
fa
ir
s. 

4 
-
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pa
rt
r
n
e
nt
 
of
 
Ra
il
wa
Ys
 
to
 
re
s
pe
ct
 
a
n
d 
ac
t 
o
n 
t
he
 r
ec
or
i
u
ne
n
da
ti
o
ns
 
of
 

t
he
 P
ar
li
a
me
nt
ar
y 
C
o
m
mi
tt
ee
 
in
 
t
hi
s 
re
ga
r
d 
i
n 
f
ut
ur
e.
 

S
u
bj
ec
t 
t
o 
t
he
 o
bs
er
va
ti
o
ns
 
c
o
nt
ai
ne
d 
i
n 
th
e 
pr
ec
e
di
n
g 
pa
ra
gr
a
p
hs
 

of
 
t
h
e 
Re
p
or
t,
 
t
he
 C
o
m
mi
tt
ee
 
re
c
o
m
me
n
d 
t
ha
t 
t
he
 e
x
pe
n
di
t
ur
e 
re
fe
rr
e
d 

t
o 
i
n 
pa
ra
gr
a
p
h 
2.
 
1 
of
 
th
is
 R
,e
po
rt 
be
 
re
g
ul
ar
is
e
d 
in
 t
he
 m
a
n
ne
r 
pr
es
-

cr
i
be
d 
in
 
ar
ti
cl
e 
1
1
5(
1)
(
b)
 
of
 
t
he
 
C
o
ns
ti
t
ut
i
o
n 
of
 
I
n
di
a.
 

T
h
e 
C
o
m
mi
tt
ee
 
h
o
pe
 
t
ha
t 
re
pl
ie
s 
i
n 
re
ga
r
d 
~
 t
he
 r
ec
o
m
me
n
da
ti
o
ns
 

t
o 
w
hi
c
h 
n
o 
re
pl
ie
s 
ha
ve
 
be
e
n 
f
ur
ni
s
he
d,
 
wil
l 
be
 
f
ur
ni
s
he
d 
t
o 
th
e
m 

af
te
r 
ge
tt
i
n
g 
th
e 
fl
a
me
 
ve
tt
e
d 
by
 
A
u
di
t.
 

T
h
e 
Co
m
mit
te
e 
re
gr
et
 
t
o 
fi
nd
 
t
ha
t 
o
ut
 
of
 
17
 
ac
ti
o
n 
ta
ke
n 
no
te
s 

re
q
ui
re
d 
t
o 
be
 
f
ur
ni
s
he
d 
b
y 
t
he
 M
i
ni
st
ri
es
l
De
pa
rt
me
nt
s 
of
 
G
o
ve
r
n
me
nt
 

of
 
I
n
di
a 
o
n 
t
he
 r
ec
o
m
me
n
da
ti
o
ns
 
c
o
nt
ai
ne
d 
in
 
t
he
ir
 
1
7t
h 
Re
p
or
t 
(
8t
h 

L
o
k 
Sa
b
ba
),
 
o
nl
y 
8 
ae
ti
o
n 
ta
ke
n 
n
ot
es
 
we
re
 
f
ur
ni
s
he
d 
wi
th
in
 
t
he
 

~

cr
i
be
d 
pe
ri
o
d 
of
 
6 
m
o
nt
hs
 
fr
o
m 
t
he
 d
at
e 
of
 
pr
es
e
nt
at
i
o
n 
_ o
f 
t
he
 R
e
p
or
t 

t
o 
t
he
 
H
o
us
e.
 
T
w
o 
ac
ti
on
 
ta
ke
n 
n
ot
es
 
we
re
 
f
ur
ni
s
he
d 
af
te
r 
t
he
 
ex
-

pi
r
y 
of
 
t
he
 p
re
sc
ri
be
d 
pe
ri
o
d 
a
n
d 
o
ne
 
ac
ti
o
n 
ta
ke
n 
n
ot
e 
wa
s 
f
ur
ni
s
he
d 

wi
th
in
 
t
he
 e
xt
e
n
de
d 
pe
ri
o
d.
· 
T
he
 
C
o
m
mi
tt
ee
 
ba
ye
 
fr
o
m 
ti
me
 t
o 
ti
me
, 

st
re
ss
e
d 
t
he
 n
ee
d 
f
or
 t
i
me
l
y 
s
u
b
mi
ss
i
o
n 
of
 
th
e 
ac
ti
o
n 
ta
ke
n 
n
ot
es
. 
T
he
 

Mi
ni
st
ri
es
/
De
Pa
rt
me
nt
 
of
 
G
O
ve
r
n
me
nt
 
of
 
I
n
di
a 
ar
e 
stl
l1
 
t
o 
s
h
o
w 
t
he
 

ne
ce
ss
ar
y 
i
m
pr
o
ve
me
nt
 i
n 
t
hi
s 
re
ga
r
d.
 
T
h
e 
C
o
m
mi
tt
ee
 
o
nc
e 
a
ga
i
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